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LOK SABHA DEBATES

LOK SABHA

Wednesday, April 29, 1992/Vaisakha 9,
1914 (Saka)

The Lok Sabha met at
Eleven of the Clock

-
[MR. SPEAKER in the Chair]
' {[Translation)
SHRI SURYA NARAYAN YADAV
(Saharasa): Mr. Speaker, Sir, again there is

a news about Bofors in today's newspa-
per.....

[English]

MR. SPEAKER: This is not going on
record.

(Interruptions )*

MR. SPEAKER: This will not go on rec-
ord.

{Interruptions )*

MR. SPEAKER: Please take your seats.
Now, this is the Question Hour. Everyday, if
we disrupt the Question Hour, it is your right
which is denied 1o you. Now you want to put
the questions to the Government and you

wantto extract the replies to your questions.
This is yourright. You should notgive itaway
very easily.

Secondly, this matter has beendiscussed
more than once. For your benefit, | would
like to read just one paragraph and you will
understand the gravity involved in it.

“The Chair hias on occasions impressed
uponthe Members that aMemberwho makes
an allegation against any person should
ensure about the correctness of the facts
before hand and should realise his responsi-
bility as a Member of Parliament. Where a
Member is alleged to have acted in a man-
ner, which is inconsistent with the dignity of
the House or the standard expected of him
as a Member of Patliament, a Motion on his
conduct may be allowed to be discussed in
the House."”

(interruptions )

[Translation)

SHRI RAJNATH SONKAR SHASTRI
(Saidpur): We accept whatever you.-have
read out, it is not only against the dignity of
the House but against the dignity of the
country as well. It is repeated daily, and we
are also disturbed.

MR. SPEAKER: Shri Sonkar, you are
an hon. Memberof this august House. Every
word you utter is important. | want that you
may not utter any such word, by which the
people will say that you are speaking without
throughly understanding it. Therefore, | re-
quest you, that since you are so great and
respected.....

*Not requested.
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{Euglish}

Please do nottake anything very lightly.
(Interruptions )

SHRISRIKANTA JENA (Cuttack): With
due respect to your observation,  would like
to say that we expect that during Zero Hour
or immediately after the Question Hour, the
Prime Minister willcome before this House.....

MR. SPEAKER: | am not guaranteeing
even that today.

(Interruptions )

SHRI SRIKANTA JENA: We will cer-
tainly expect that the Prime Minsiter comes
to this House and clarifies the position.

MR. SPEAKER: We will see what hap-
pens at that ime.

11.06 hrs.
ORAL ANSWERS TO QUESTIONS

[English]

*801. SHRI SANAT KUMAR MANDA] :
§EBICH|T‘_(_A BASU: .
will the Minister of PRIME MINISTER

be pleased to state:

(a) whether the Krishnamurtthy panelon
the disinvestment of public sector units has
suggested immediate one-time disinvest-
ment of Government equity;

{b) 1l so, the other salient teatures ot the
Report submitted by the panel; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (SHRI PK.
THUNGON): (a) to {c).Shri Krishnamuithy
Committee was appointed by the Ministry of
Finance on February 26, 1992 to make rec-
ommendations regarding disinvestment of
public sector undertakings shares in the
year 1992-93 and the modus operandito do
s0. The report has not yet been finalised.

SHRISANAT KUMAR MANDAL: May |
know from the hon. Minister how do the
Government proposeto use the moneyraised
by one time disinvestrnent of public sector
unit equity-whatever it wii be used for fresh
investment and capital tormation or for
meeting the interest liabilities for financing
the fiscal deticits? And when will the report of
the Krishnamurthy Committee be finalised?

PROF P.J. KURIEN: Aboutthe first pant
of the question, the Finance Mimister has
already mentioned in his Budget speech as
to howthefunds realisediromdisinvestment
willbe spent. First of all, itis apart of meeting
the requiremenit of financial reven ue without
resorting to inflationary methods. Secondly,
athousand crores of rupees will be used for
National Renewal Fundfer restructunng the
sick iIndustries, for reemploying and re-train-
ing the alfected workers and also Rts. 500
crores willbe usedinthe unorganised sector

r generating new employment.

SHRI SANAT KUMAR MANDAL: Will
the hon. Minister Kindly state tha\eshmamd
money which the Government propose to
mop up by selling public sector unit equity
and what are modalities for disinvestment in
1992-93 that have been worked out?

PROF P.J KURIEN: it has already been
announcedthat Rs. 3,500 crores is expected
tobe realised from disinvestment inthe year
1992-93.

And with regard to modaiities, the Gov-
err ant has already appointed a Commt-
tee, the Knishnamurthy Committee and the
Committee is expected to submit the report
by the end of this month. The‘Committee is
expected to study the datails as to how best
we can disinvest and how to select public
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sector enterpnses as also the modalities of
disinvestment

SHRI CHITTA BASU ! think, the hon
Minister will agree that there has been
practically distress sale of the issue shares
last year earning only three thousand and
odd crores of rupees whereas the actual
value of shares already sold should have
been about Rs 10,000 crores Having that
fact in view, | presume that the Govemment
of India would also sell certain shares inthe
current year 1992-93

Inthis context, may lknowfromthe hon
Minister specifically whether the target for
the year 1992-93 has so far been fixed? |
would hke to know whether any crteria for
disinvestment has already been worked out,
whether the percentage of equity to be
offloaded has been fixed, whetherthe norms
of evaiuation of shares has been deter
mined And finally,  would aiso like to know
whether the modus operand of disinvest-
ment has been worked out particularly, in
relation to how many shares of which indus-
try will be sold to whom, namely, 1o the
banks, to the mutual funds, to the NRis, to
the Public, to the employees, or to the for-
eign companies

SHRI PJ KURIEN | am sorry that |
have to disagree with the hon Member with
regard to his assumption, that there is a
distress sale of public sectorunitshares itis
because, that contention is not borne by the
facts | would like to say just for the intorma-
tion of the hon Member, that the overalt
average value of realisation per unit share
having atace value of Rs 10/-is Rs 27 65,
inthe firstround of sale andRs 45 25during
the secondround of sale Andcoming tothe
actuals, we have only sold eight per cent of
the shares of 31 public sector undertakings
that were identified Whereas, the imil that
we announcedwas for the sale of 20 percent
of the shares We had said that we will go
upto 20 percent sale and the target for
mopping upwas Rs 2,500crores Byselling
eight per cent shares, we realised Rs 3,038
crores which clearly means that there was
no distress sale Instead, we have realised
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much more than what we havetargeted And
we had sold only eight per cent shares The
actual face value of the shares sold is Rs
872 crores, and whereas the realisation i1s
Rs 3,038 crores, for eight per cent only

The second part of the question is about
the modalities Alithese questions, they have
been referredto Knshnamoorthy Committee
and we are waiting for the report of the
Knshnamoorthy Committee

# DR DEBIPRAOSAD PAL Sir,the dis-
investment of the public undertaking equity
shares I1s one of the major sources of the
realisation of funds for the Central Govern-
ment But I want to draw the attention of the
hon Ministerthatdisinvestment of the public
equity shares, ifthese are done either through
the intermediary ofthe bank or mutualfunds,
or other financil institutions these banks
and mutual funds realise more than double
the price at which these are being given to
the banks or to the mutual funds The Gov-
ernmentcan easily hamesstheseincreased
funds, i these shares are property evaluated
either on the Stock Exchange or on some
reasonable basis And there IS no reason
why, Instead of selling it to the public, this will
havetobe donethrought the intermediary of
the banks or to the mutual funds | want to
drawthe attention of the Minister and ask the
question what Is the reason as to why this
sort of intermediary steps through whichthe
public investment of equity shares is being
done, thereby the Government is deprived of
the loss of huge funds? -

PROF P J KURIEN Thats veryperti-
nent and very good question also | hopethe
hon Member will at least iry to imagine what
will happen if all the shaes are offloaded in
the share market at one time itisvery simple
to imagine and for that no experience is
required The whole market willbe crashed,
the market will collapse and the prices willgo
down and we will not realise the value So, it
1s in the interest of maintaining the capital
market only at the same time ensunng that
we get adequate amount that this should be
off loaded to mutual funds and other finan-
cialinstitutions, who inturn will off-load these
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shares gradually to the public, to the capital
market. Therefore, the impact of off-loading
these shares will not be felt and therefore,
the capital market will not crash. If all the
shares had been directly soldto the public, it
would not have been possible within the
short span of time to realise this amount of
Rs. 3000 crores. Also the price of each share
would have falftn down. it is not in the
interest of the public sector units or the
Government to off-load these shares to the
public at one time.

[Translation)

“] 'sHA FENANDES: Mr.
Speaker, Sir, 1do not find any sotution in the
reply given by the hon. Minister to both the
questions. Hon. Minister said that in the first
round, shares costing Rs. 10 each were soid
atRs.27.65andattherate of Rs. 45.25inthe
second round, whereas at present most of
the shares in demand are sold from 10times
to 30 times of their cost. Does the hon.
Minister know that the demand of shares in
the market is 10 times to 30 times. Since
most of the shares are with Mutual Fund and
financial institutions, may | know from the
hon. Minister whether the Government 1s
ready to issue orders or suggest that they
should not off-load these shares, and the
maximum money thatis expectedfromthese
shares will come to the Government treas-
ury and will not go into the pockets of specu-
lators through middlemen and sub-brokers.

[English]

PROF. P.J. KURIEN: As far as our
informationgoes, these financialinstitutions
have not off-loaded the shares of the market.
So all this surmise that shares are sold at
high price is only guesswork. Practically
according to the information available, they
have not sold it. Since the Member has
specifically asked, if any more information s
available, | will collect and send it to him.

SHRI GEORGE FERNANDES: My
Question was whetherinview of the factthat
these shares are today askedfor or valued at
anywhere 1010 30times of their share value
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as against 2,765 or 4.525 that he has been
able to get, will he issue instructions to the
financial institutions or to the mutual funds
not to off-load these shares, so that as and
when those shares are to be taken into the
market, whatever additional amount of money
accrues that money comes to the Govern-
ment and it does not go to the unscrupulous
stock-brokers or any of these speculators.

PROF. P.J. KURIEN: The question it-
selfis speculative becausethe mutualfunds
or the financial institutions have not off-
loaded the shares. Therefore, the question
of pricing of the shares is speculative. it is
only a guesswork. Unless you actually sell
the shares, how do you know that the price
is so much? You are not selling it.

SHRIGEORGE FERNANDES: Please
protect me Sir.

PROF.P.J. KURIEN: lamcomingtohis
second point. However, the Member's sug-
gestion will be examined.

MR. SPEAKER: Member's suggestion
will be examined is an assurance!

SHRI GEORGE FERNANDES: Which
point? Has he understood my point?

MR. SPEAKER: Mr. Minister, he-says
that if the shares are going to be sold at a
higher price, will you yourself sell it?

PROF. P.J. KURIEN: | hope the hon.
Member will accept it. These financial insti-
tutions, the GIC, UTI-UTI has taken 80 per
cent of the shares-GIC, LIC- 1 have got a list,
| can give it- are public institutions. If they
gain profit, it is again public fund.

MR. SPEAKER: You answered that
z‘ug,ilbon.

SHRIPRITHVIRAJ D. CHAVAN: Ineed
a claritication, | have $éen the Titérview by
the Secretary of the Department of Public
Enterprises dated 7th April where he has
clearly said that: “{ think the financial institu-
tions have nointention of hokdingontothese
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sharesforlong lamsurethey willgo intothe
market vary soon because one of the cond:-
tions imposed was that they will ist these
shares immediately and | think listing 1s
already taking place *

This 1s an interview In The Economic
Times by the Secretary My specific ques-
tion is, after he gives clanfication onthis, why
does the Government not directly iist the
shares onthe stock exchange? Letthemfind
their real

MR SPEAKER He has already an-
swered that question He saysthese institu-
lions are public institutions

SHRI! PRITHVIRAJ D CHAVAN L is
the question of profits not earned by the
public enterprises, these profits are going
into the hands ot the financial institutions
who in turn transfer these prolits to the
private individuals

The shares of these mutual funds have
been bought by a lot of private individuals

MR SPEAKER Again, he is repeating
the question why don't you sell it?

PROF PJ KURIEN For that, | have
clearly answered, Sir

§HRI RUPCHAND PAL May | know

from the hon Minister whether stipulation
made by the mutual funds, forward dealing
had taken place? Qur apprehension has
come true twy American foreign banks are
involved i the purchase and the SEBI has
sent quenes 1o all the mutual funds about
their status of holding the PSUs | mean,
eight per cent share has already been sold,
realising more than Rs 3000 crores Cut of
alithe mutual up the basket, only three had
responded and even after sending remind-
ers, the rest of the mutual funds had not
responded 1o the query of SEBI

MR SPEAKER Please put your ques-
tion

SHRIRUPCHANDPAL Two American
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foreign banks had already involved in the
forward deal and the retail will be more than
eightcrores of rupeesthan the money trans-
acted there Is 1t true or not? May | know
whether SEBI has enquired it or not? May |
know whether most of the mutuai funds are
involved in forward deal or not? May | also
know whether most of the mutual funds had
responded to SEBI's query or not?

PROF PJ KURIEN Sir, the Govern-
ment has no information of this kind of for-
ward marketing by mutual funds But, with
regard to the question whether SEBI has
instituted an inquiry, | will collect the facts
and supply themto the Member concerned

[Translation}
Subsidy to Industries |

*802 S$HRI BAJENDRA KUMAR.
SHARMA Will the PRIME MINISTER be

‘pleased to state

(a) the criteria being followed by the
Governmentfor providing subsidyto vanous
industnes,

{b) the number of industries being given
subsidy at present and the amount thereof,
and

(c) the number of industries in Uttar
Pradesh which are being given subsidy?

{Enghsh}

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF PJ
KURIEN) (a)to(c) Astatementisiaidonthe
table of the House

STATEMENT

(a)to (c} The Government are at pres-
ent opeating a Transport Subsidy Scheme
under which subsidy 1s admissible on the
transport costs for movement of raw-materi
als andfinished goods to and from selected
points to the industrial units This scheme is
applicable ta the States of Himachal Pradesh,
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“Jammu & Kashmir, North-Eastern States,
Sikkim, eight hiil districts ot Uttar Pradesh
namely; Aimora, Chamoli, Dehradun, Naini-
tal, Pithorgarh, PauriGarhwal, Tehri Garhwal,
Uttar Kashl, Darjeeling District of West Bengal
and the Union Territories of Andaman &
Nicobar Islands and Lakshadweep. Subsidy
is available to all units except plantations,
refineries and power generating units. Dur-
ingthe period 1976-77 10 1991-92, asumof
Rs. 5.45 crores has been reimbursed to
Uttar Pradesh under the scheme. Details
regarding industrywise reimbursement of
subsidy is not centrally maintained.

{Translation}

SHRI RAJENDRA KUMAR SHARMA:
Mr. Speaker, Sir, the Central Assistance
Scheme was implemented in 1983, and it
was withdrawn in 1988-89. Through you, |
would like to ask the hon. Minister aboutthe
success we achieved under the new Central
schemes for development launched by the
Government, the time by which these
schemes would be implemented for public
and the number of development centres
selectediorthe purpose? Thisis the firstpart
of my question. Secondly, hon. Minister has
giventhis information with reterence to Uttar
Pradesh, thatonly the hilly districts are being
given the subsidy under the transport sub-
sidy scheme of the State as financial help.
Sir, since Uttar Pradesh is a backward area
andthere are suchfar-flung areas where the
need of transport subsidy scheme is very
vital. With the hon. Ministertake some steps
to join these areas also. Besides, will the
subsidy be made available to other horticul-
ture and other production units where il is not
available?

[English)

PROF. P.J. KURIEN: The Transport
Subsidy Scheme was introduced in 1971, It
was meant only for hilly districts; and in UP,
eight hill districts have been identified. They
are getting the subsidy. That is being contin-
uedandthat willcontinue-as perthe present
schedule upto 1995. At present, the Govemn-
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ment has no programme or plan to"extend
the scope of this subsidy to other areas. This
is the present position.

As regards the hon. Members first
question aboutthe attemative scheme, lfthe
hon. Member means by it growth centres,
already eight growth centres have been
identitied for UP, out of which project reports
have been received for six. We have made a
provisional release for these six projects.

[Translation)

SHRIRANJENDRA KUMAR SHARMA:
Mr. Speaker, Sir, will the Hon. Minister be
pleased to state the industries which would
be encouraged under this new scheme, and
whether priority would be given to agro-
based industries sothat such industries may
get maximum assistance and boost?

[English}

PROF. P.J. *KURIEN: Sir, the-hon.
Memberis saying about some new scheme.
| was presuming, it was growth centre
scheme. | do not know what scheme he
means by that.

SR
SHRI_RAM _NIHOR. BAl: Your new

scheme.

PROF. P.J. KURIEN: Please specify
which scheme you mean.

MR. SPEAKER: He has not mentioned
any new scheme as such.

SHRI K P. SINGH DEO: Sir, the hon.
Minister in his reply has stated that the
Governmentis operating atransportsubsidy
scheme only. | would like to know what
would be the fate of the districts which had
been declared backward industry districts
and no industry districts which were getting
certain concessions and subsidies.

PROF. P.J. KURIEN: Sir, the Gayern-
maent of India had only subsidy scheme, that
1s, investment subsidy scheme which was
withdrawn. Alternatively, a new scheme was
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davised, that is growth centre scheme, be-
cause we found that the investment subsidy
is given to start industries in the backward
areas. Ourexperience overthelast 40 years
is that this scheme did not work properly.
Besides, subsidy, we have the instruments
of licencing to direct industries to backward
areas. In spite of these two instruments,
backward areas mostly remainedbackward.
industry did not go. Industry preferred to go
wherethere was infrastructure and notwhere
there was subsidy. Therefore, wherever in-
frastructure was available, industry intended
togothere. Thatiswhathas happened. That
is one of the reasons for uneven develop-
ment.

Inorderto correctthis anomly, we found
that what was needed was to provide infra-
structure. We have identified the backward
districts. In a phased manner, Government
of Indiais thinking of providing infrastructural
facilities inbackward areas. But primarily the
responsibility is that of State Government.
Therefore, we have idehtified 70 districts for
starting growth centres which are mainly
infrastructural support schemes. These 70
growth centres are being disturbed over
various states. Most of them are only in the
backward areas.

[Translation)

SHRI RAM NIHOR RA!: Mr. Speaker,
Sir, through you, | would like to draw the
atiention of the hon. Minister to part "C" of
this question and also want to know the total
financial assistance giventio Hindustan Alu-
minium Factory, HINDALCO and ‘High Tech
‘Carbon’, Kanodia Chemical Limited in dis-
trict Sonbhadra in Uttar Pradesh?

MR. SPEAKER: All this does not arise
from the main question.

SHRI RAM NIHOR RAIl: What is the
amount recovered by the Central Govern-
ment and the Uttar Pradesh Government?

MR. SPEAKER: | have allowed you to
ask aquestion. However, this questiondoes
mot arise fromthis. This is notfor the farmers’

VAISAKHA 9, 1914 (SAKA)

Oral Answers 14

industry viz agricuiture but for some other
industry.

[English]
If you want to reply, you can.

PROF. P.J. KURIEN: Thisquestiondoes
not come under this.

Y SHRI CHANDRA JEET YADAV: Sir,
the idaa of subsidy, T PARCIPIS, was to he'
the backward districts and also the difficult
regions of the country so that they may get
certain facilities and also certain help.

Now the Minister has satd that, at pres-
ent, this relates onlytotransport subsidy. He
says that the Government has identified
about 70 districts who are backward but the
majorproblem seemstobe only infrastructu-
ral problem. It is not only the infrastructural
problem. Earhler, the Government used to
set up industries in public sector. That was a
big helpfor the backward areas. It helpedto
develop the backward areas.

Will the Minister consider this question
along with the Planning Commission that
those districts who have no industries and
who have been denied even the infrastruc-
ture during the last 45 years, special schemes
will be for development of those districts with
the help of the Planning Commission?

Forexample, lamtalking about my own
district which was divided into two districts. |
find that Azamgarh does not find a place in
the mostbackward districts. Willthe Minister
consider this question alongwith the Plan-
ning Commission?

PROF. PJ. KURIEN: As the hon.
Member has already mentioned, there are
other districts also like the district of the hon.
Member. We have devised ascheme forthe
infrastructuraldevelopmentin other districts
also and it is under the consideratioon of the
Planning Commission. But the main prob-
lemis to getfunds. If tunds are available, we
can have the scheme for infrastructural
develipment in other backward districts also.
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Then, with regardtothe public sector units in
backward areas, there again, this is the only
problem. Ifthe public sector units which want
to expand, are able to generate a surplus,
then certainly we will consider giving prefer-
ence to backward areas subject to techno
economicconsiderations.

[Translation }

Cooperation of American Trading
f»1¢" Companles .

i
'803. SHRIMATLSHEELA GAUTAM:
- SHRIRAJESH KUMAR:

Will the PRIME MINISTER be pleased
to state:

(a) whether several American trading
companies have oftered to extend their
cooperation to the Indian firms in the field of
domestic items;

(b) ¥ so, the details of such American
companies, the names of the indian Compa-
nies assisting them and the products for
which cooperation is being offered; and

(c) the reaction of the Union Govern-
ment in this regard?

[English ]

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a)to (c). Astatementis laidonthe
table of the House.

STATEMENT

(a) to (c). Policy initiatives liberalising
the provisions and simplifying the proce-
dures for collaboration with foreign compa-
nies, including trading companies primarily
engaged in export activities, as spelt out in
the Statement on Industrial Policy tabled in
both Houses of Parliament on 24th July,
1991, have generated considerable interest
amongst foreign companies of many coun-
tries including those from the U.S.A.

APRIL 29, 1992

Oral Answers 16

Foreign collaboration agreements are
negotiated and finalised by the parties con-
cerned. Government comes into the picture
only when an application is submitted for
approval of the collaboration. Since the
announcement of the New Industrial Policy,
220 proposals for foreign collaboration with
American companies have been accorded
approval till the end of March, 1992, Of
these, 79 proposals envisaged foréign in-
vestment by American companies in the
equity capital of Indian companies amount-
ing to over Rs. 390 crores. One of these
proposals is for investment in a trading
company primarily engaged in export activi-
ties.

The details of approved foreign collabo-
ration proposals viz., nams of the Indian
Company, name of the foreign collaborator,
the nature of collaboration and items of
manufacutre are published by the Indian
Investment Centre, New Delhi, as a supple-
ment to its monthly Newsletter. Copies of
these publications arg sent tothe Parliament
Library regularly.

[Transiation)

SHRIMATI SHEELA GAUTAM: Mr.
Speaker, Sir, through you, | would like to
know fromthe hon. Minister the names of the
American and Indian companies in whose
favour 220 proposals for foreign cotabora-
tion have been accorded approval by the
Government alongwith the names of the
consumer items for the production of which
these proposals have been cleared? What
willbe theirseparate share inthe total capital
investmentandin what proportionthe profits
and costs will be shared?

[English)

PROF. P.J. KURIEN: Sir, the hon.
Member is asking about 220 proposals and
their details. | have got them with me and |
can supply it to the hon. Member. If | start
reading them, it will take along time to com-
plete.

MR. SPEAKER: All right.
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{Transtation)

SHRIMATI SHEELA GAUTAM: Mr.
Speaker, Sir, what steps the Government
proposestotakeif the items manufacturedin
America are cheeper in the international
market than those manufactured in India as
itwill affect the market of Indian goods? How
the Government will determine the prices of
goods manufactured in collaboration with
American companies and how Government
will putrestrictions onthemsothatthe Indian
goods remain competitive in the interna-
tional market?

[English]

PROF. P.J. KURIEN: Sir, even if the
items manufactured in America are cheaper
than those manufactured in india, that will
not affect us. It is because we have a nega-
tive list which includes most of the consumer
goods which cannot be imported. So, they
will not affect us. With regard to the propos-
als of joint collaboration with Amer.ca or any
other country, whether manufacturing takes
places in our country’or not, our intention is
to reduce the cost of production. That is what
we are aiming at and that is what we wantto
do. Unless we reduce the cost of productior,,
how can our goods be competitive in the
world market? We want to export and we
want to eam foreign exchange and the only
way for that s to reduce the cost of produc-
tion by getting technology wherever it is
possible and suitable for us. Therefore, our
intention is to reduce the cost of production.
The cost of production inthe joint ventures of
any other project is reduced. That is a good
sign and that is what we want

SHRI MUMTAZ ANSARI: As per the

statement made by the hon Minister, it is
clearthat 220 proposals have been accepted
for foreign collaboration with American
companies.

1 would like to know from the hon. Min-
ister about the equity ratio of such compa-
nies. 1 want to know whether such foreign
companies will be functioning as subsidiary
or holding companies. if certain companies
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will be declared as holding companies, will
they be controlling the entire management
and pricing system?

MR.SPEAKER: Itis alreadythereinthe
answer.

PROF. P.J. KURIEN: 1 can answer him
with regard to equity ratio.

Out of the 220 proposals, some are
cleared through RBlroute. These proposals
get automatic clearance if they are in An-
nexe llilist. All ofthemcarryupto 51 percent
equity. Others are cleared by SIA and FIPB
on merit. Some of them carry more than 51
per cent of equity and some carry less. Out
of these 220 proposals. 79 are financial
investment proposals and the total foreign
equity approved inthese cases is just a little
above Rs. 390 crore.

Demand and Supply of Essential
"7 Commodities _

" +806. SHRIRAM NARAIN BERWA: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Government have made
an assessment of the annual demand and
supply of essential commodities under the
new Public Distribution System;

(b) whether the essential commodities
have been supplied as per the requirement
of consumers; and

{c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
to (c). A statement is laid on the Table of the
House.

STATEMENT

According to estimates worked out by
this Ministry about 18 million tonnes of food
grains (Rice & Wheat) would ba requiredto
sustainthe Public Distribution System (PDS)
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throughout the country including the areas
identified for revamped PDS. The additional
requirement in the identified areas of 1700
Block under the revamped PDS would be
about 3 million MTs. Actual allocations of
foodgrains would however, be made on a
monthto month basis taking into accountthe
demand fromthe States/UTs., availability in
the Central Pool, relative needs of the vari-
ous States and seasonal avallability. The
amount of levy sugar required would be on
the basis 425 gms. per capita monthly avalla-
bility to the projected population as on
1.10.1986. A 5% ad-hoc increase in levy
sugar allocations is being given from Au-
gust, 1991. Supply of other essential com-
modities namely imported edible oil and
kerosene are dependent on the availability
and prices of these items inthe international
markets and the foreign exchange availabil-
ity for imports.

Allocation of PDS commodities is sup-
ple ental in nature and is not intended to
meetthe entire requirements of States/UTs.
Etforts are made to meet the genuine re-
quirements projected by the State Govem-
ments and UT Administrations.

[Translation}

SHRI RAM NARAIN BERWA: Mr.
Speaker, Sir, tt was quite a memorable day
for Rajasthan when the Hon. Prime Minister
inaugurated the revamped Public Distribu-
tion System, with much fan fare in district
Barmerinthe State. Iwould like to knowfrom
the hon. Minister the total quantity of rice and
wheat supplied to Rajasthan as against the
demand of the State? Rajasthan’s totai re-
quirement of wheat andrice is 4 lakh tonnes
and against it only 75,000 tonnes has been
supplied i.e. 20 per cent of requirement.
Therefore, | would like to know the total
quantity of wheat and rice being supplied to
Rajasthan as against its demand?

SHRI KAMALUDDIN AHMED: it is a
factthat revamped PDS has been launched
in Barmer. We are making additional alloca-
tions to Rajasthan as perthe details supplied

APRIL 29, 1992

Oral Answers 20

bythe Rajasthan Governmentregardingthe
requirements of Blocks identified under the
‘Desert Development Area’. However, gen-
erally the annual requirement of Rajasthan
is of 9,57,000 tonnes of wheat and 4,42,000
tonnes of rice.

SHR!I RAM NARAIN BERWA: Mr.
Speaker, Sir, through you, Iwould also liketo
know from the hon. Minister the total buffer
stock available withthe Govemment andthe
number of months for which # will be suffi-
cient in view of the demand of consumers in
the country? And, i this stock is inadequate
to meet the demand of consumers, steps
being taken by the Government in this re-
gard?

SHRIKAMALUDDIN AHMED: 1 assure
youthatbuffer stock position is very satisfac-
tory and there s no cause of any concern.

SHRI SURYA NARAYAN YADAV: Mr.
Speaker, Sir, through you, | would like to
know whether all the demands made by
consumer Forums of all the states, in the
meeting of which MPs aiso participate as
their Members, will be met, as the hon.
Minister has stated tha stock positionis quite
satisfactory?

[English)

MR. SPEAKER: Thatis exactlywhat he
has said just one minute before.

[Translation )

SHRI KAMALUDDIN AHMED: If you
are specifically asking about Bihar, thenlam
ready to give reply.

MR. SPEAKER: If you are prepared to
give reply, say, yes.

SHRI KAMALUDDIN AHMED: Sup-
plies are being made as per the demands of
the States and also in accordance with the
formula prepared for making the annual
supplies.
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Demand of Coal

*808. SHRIMOHAMM
FATML
SHR! #Ml . JAHAL___CH-
OUDHARY; .

Wil the Minister of COAL be pleased to
state:

(a) the total demand of coal during the
last three years and the quantity supplied;
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(b) whether the demands of the con-
sumers have not been fulfilled;

(c) it so, the reasons therefor; and

(d) the steps proposed to be taken by
the Government in this regard? .

[English )

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a)to (d). Astatement is laid on the
Table of the House.

STATEMENT

(a) to (d). Total demand of coal assessed by Planning Commission and off-take of coal

during last three years, were as follows:-

(in million tonnes)

Year Demand Off-take
1989-90 222-00 199.79
(4.70) (2.12)
1990-91 229.80 210.07
(4.30) @07)
1991-92 23520 22285
(5.20) (2.80)

1. Off-take figures for 1991-92 are provisional.

2. Figures in brackets indicate middlings.

3*. Off take for 1991-92 excludes imported coal.

The demandfor coal has been satisfied
to the extent of 89%, 90% and 93% during
1989-90, 1990-91 and 1991-92,

In order to meet the increased demand
of coal in coming years, steps ate being
taken to open new mines, re-organise exist-
ing mines, improve efficiency and optimise
coal production, Close coordinationis being
maintained with consumers and the trans-
port sectorto ensure that the coal produced
can be reached to consumers.

[Translation |

SHRIRAM TAHAL CHOUDHARY: Mr.
Speaker, Sir, my question was regarding the
total demand of coal during the last 3 years
and the supply made during this period? In
the reply the hon. Minister has furnished
year wise data and has promised to improve
the supply position of coal. In the coal belt of
Ranchi, Hazaribagh and Dhanbad, a few
days back the price per ‘Mun’ {i.e. 40 kg=1
Mun) of Coal even touched Rs. 100 mark.
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Inferior quality coal was supplied there. 1
would liketoknow fromthe hon. Ministerthe
steps being taken to improve the supply
positionandtocheck the adulteration in coal
and the time by which Government will be
able to meet the demand.

[English}

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
We are not in a position to meet the demand
tully not because there is shortage of coal
but to some extent it is because there is a
problem of transportation. There has been
animprovementin demandsatisfaction. The
demand for coal has been satisfied to the
extent of 90 per cent, 91 per cent and 95 per
cent during 1989-90, 1990-91 and 1991-92.

As far as the quality of coal is con-
cerned, we must admitthat we are receiving
complaints and until and unless we are able
to supply beneficiated coal, the complaints
will continue to come. We will not be able to
guarantee hundred per cent quality control.
During the Eighth Five Year Plan, we will be
going in a big way to set up washernes and
ultimately our intention is to supply washed
vash coal to the consumers.

[Translation }

SHRIRAM TAHAL CHOUDHARY: Mr.
Speaker, Sir, the hon. Minister has said
nothing about my question regarding the
time by which the supply position of coal will
be improved.

MR. SPEAKER: He has categorically
stated that wagons are not available for
transportation of coal.

SHRIRAM TAHAL CHOUDHARY: Mr,
Speaker, Sir, this is an often repeated ex-
cuse. | would like to know how long this
transportation problem will continue and
secondly, what is the time frame set by the
Government to remove this transportation
battleneck so as to mitigate the problems of
the common men.
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SHRIP.A. SANGMA: As | said, untiland
unless our transportation system improves,
it is very difficult for me to.......

MR. SPEAKER:Hels asking, how soon
you are going to improve it.

SHRI P.A. SANGMA: Sir, as | said the
problemis notof availability of coal. In 1989-
90 we had a stock of 37 million tonnes; in
1990-91 we had 42 million tonnes of stock
andin 1991-92 we have 48 milliontonnes of
stock. Bulk of our coal is transported by
railways and to some extent it is transported
by road. The Railways are doing their best.
They have theirown priorities with regard to
movement of food stocks and other essen-
tial commodities but there is a marked
improvement in the transportation. It would
be very difficult for me to give an assurance
that we will be able to achieve hundred per
cent demand satisfaction because-some-
times so many otherthings also happen. For
example, this year there was a strike in
Jharkhand which resulted in a lot of disloca-
tion of work, otherwise, we could have
achieved hundred per cent demand satis-
faction this year. So, itis very dithcult for me
to give this assurance to this House.

[Translation ]
y oL

*  SHRI SURAJ MANDAL: The Govern-
mentin its reply has stafied that the demand
for 1989-90. 1990-91 and 1991-92 has al-
readybeenfulfilled. would like to know from
the Government total expenditure incurred
on importing 170.88 million tonnes of coal
from abroad during the last three years and
onimporting 59.96 milliontonnes each year?
if coal is available in abundance to meet the
demand ofthecountry, what s the reasonfor
importing coal? In the statement attached
with the reply the hon. Minister has stated
that 42.41 million tonnes of coal stocks are
availabie in the country. The Govarnmant of
Bihar has recommended handing over of 82
coal mines, lying closed since the nationali-
sation of coal mines, to private sector be-
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cause Coal India Ltd. is unableto know from
thg hon. Minister whether the Government
proposes to stop importing coalfrom abroad
and also order an enquiry into the matter of
Importing coal?

[English]

SHRIP.A. SANGMA: Sir, there are two
types of coal, one is cooking coal and other
is non-coking coal. Coking coalaimusedfor
the steel plants and we do not produce
enough. There is a gap of about 5 million
tonnes, which we have to import and we are
importing that.

As far as non-coking coal is concerned,
we do not import non-coking coal, on the
other hand we export more quantity of it.

As far as the satisfaction of the demand
is concerned, | must clarify one thing. What
I have stated is an overall satisfaction. But,
we will have to give some priority to certain
priority sectors as a result of which the non-
priority sector suifers. For example, power
sectoris regarded as the topmost one for us
andtherefore, our priority is to supply to the
power sector and this year, 1991-92, | am
glad to say that, our supply to the power
sectorhasbeen 100 percent ofthe demand,
tertilizer has been 105 per cent. So, as a
result of that for, other sectors like non-core
sector, smaliscale sector, we are not able to
meet the demand fully.

[Translation)

SHRI BAJNATH SONKAR SHASIR!:
The honourable Minister has just now stated
thatthe production of coalis satisfactory and
that there is no scarcity. | also watched on
television last night that there is no scarcity
of coal, there is ample production and the
trend of its production is on constant in-
crease.The honourable Minister was stand-
ing and was explaining the position about
coal. He has just-now stated that there is
also no shortage of rakes.....

MR. SPEAKER: He has not said that.
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SHRIRAJNATH SONKAR SHASTRI: |
wouldlike to know as to why the men of brick
kilnindustry are suffering. Alarge number of
other people are also suffering. Many small
scale industries have been ctosed, hundreds
of industries in the eastem Uttar Pradesh
have been closed dueto the scarcity of coal.
When there is ample production of coal, and
it is also being imported from abroad, why
then i there a constant shortage of coal?

[English]

SHRIP.A. SANGMA: Sir, | have already
admitted that because we have to fulfil the
core sactortd the tune of 100 percent it itis
possible. The hon-core sector does suffer
andbrick kiln industry comes underthe non-
core sector and therefore, they do suffer. |
have already admitted that. And this year,
there has been an improvement in supply to
the brick industry also; and satisfaction has
been to the tune of 95 per cent.

[Translation)

SHRI_VILAS MUTTEMWAR: Mr.
Speaker, Sir, In his reply, the honeurable
Minister has, besides many suggestions to
meet the demand of coal, also suggested to
open up new mines. | would Iike to know
fromthe honourable Minister the number of
proposals for setting up new minaes which
are pending before the Ministry of coal has
sufficient funds available with 1t, it must out of
several proposals before it, inatiate and
expedite the action to open Lp 7 or 8 coal
mines in Chandrapur district under the
western Coalfields?

[English]

SHRIP.A. SANGMA: | have stated that
availability of coal is not a problem,; it is the
transportation which is a problem: and we
are in constant touch with the Railways; and
we have been interacting and we are trying
toimprove it. However, we do have plans to
open up new mines, because our target in
the Eighth Five Year Plan has been set. And
as far as the area of the hon. Member is
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concerned, | myself have gone along with
him to open a new mine. | think he is very
happy about that.

[Translation)

*

SHELULAKSHMINARAIN MANITRIPA-
THLMr. Speaker, Sir, Iwould like to ask the
honourable Minister of Coal through you,
that so tar as the transportation of coal
through railways, is concerned, the problem
does exist; but why Is the coal not supplied
to V.R.K. Industries and small scale indus-
tries which have to get the coal by road and
fromwhommoneyis taken even six months
in advance and stillthey do not get coal? Will
the honourable Minister kindly inform us as
to how much money has thus been depos-
ited by road sale consumers and what is the
reason they are deniedthe supply of coal? If
there is no scarcity of coal, why is the supply
not maintained while no arrangements for
transportation are required to be made,
because the consumers themselves carry
theircoalthrough trucks. Whatis the number
of such cases in which money has been
deposited and for how long money is lying
deposited.

[English}

SHRI P.A. SANGMA: | have stated in
the other House what the hon. Member was
saying yesterday that our consumers have
deposited the money, | think, to the tune of
Rs. 150 crores; and we have not been able
to supply coal to them. There has been a
backlog. | have given a direction that ail
those backlogs have to be cleared by the
end of this month.

| have not got the letter with me. By
tomorrow or day after tomorrow, | will cer-
tainly get the feedback; and { will intorm the

hon. Member about it. ..

IREP Programme

*809. SHRIDATTATRAYA BANDARU:
.SSHRI CHETAN P.S. CHAUHAN:

Will the Minister of PLANNING AND
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PROGRAMME
pleased to state:

(a) the States in which the Integrated
Rural Energy Plannig Programme has since
been implemented;

(b) the details of the work done under
this programme in these States so far; and

’
(c)the States where such programme is
proposed to be taken up during the Eighth
Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND_PRO-
GRAMME IMPLEMENTATION (SHRI'H.R.
BHARDWAJ): (a) to (c). A statement is laid
on the Table of the House.

STATEMENT

(a) The Integrated Rural Energy Plan-
ning Programme has been extended to all
States & UTs except Chandigarh upto 1991
92.

-

, (b) Infegrated Rural Energy Pianning
{ Programme has two components, namely,
f‘(ﬁe %antrally Sponsored Scheme and the
, State Sector component. The Centrally

Sponsored Scheme, includes sub-compo-
; nents orsetting up of IREP Cells atthe State
level and in selected districts/blocks; train-
ing; and technical back up units. Upto 1991-
92, 31 State/UT level IREP Cells and 252
! districtblock IREP Cellshave been approved
in all the States/UTs except Chandigarh.
Upto 1991-92, 36 national level training
courses have been organised in natlonal/
regional level institutions in various states/
, UTs.Onetraining-cum-R&D Centre hasbeen
' setup in Delhi and four more regional R&D
Centres are being set up in Gujarat, Megha-
laya, Uttar Pradesh and Karnataka. The
State sector component for IREP includes
project implementation, demonstration, ex-
tension and promotion of various rural en~
ergy resources and technologies based on
the targets fixed by the State Government for
their respective IREP blocks.
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{c) The Programme is proposed to be
extended at the rate of 100 blocks per year
in all the States and UTs. during the Eighth
Five YearPlan. The details of the Programme
in the Eighth Plan are being finalised.

SHRICHETANP.S. CHAUHAN: There
isinadequate supply of electricity in the rural
area. Also | have gone through the answer
which has been given by the hon. Minister.
Under the Public Distribution System, the
Minister has stated that kerosene will be
supplied as and when available.

l understand there will be three energy
schemes for the rural area; they are solar
energy, windmillenergy and gobar gas plant.
How much money is being allocated by the
Government for development of these pro-
grammes?

SHRI H.R. BHARDWAJ: So far as the
rural energy planning programme is con-
cerned, this programme was started on a
pilot project basis in the Sixth Plan and 20
selected blocks were takenup. After that, in
the Seventh Plan, 252 blocks in various
states were selected where this programme
was undertaken. And lhave the details ofthe
performance in each State. And this pro-
gramme was' undertaken in which the en-
ergy and the bio-gas plant and improved
chulha, all these were undertaken as a part
of the centrally sponsored schemes as well
as State Programme.

But so far as the money is concerned, |
will just briefly submit that money is not very
much there because under the Centrally
Sponsored scheme, in five to six years- lam
giving year-wise figures or the CSSs In
1986-87, the amount provided was Rs. 64.95
lakhs; in 1987-88, it was Rs. 97.07 lakhs.

In 1988-89 it was Rs. 158 lakhs, in
1989-90 it was Rs. 28.6 lakhs, in 1990-91 it
was Rs. 248 lakhs andin 1991-92 it was Rs.
398.73 lakhs. So tar as the centrally spon-
sored schemes were cocerned, this wasthe

amount which is, ithink, barely adequate for .

stch a programme. But the State compo-
nent also has some money which is allotted.
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But | think that also has been very inade-
quate because | have seenthe performance
of the States also. Considering the impor-
tance of this programme, the money allo-
cated has been inadequate.

SHRI CHETANP.S. CHAUHAN: From
the Minister's reply itis quite clearthat may
be, the Central Government or the State-
ment Governments are not keen about this
programme. Becuase fromthe answerwhich
is given here, it is seen that only 252 district
blocks, IREP cells have been approved.
This does not state how many centres are
functioning atthe moment. wouid liketo ask
the Minister if he could tell me how many
centres are functioning in the states, and
alsothe allocation which has been given. As
it is, the State Governments are struggling
for resouces and if the money which has
been given is only a maximum of Rs. 2.5
crores, or a programme like the one he has
mentioned with 100 blocks per year to be
taken up, for the Rural Energy Planning
Programme, will this be enough? How will
the Government meet this target of 100
blocks per year?

SHRI H.R. BHARDWAJ: Around 250
cells are functioning under boththe schemes
and the performances also, | have got but it
is a very detailed document. If the hon.
Member wants the details of each block and
what work is being done, I can give the whole
details to him. | have got them. About 250
and odd celis which were set up, are func-
tioning. Itis adifferent issue thatthey are not
functioning entirely to the satisfaotion, to
solve the problem.

In the Eighth Plan 1 think there is a
programme by which they are going to take
up around 100 blocks each year during the
nextfive years as a minimumprogramme. It
maygoup. Inthe Seventh Planitwas initially
not252;itwas less. Butit wentupto 252, The
State Governments andthe CentralGovern-
ment, they are going to discuss about the
performance and Ithink the programme now
under the Eighth Plan proposals is for 100
blocks each year. ’



31 Oral Answers
Coal Projects

"'810 SHRIM.G REQDL-«
Ri RAMA A

Willthe Minister of COAL be pleased to
state:

{a) the reasons for time and cost over-
runs of the coal projects in Andhra Pradesh;

(b) whether the Government have pro-
posed to set up a committee to streamline
the procedures to reduce time overrns
therein; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) The main reasons for time
overrunandconsequentcostoverrun of coal
projects in the State of Andhra Pradesh are
delay in acquisition of land, adverse geo-
mining conditions, law and order problem
and delay in supply of equipment.

(o) and (c). With a view of streamlining
the procedures forformulation, implementa-
tion and monitoring of projects in the coal
sector, Ministry of Coalhad set up a Commit-
tee to examine all related aspects of formu-
lation and implementation of coal projects.
This committee has since submitted its re-
port. Based on the suggestions made by the
Committese, guidelines have been issued to
allthe coal companies in regard to improve-
ment in the present practices of exploration,
planning, appraisal, implementation and
monitoring of coal projects.

SHRIM.G. REDDY: Iwantto knowfrom
the hon. Minister whether the Central Mines
Planning and Design Institute Limited has
collected any information recarding the
availability of the coal reserves in the coun-
try, if so the estimated coal availability in
each coalfield in the country and what are
the steps going to be taken by the Govern-
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mentforimproving the coal productioninthe
country.

THE MINISTER OF STATE OF THE
MINISTRY OF COAL(SHRIP.A. SANGMA).
The question spacifically relates to coal
projects. | would not have all those figures
readily with me now. iwill supply themto him.

SHRIM.G. REDDY: Iwould like to know
whetherthere has been any improvement in
the coal production in the Singareni Collier-
ies during Januaryand February of this year,
if sothe detalls thereof and if not the reasons
therefor.

SHRIP.A. SANGMA: Sir, the Singareni
Collieries has performedthe bestsofarinits
history. This yearthey have notonly achieved

the target but also they hawve exceeded the
target for the first time.

WRITTEN ANSWERS TO QUESTIONS
[English}
Land for Schools _

* 800. SHRIBALRAJPASSL_
SHRIMATI DIPIKA H. TOPIWALA

Willithe Minister of URBAN DEVELOP-
ENT be pleased to state:

allotted for construction for Construction of
schools;

(b) the number of schoolsto which land
was allotted by the Delhi Development Au-
thority during 1990 and 199;

(c) the area land allotted to each'school;
and

(d) the steps taken/proposed to be
taken by the Government to ensur that the
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land alottedfor aschoo s not utilised for any
other purpose?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATISEIA KAU): (a) Infor-
mation Is given in the Statement-1 beo.

(b) and (c). Statement-l indicating the
areaof land alottedto 27 numbers of schools

during 1980 and 1991 is given below.

(d) The allottment of land to schools is
made on te sponsorship of Directorate of
Education, Delhi Administration/Union Min-
istry of Human Resources Development.
The terms and conditions of lease excuted
for such allottements prohibits utilisation of
school sites for any other purpose.
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STATEMENT-lI

S. No. Name of the Society to Area (in acres)
whom school site allotted
1 2 3

During the Year 1990

EAST ZONE
1. MCD 1.0
2. Delhi Administration 5.0
3. Shanti Janak Sachdeva Edu. Society 1.74
4. Sanatan Dharam Shiksha Sansthan 3.23
WEST ZONE
5. TulsiMemorial sociel): 1.5
6. SnGuru Singh Sabha 4.0
7. ShnS S Mota Singh Chartable Trust 4.75
8. Vikram Siksha’ Edu. Society .2.0
NORTH ZONE
9. Guru Teg Bahadur Public School Society ’ 4.0
10. Lawrences Road Modern Edu Society 0.25
11. Vardhman Edu. Society 1.54
12. ‘Yava Shakti Edu. Society 346
SOUTHZONE
13. Delhi Public Schoot 9.63
14. St. George Edu. Society. 2.19
15. Sundown Edu. Society 1.48

DURING THE YEAR 1991
EASTZONE
16. Adarsh Vidya Saansthan 1.33

17. Nutan Vidya Mandir 1.5
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S No Name of the Society to Area (in acres)
whom school stte aliotted
1 2 3
18 Vaish Education Society 11
19 St Andrews Soots Edu Society 119
WESTZONE
20 Sachdeva Edu Society 10
21 Basco Edu Society 182
22 Katana Edu Society 200
23 Hemkund edu Society (Addl iand) 05
NORTH ZONE
24 Sanatan Dharam Trust 110
25 Balshiksha Avam Bodhic Vikas Samiti 143
26 Crescent Public School Society 154
27 Diractorate of Education 10

Settlement Between DDA and Group
Housing Socletles

804 SHRI K. PRADHANI Wil the
Minister ot URBAN DEVELOPMENT be
pleased to state

(a) whether an out o1 court settlement
has been arrived at between the Delhi De-

velopment Authonty and Cooperative Group
Housing Sogieties,

(b) f so, the details thereof, and

(c) if not, whetherthere is any possibility

of such a settlement?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATISHEILA KAUL) (a)

f\lo, Sir

(b) Question does not anse
(c) No such commitment can be given

Graduate Diploma in Materlals Man-
agement
*805 SHRI BHUBANESHWAR
PRASAD MEHTA Wili the PRIME MINIS-
TER be pleased fo state
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(a) whether the Indian Institute of Mate-
rials Management (lIMM) Bombay is con-
ducting a Graduate Diploma in Materials
Management (GDMM) which is recognised
by the Union Government;

(b) whether any weightaage is given by
the public sector Undertakings to such di-
ploma holders for posting in their material
management departments;

(c) if so, the details ther of; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON):(a) The Graduate Diplomain
Materials Management Course conducted
by the Indian Institute of Materials Manage-
ment is recognised by the Government of
India for purpose of recruitment to superior
posts and services under the Central Gov-
ernment. ’

(b) to (d). Recruitments in the below
board level posts of Central Government
Public Enterprises are not done on central-
ised basis. The respective managements
enjoy complete autonomy in framing Re-
cruitment Rules for diferent posts, and in
awarding incentives and weightages to di!-
ferent qualifications at the time of recruit-
ment, promotions and postings. The guid-
ing factor is professionlisation for improving
efficiency and productivity.

Cases In Central Labour Courts of

Kerala

807. GHRITHAY E:
Will the PRIME MINISTER be pleased to
state:

(a) the number of industrial disputes
and other cases pending adjudication be-
fore Central Government Labour Courts
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and Industrial Tribunals in the State’ of
Kerala at present:

(b) the reasons fordelay in adjudication
of cases; and

(c)the stepstaken forspeedy disposal
of all the pen_ding cases.

THE MINISTER OF STATE OF THE
MINISTRy OF COAL (SHRIP.A. SANGMA.)
:(a) The Central Government has not set up
any Indusjrial Tribunal or Labour Courtin
the State of Kerala. Industrial disputes
pertaining to the Central sphere under the
Industrial Disputes Act, 1947 from the State
of Kerala are referred to the Central
Government Industrial Tribunal (CGIT) -
cum- Labour Court at Bangalore and the
Industrial Tribunals and Labour Courts
constituted by the Government of Kerala.
As per available information, only one indus-
trial dispute pertaining 1o Kerala is pending
with the CGIT -cum -Labour Court at Ban-
galore . 86 industrial disputes 416 applica-
tions pertaining to the Central sphere were
pending as on 31-12-1991 in various
Industrial Tribunals and Labour Courts
constituted by the Government of Kerala.

(b) The reasons identified generally for
delay in disposal of cases are, inter alia,
heavy work load, procedural impediments
such as absence of advocates, adjourn-
mentstaken for furnishing information, stay
orders by superior Courts, or attempt to
make an out of court settlement. etc.

(c) The steps for expediting adjudica-
tion of industrial disputes are inter alia the
following :

() Improving and strengthening of
congciliation machinefy sothat a
larger number of cases are
settled at the conciliation stage;

(i)  Expeditious filling up of vacan-
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cies in the posts of Presiding
officers of the Labour Courts
and the Industrial Tribunals;

(iii) Holding of Lok Adalts, where
possible.

[Translation)
Avallability of Coal '
S

*811. SHRI _SUKIDEQ . PASWAN:
(SHRINITISH KUMAR): Willthe Minister
of COAL be pleased to state:

(a) whetherthe Governmentare aware
of the possible availability of coalof grades
Ato D (high quality) in the country;

(b; if so, the scheme formulatod by the
Government for increasing the production of
such types of coal; :

(c) the total quantity of reserves of such
coal found in the Country by December,
1991;

(d) the target fixed forthe year 1991—
92 for the production of this coal; and

(e) the total quantity of coal imported
during the above period ?

THE MINISTER OF STATE OF THE
MINISTERY OF COAL (SHRI P. A
SANGMA): (a) to (d). The Geological
Survey of India have estimated a total
reserve of 42.41 billiontonnes of high quality
coals of ‘A’to ‘D’ grades within a depth of
1200 metres in different coal fields in the
country. During the 8th plan period, in
addition to steps being taken to encrease
coal production ingeneral, emphasis is also
being laid to produce good quality coals
fromunderground as wellas open cast mines.
Further, a dedicated programme to ensure
supply of good quality washed coking coalto
the steel plants has also taker. up besides
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various steps beingtakentoimprove quality
of non-coking coal being supplied to power
houses and other miscellaneous consum-
ers. Thetotal production of superior grades
of non- coking coa! (‘A'to ‘D')is expectedto
increase to about 111 million tonnes atthe
end of the 8th plan period as compared to
the present level of 92 miillion tonnes.

(e). The total quantity of coal and coke
imported during the period 1990-91 was
5.996 million tonnes.

[English)
Import Duty on ﬁn.ished goods

*813. PROF. K. V. THOMAS: Wilithe
PRIME MINISTER be pleased to state:

{a) whether as a result of the steep
reduction in the import duty of finished prod-
ucts the Indian industries find it difticult to
competeinthe domestic market against the
imported finished goods;

(b) whetherthe Government propose
to reduce the import duty of the raw materi-
als so that Indian Industries are able to
compete both in the domestic and interna-
tional markets; and

(c) if so, the details thergot?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN) (a) In general, because of the
adjustment in the exchange rate of the In-
dian rupee and the restrictions placed on .
import of certain goods in the Export and
Import Policy, 1992-1997, there has been
no adverse impact on the cooperativeness
of Indian industry due to the reduction in
import duties on finished products.

(b) and (c). ltis a continuous exercise
on the part of the Government to remove
distortions, if any, in the customs tarift
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structure applicable to raw materials and
finished goods so as to enhance the com-
petitiveness of Indian Industry in domestic
and intemational markets.

HUDCO plans
m———

*814 SHRI SARDIP N
THOBAT: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the attention of the Gov-
ernment has been drawn to the news report
appeannginthe Indian Express dated April
5, 1992 under the caption HUDCO forced
to Prune its plan;

(b) if so, the steps taken/envisaged to
ensure that viable proposals of HUDCO are
adequately extended financial supportfrom
the Government forthe schemes intended
to benefit urban poor and fixed income
middle class society through cooperative
ventures. and

(c) the details of HUDCO's plans forthe
next five years?
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THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL ): (a)
and (b). Yes Sir. Itis however clarified that
as against Rs. 735 crores released by
HUDCO during 1990-91, it released Rs.
833.57 crores over 1991-92, and hence the
caption under the news report does not
appearto be justified.

In order to enable HUDCO 1o finance
schemas of State agencies, Cooperatives
and other eligible organisations, predomi-
nantlyto benefit poorer sections and vulner-
able groups in urban and rural areas, the
Central Government is extending assis-
tance to HUDCO by way of budgetary
suppont, through annual contribution to iis
equity capital and access to funds from the
Capital market and financial institutions, as
well as loans and grants from muttilateral
and bilateral agencies.

(c). The details of ‘HUDCQO's opera-
tional plan during the 8th Five Year Plan (
1992-93 to 1996-97), subject to availability
of resources and Plan suppon, are envis-
aged as under:-

Name of Scheme

Loan Sanction target

Loan release target

(Rs. in crores)

Housing 5800
Urban Infrastructure 6075
11875

4675

4655

9330

Master Plan For Delhi'
emm———

*815_SHRI MADAN LAL KHURANA :
Will the Ministerof URBANDEVELOPNENT
be pleased to state:

(a) the action taken till date on thg
‘Perspective 2001" NCR (Revised Master

Plan for Delhi);

(b) whetherthe Zonalplans have been
formujated,;

(c) it so, the broad details thereot; and

(d) the manner in which the Govern-
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ment propose to implement the Revised
Master Plan to ensure necessary infra-
structure for the projected population of the
Union Territory of Delhi by 2001?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a).
The Master Plan for Delhi perspective 2001
has been in force with effect from 1. 8. 90.
Sincethenthe new Development Code and
Land Use Plan as provided in MPO-2001
have been made effective.

(b) No, Sir.
(c) Does not anse.

(d). Exercises have already been initi-
atediorthe the provision of infrastructureto
meet the needs of the projected population
in collaboration with the concerned local
bodies and Delhi Administration.

Insurance_Scheme and Growth Funds

for Small Scale Units
~
| SHRI M.V . CHAN-
DRASEKHARA MUR-
JHY:
SHRI V. SREENIVASA
PRASAD:.

‘816

v
Willthe PRIME MINISTER be ploased
to state:

(a) whether the PHD Chamber of
Commerce and Industry has urged the
Government to Introduce a comprehensive
insurance scheme for the small scale unite
and create growth funds for their expan-
sion;

(b) if so, whether the said proposals
have since been examined;

(c) if so, the details thereof; and

(d) the reaction of the Government
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thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN: (a). Yes, Sir.

(b) to(d). The suggestions made in the
Memorandum of the PHD Chamber of
Commerce and Industry on problems of
small scale sector with particular reference
to Insurance Scheme and Growth Funds
are being lookedinto bythe RBI Committee
on Crec)n‘t.’

meall Scale Units In Assam

S s

*817 SHRI. KABINDBA _ PUR-

"KAYASTHA: Willthe PRIME MINISTER be

pleased to state:

(a) the numberof small scale industrial
units in Assam at present;

(b) the number of persons / families
employed in these units;

(c) the arrangements made for market-
ing their produce;

(d) hether some of these units are
gradually becoming sick; and

(e) # so, the remedial measures being
adopted by the Governments?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN): (a). The cumulative number of
small scale industrial units registered with
the State Directorale of industries. Govern-
ment of Assam and falling under the pur-
view ol Small Industries Development Or-
ganisation (SIDO) was about 14,500 as on
31-12-1991.

(b) Employment in these units as esti-
mated by the Director of Industries, Assam
is about 87,000.
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(c) The Government of India is provid-
ing assistance to the States / UTs including
Assam in marketing the products of small
scale industrial units through Central Gov-
ernment Stores Purchase Programme and
by sales of SSI products throughthe State
Marketing Agencies and their outlets.

(d) As per the latest RBI data, the
number of sick small scale industrial unitsin
Assamattheend of September, 1990 stood
at 4,448.

(e) Government are helping revival of
viable sick small scaler industrial units
including those in Assam through:-

(i) issuance of detailed guidelines by
RBlto Scheduled Commercial
banks from time to time;

(ii) settingup of State Level Inter—

Institutional Committee (SLIIC)

in all States under the Chair-
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Wilthe PRIME MINISTER be pleased to
state:

(a) whether a decision to set up a
Commission on Bonded Labour has since
been taken;

(b) # so. the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA)
(a) to (c). The proposal to constitute the
National Commission on Bonded Tabour
has been examined indetail. The Govern-
ment consider that setting up anotner
Commission is not necessary at this stage.
Whatis required is better implementation of
the provisions of the Bonded Labour Sys-
tem (Abolition) Act, 1976. The implemen-
tation of the Act by the State Governments
is being closely monitored.

Seminar by B. . S.

manship of Secretary, Indus- , §

tries Department;

National Equity Fund operated '

by Small Industries Develop- |
ment Bank of India (SIDBI); and

(iii)’

(iv) The Centrally Sponsored Mar-
gin Money Scheme for revival of

sick small scale units.

As afollowup of the new policy meas-
ures for promoting and strengthening small
, tiny and village enterprises laid in Parlia-
menton 6-8-91, a Committee to review the
arrangements for meeting the working
capital requirements of small scale indus-
tries has also been appointed vide RBI
Memorandum dated 9-12-91.

Commission on Bonded Labourp

*818. SHRIK. V. THANGKA BAL}‘J\

*819, SHRISHBAVANKUMAR BATEL'
: Willthe PRIME MINISTER be pleased to
state:

(a) whether a seminar on safety at

workshop was organised by the Bureau of

y, Indian Standards on the occasion of World
Standards Day on October 15, 1991;

(b) if so, the observations and sugges-
tions made at the seminar; and

(c) the steps taken and directions
issued /being issuedto improve the safety
conditions inthe Workshop especially where
children are working?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLISE CON-
SUMER AFFAIRS AND DISTRIBUTION
(SHRI KAMALUDDIN AHMED): (a) .Yes,
Sir.
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{b) Following suggestions emanated
from the proceedings of the Seminar -

()Indian Standards and legislations in
the field of smfety should be
implemented by voluntary rather
than mandatory means

(n) Safety measures in industnial
units should be incorporateo at
planning stage ratherthen as
an after—thought

(m)  Training of workmen especially
In small scale industries should
be imparted through trade un
1ons and organisations engaged
In social work

(v The design of safer equipment
should modifiedkeeping in view
the needs of tropical areas

(v)  Awareness about satiety should
becreatedin ruralareasthrough
consumer bodies

(vi)  Awareness about safety among
common masses should be
increased through publicity

(c) The Factones Act 1948 provides for
safety, health and welfare of workers
employed in factortes Certain special
provisions exist in this Act for Chiidren
While the responsibility for complying with
the provisions of the Factories Act hes with
the occupier of the factory, the State Gov-
ernments and Union territonies are respon-
sible for enforcing compliance of these
provisions by the factory The States/UTs
are also empowered to make fujgs ynder
the Act "

P.F.in Amtit Bazar énd 'Nonhern
India Patrika, Allahabad
a

8337 SHRI VISHWANATH SHASIRI\
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Wilithe PRIME MINISTER be pleasedto
state

(a) whether about Rs 65 lakhs col-

lected from July 1987, haing ¢ontribution of
worker toward (Provident Fund) has not
been deposited by the management of

“Amnt Bazar” And ‘Northern India Patnka”
Allahabad (U P ),

(b) # so, the details thereof,

() whether any action has been taken
in the matter,

(d) ff not, the reasons therfor and

(e) the mmediate action being taken
by the Government as provided under the
Provident Fund Act?

DEPUTY MINISTER IN THE MINIS-
TRY OF LABOUR (SHRI PABAN SINGH
GHATOWAR) (a)and (b) The Employees
Provident Fund Authorities have reported
that an amount of Rs 31 84,822,50 (
Rupees Thirty one lakh Eighty four thou-
sand eight hundred twenty two and fifty
paise)is outstanding againest the manage
ment of Amnt Bazar and Northern—india
Patrika n account of workers contribution
towards provident fund for the period July,
1987, to July, 1991

(c) to (e) Necessary legal action has
been intiated against the management for
recovery of the outstanding dues

Maitenance of Lawns in Bun-
glows

, 8338 SHRISYED SHAHABUDDI
Will the Minister of URBAN -
MENT be pleased to state !

(a) the annual budget during the jast

three years, year-wise forthe maintenence
of gardens and fawns attachedto official
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bungalows in New Delhl;

(b) whether any standards have been
prescribedfor various categorises of houses;

(c) total recovery from the occupants
for such service year-wise; and

(d) whether the Government have
considered to provide such service at no
profit no loss basis?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM.ARUNACHALAM): (a). Year-wise
expenditure on maintenance ot Garden and
Lawns during last 3 yearsis as under:

1988-89 1989-90 1990-91
(Rs. in lakhs)
302.20 319.80 377.00

(b). Yardsticks have been laiddown by
the CPWD for maintanace and upkeep of
lawns attached to bunglow, office com-
plexes, Supreme Counrt, Parliament House,
atc.

) (c). Gardens and lawns are maintaned
by the CPWD as part of their normal
functions.

(d). Thereis no such proposal under
the consideration of the Government.

[Translation}

Joumal of Rural Development

8339. DR._LAXMINARAYAN _PAN-
REYA : Wil the PRIME MINISTER be

pleased to state:

(a) whether there is any scheme to
patent the agricultural researches done by
rural people;
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(b) whether the Joumal of Rural
Development is published only in English
and the ruralpeople do notget the benefit
of carrying outresearch work therefrom; and

(c) if so, the corrective measures
proposed to be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY ): (a) No, Sir.

{b) The journal of rural Development
is bi— monthly of NIRD published in
English. In addition, the Institute publishes
the bi-annual Hindi version“Gramme Vikas
Sameeksha’ in January and July each
year, with original contributions on re-
searches in the area of rural development.

The Journalof Rural Development and
the Gramme Vikas Sameeksha reach a
large Section of the functionaries, non-
governmental organisations and indiviuals
engagedin researchwork on ruraldevelop-
ment and they are found to be quite useful.
In addition to these two academic journals,
the National Institute of Rural Development
(NIRD) also brings out on annual basis
‘Research High-lights’ both in English.and
Hindi Language. They are circutated{ree of
cost.

(c) Does not arise.
'[English]

Membership of Cooperative Groupf
Housing Socletles ’
\_____.w”____,—-_-‘

8340. SHRI B. | SHARMA PRE‘M:
Will the Minister of URBAN DEVELO!’-
MENT be pleased to state:

(a) whetherthe Registrar of Coopefa-
tive Societies asked tha members of the
Cooperative Housing Societies to produce
documentary evidence to shoe that they
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were domicile of Delhi even priorto 1967,
and

(b) # so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT (
SHRI M. ARUNACHALAM ) : (a) and (b).
The Registrar of Cooperative Societies has
reported that as per the bye- laws of the
cooperative housing societies, a member
should be a resident of Delhiatthe time of
enroiment. The members are requested to
furmnish necessary proof in this regard on
receipt of specific complaints as to their
membership so as to examine the com-
plaints as to the genuineness of the mem-
bership or otherwise.

[Translation]
Shortage of Coal In Gujaraf

8341. SHRIN.J RATHVA: Villll the
Minister of COAL be pleased to statg.

(a) whether there 1s ‘an acute shortage
of coal in Gujarat,

(b) f so, whether there i1s maximum
shortage of coal in Rajkot area,

(c) thetotal quantity of coal providedto
Gujarat during the last two years and the
quantity of coal providedto Chhota Udaipur,
atribal ares out of this, and

(d) whetherthe Government proposeto
provide more coalto Chhota Udaipurduring
the year 1992—937

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA)
:(a)to {d). There have been some shortfalls
in movement of coal to consumers In non
core sectors in the State of Gujarat due to
priority movement of coal by rail to core
sectors like power etc However, instruc-
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tions have baen issuedto coal companiesto
ensure supply of coal to the consumers in
non-core sectors atleast to the extent of
50% ofthe linkages eigther by rail orby road.

Coal companies do not maintain
separate date of despatches of coalfor a
particular district. Figures of state—wise
despatches are only maintained by them.
Thetotal quantity ofcoal suppliedto Gujarat
from Coal India sources during the tast two
yearsis 14.602 million tonnesginn 1990-91
and 12.098 million tonnes from April'91. to
January'92. The despatches inthe current
year to Gujarat are likely to increase
further

|English]

Exemption from Paying Providgnt
Fund

8342 SHR! TEJ NARAYAN SINGH.
Will the PRIME MINISTER be pleasedto
state: !

(a) whether some sick autonomous
bodies are exemptedto pay P.F arrears;

(b) if so, the details thereof;

(c) if not, the action taken by the
concerned Departmentsto recoverthe P.F.
arrears from such bodies like National
Consumers Cooperative Federation of India
Ltd. ’

(d) ‘'whether Govemment P. F. Com-
misstoner has received any representation
in this regard from the employees union;
and

(e) if so, the reaction of the Union
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY) : (a) No, Sir.
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(b) Does not arise.

(c) Appropriate penal action is taken
against defaulting establishment, including
sick autonomous bodies to recover PF
arrears. The NCCF have deposited PF
deductions in respect of its imployees upto
February, 1992.

(d) and (e). Yes Sir. The employees’
union has represented against non-pay-
ment of enhanced rate of PF contribution.
Their representation has since been exam-
ined by the EPF authorities and it is found
that the establishment is at present not
required to pay contribution at the enhance
rate as perthe existing policy ofthe Govern-
ment.

Drinking Water to States

. 8344. SHRI PARASRAM BHARD-
WA.! Willthe PRIME MINISTER bepleased
to state:

(a) the States selected for digging wells
for providing durinking water and water for
irrigation under the cent percent Centrally
sponsored scheme; and

(b) the targets fixed and achieved
therefor Inthe State of Madhya Prakesh
during the Seventh Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHALI H. PATEL): (a). Under
the Centrally sponsored Accelerated Rural
Water Supply Programme, assistance is
not given for digging of wells for drinking
water. Forirrigation, underthe cent percent
Centrally sponsored Desert Development
Programme which is implemened in hot
desert States of Rajasthan, Gujarat and
Haryana and cold desert States of Hima-
cha! Pradesh and Jammu & Kashmir ,
construction of community irrigation welis
for beneficiaries of Integrated Rural Devel-
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opment programme is an eligible item,. This
is covered in the sectoral programme of
Water Resources Development for which
20 percent weightage is given in the total
available funds.

Irrigation wells are provided free of
cost to poor, small and marginal farmers
belonging to Scheduled Castes and Sched-
uled Tribes and freed bonded labour under
million Wells Scheme which is a sub
scheme of Jawahar Rozgar Yojana. The
Million Wells Scheme is implementedin all
States except Punjab.

(o) The amount spent and wells con-
structed under Million Wells Scheme in
Madhya Pradesh during Seventh Plan ars
Rs.1739. 74 and 13,357 respectively. ,,

Convention of Public Se Sectoy Officers’ /
Kssoction /

8346. SHRI B.N. REDDSY: Will tffle
PRIME MINISTER be pleased to state:

(a) whether the first-ever convention of
public Sector Officers’ Associations repre-
sentatives was held on March 9-1Q, at New
Delhi;

(b) if so, the details of the issues
discussegd therein; and -

(c) the reaction of the Government to
the resolutions passed therein?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY ( SHRI P.K.
THUNGON) : (a) Yes Sir.

(b) and{c). The Natianal Convention of
public Sector Offices which meton 9th and
10th March 1992 have inter alia suggested
alternative policy initiatives such as optimal
utilisation of already buitt up manufacturing
and technological capability, import substi-
tution . being given priority over export
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earnings, employees’ participation in
management , intensive mobilisation of
taxes, restraint in wasteful expenditure,
moratorium an internal and extemnal bor-
rowings, etc. These suggestions would
howeverbekeptin view bythe Government
while considering different issues relating
to public sector enterprises.

Production ofAJtomoblles__

8347. PROE. . SAVITHRI LAKSH

MANAN: Will the PRIME wﬁm\
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(a) the production of automobiles dur-
ing 1990-91 vis-a-vis production in 1989-
90; and )

(b) the reasons for decline in the pro-
duction of automobiles during the period, If
any?

THE MINISTER OF STATE IN THE
MINISTERY OF INDSTRSY (PROF.P.J.
KURIEN): (a) and (b) the production of
automobiles, as reported by the Associa-
tion of Indian Automobile Manufacturers,

pleasel to state: \\ has been as under:
1989-90 1990-91
Passenger car 178669 181416
Med. & Heavy com. 76572 86831
vehicles
Light Com. vehicles 47907 56877
Jeep type vehicles 43196 37369
Three wheslers 83752 89488

The production of various types of automobiles vehicles during 1990-91 is thus genrally

higher than that in 1989-90.
”~

Contract Labaur System in Public
Sector_Undertakings

8348. SHRIMOHAN RAWALE: Will
Te PRIME MINISTER bepleasedto state:

(a) whetherthe Government are aware
of the existing of rampant contract labour
system inspite of its prohibition in certain
public sector undertaking such as Air India,
Indian Airlines, Unit Trust of India and
Bombay Airpon;

(b) if so, the reasons and justification
thereof;

{c) whether the Goverment have re-

ceived some represen- tations from the
labour unionstointetvene inthe matter; and

(d) the action takenbythe Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR) :(a)to (d) : The
Central Government becamethe appropri-
ate Government underthe Contract Labour
(Regulation and Abolition ) Act, 1970 in
respect of Air India, Indian Airlines, Unit
Trust of India and International Airport
Authorlty of India in 1986 when the Actwas
amender. The Central Government have
not prohibited the engagement of contract
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labourin sweeping, cleaning andwatching
in any of these establishments after taking
into account the relevant factors as con-
tainedin Section (10).0f the Contractlabour
(Regulation & Abolition) Act, 1970.

Penalty to Government employees

8349. SHR| RAJANTH SONKA
SHASTRI: Willthe PRIME MINISTER
pléased to state:

(a) the number of Government ser--

vants given the penalty of dismissal, re-
moval and compulsory retirement from
service duing the last three years; and

(b) the main reasons forawarding such
a major penalty?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSTONS (SHRI-
MAT! MARGARET ALVA): (a) and (b). The
information regarding the mumber of Gowvt.
Servants given the penalty of dismissal,
remoal and compulsory retire-ment is not
centrally available, since the power to
impose such Penalties is exercised by
disciplinary authorities in various Ministries/
Deptts. at different lovels for different cate-
gories of employees as specified inthe rele-
vant disciplinary rules. a penalty can be
imposed for only good and sufficient rea-
sons. Thequantumof penalty depends upon
the gravity of misconduct and the facts and
circumstances ip each case. foe 0

Using of Penal Powers Under DDA
Act, 1957

8350 DRA.VEER-
APPA: Wjllthe Minister of URBAN DEVEL-
OPMENT be pleased to state the list of
cases in which DDA has invoked its penal
powers underthe Development Act. 1957to
punish unauthorised  construction and
misuserin the Lai Dora of villages falling in
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its '‘Developed Area’inthe Western Zone
of Delhi during the last ther years?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM ): The informa-
tion is being collected and will be laid on the

Table of the Sabha.
A

& >

'

Leather Finishing Units.

8351. DR. SHRIMATI K.S. SOUNDA-
_RAM: Willthe PRIME MINISTER be pleafe
to state:
}
(a) the number of public sector leather
finishing centres , State-wise;

(b) whetherthe Government propose
to take over all the leather finishing centers
in Tamil Nadu; and

(c) it so, the details thereqf?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRIP.K.
THUNGON) : (a). There are two Central
Public Sector Enterprises which are manu-
factunng and marketing leather & Leather
products and having their registered Otfice
in the State of Uttar Pradesh.

(b) At present there Is no such proposal
under consideration of the Government .

" " {c) Does not arise.

[Translation)

undertakings in Rajasthan.

8352. PROF RASA SINGH RAWAT:
will the PRIME MINISTER be plase to
state:

(a) the major development works
undertaken in various public sector-unitsin

i
i
'
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Rajasthan during the last three years;

(b) whetherthere is any proposalto set
up new public sector units in Rajasthan
during the Eighth Five year plan;

(c) if so, the details thereof; and
(d) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K
THUNGON): (a) to (d). There are six
Central Public Sector Enterprises having
their registered Offices in the State of Ra-
jasthan as on 31-3-1991. During the last
threee years the fllwing major prjectes
wertaken up by the enterprises in Rajast-
han:

(i) Ramura Agucha Mine
§1) Chanderiya Lead-Zinc Smelter
(i)  Sodium Sulphate Plant
(v) lron Fortfied salt Plant
Setting up of new undertakings in the
Central Public Sector are decide keeping
into consideration the techno-economic
feasibility of the project and balanced re-
gional development of the Country. The
Eighth Plan has not been finalised.
[English}
Package for Tiny Sector
Iy s
8353. SHRIR. SURENDER REDDY:
Will the PRIME MINISTER be pleasedtd
state:
(a) whether the Union Government are
formulating a comprehensive policy for the

tiny sector; it so, the details there of;

(b) whetherthe Government propose
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to extend all concessions and incentives
available to the small sector to the tiny
sector also;

(c) if so, the letails theraof;

(d) whether the Govemment also
propose to promote agro-base tiny indus-
tries to make the villages self- sufficient; and

(e) i so, the measures binge consid-
ered in this regard?

THE MINISTER OF STATE IN THE
MINISTRSY OF INDUSTRY (PROF. P.J.
KURIEN) - (a) Yes, Sir.

(b) to (e). Details of the package for the
tiny sector ar being worked out in consul-
tation withthe concerned Ministnes/ Depart-
ments.

\
' Programme implementation Report of
D States

8354. SHRI ARJUN CHARAN SETH)

Will the Minister of PLANNING AND

}’ROGRAMME IMPLENTATION bepleased
fo state;

(a) whetherthe Government have set
up any agency to verty the correctness of
the reports submittedbythe State Govern-
ments regarding implementation of pro-
grammes;

v

(b) if so, the details thereof; and

(c) the basis on which such agencies
assess the success of the concaerned proj-
ect?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH.R.
BHARDWAJ): (a) to (c). The information is
being collected and will be placed on the
Table of the House.
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Setting up of NCR

et

VELOPMENT be pleasedto state:

(a) the reasoiis for not setting up of
National Caiptal Region and develop
nearest satellite tones around Delhi which
are startegically industrially and economi-
cally capable do- congest Delhi;

(b) whetherthe Government propose
to include Mohan Nagar Sahibabad in the
territorial an political Jurisdiction of Delhi
for proper development; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT (

SHRI M. ARUNACHALAM): (a) The NaZ

tional Capital Regiop hias been specitied in
th& National Capital Region Planning Board
Act, 1985 itsell. The Regional Plan-2001-
NCR envisages moderate growth of Dethi
Metropolitan Areatowns in the vicinity of

Delhi.
(b) No, Srr.

(c) Does not arise in view of answer to
(b) above.

Aliotment of Plots to Cooperative
Group Housing Societies

8356 DR. KARTIKESWAR PATRA!
Will the Minister of URBAN DEVELOP.
MENT be pleasedto refertoreply givento
USQ. No. 1135dated March 4, 1992 and
state:

(a)thelist of Housing Ground Housing
/House Building Cooperative Societies in
Delhithat have made allotment of plots/tlats
without prior verification of the list of mem-
bers in violation of directive issued under
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Rule 77 dated May 31, 1984;

(b) the names of such cocperative
societies that allotted the plots /flats prior
to verification but got the list of members
cleared by the Registrar Cooperative
Societies later; and

{c) the names of Cooperative Societies
that have still a waiting list and demanding

. allotmant of land?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DDEVELOPMNT (
SHRI M. ARUNACHALAM) : (a) As per
information availabie with the office of the
Regsstrar of Cooperative Societies, ten
cooperative group housing societies as per
an the statement given below heid draw of
lots for allotment of flats without varification
of membership as required in the directive
dated 31.5. 84 issued under rule 77 of Delhi
Cooperative Societies Rules, 1973. The
directive is applicable only to group housing
societies.

(b) Anand Lok Cooperative Group
Houing Society Ltd.

(c) Information is being collected and
will be laid on the table of the sabha.

STATEMENT

List of cooperetive group housing
societies who have allotted flats without
verification of membership as required in

the directive dated 31. 5. 84.

Sr. No.Name of the group
housing society

1. MaBhuban
2. Anand Lok

3. Dr. Zakir Hussain Memorial
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Sr. No.Name of the group
housing society

4. Shivalika

5. DTC Employees
6. TAB

7. Supreme

8. Gewa Sampada
9. Nav Rachna

10. Kadar.

[Translation) ]

i

Incentives t:7/ Government Employees

:

8357. ' SHRI_MRUTYUNJAYA
%y NAYAK:
'+ " | SHRIMADNLAL KHUR-
ANA: -

Willthe PRIME MINISTER be pleased
10 state:

(a) whetherthe Awards were given by
the Board of Arbitration an encashment of
earned leave and half -pay leave long back
but no decision has been takenthereon so
far;

(b) whether no decision has since been
taken on the recommendations of the 4th
Pay Commission regarding grant of non-
interest bearing advance equalto half a
moths basic pay once ayear and creation
of pensipn fund, uniformityin definition of
‘family' new plan for commutation of pen-
sion and a medicare scheme for pension-
ers; and

{c) it so, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNES- RUBLIC
GRIEVANCES AN D PENSIONS ( SHRI-
MATI MARGARET ALVA) (a) The Awards
givenby the Board of Arbitration regarding
theeneashmentof E. L. whileinserviceand
enchashment of HPL at the time of supran-
nution are underexamination as per proce-
dure laid down for the purpose.

(b) and (c). The Fourth Central Pay
Commission’s recommendation regarding
grant of non-interest bearing advance equal
to half month's basic pay was not accepted
by the Government.

The Fourth Central pay Commission
did not make specific recommendations,
regarding the Pension Fund with contribu-
tion of the Government and the employees,
which was already under consideration of
the Government . Ht only made an observa-
tion that while evolving such a scheme, the
Government  have to consider_certain
aspects mentionedinheir Report and strive
for unitormity. The Pay Commussion sug-
gested that the feasibility of introducing a
scheme under which commuted portion of
pension will be restored after a period of 7
years may be examined by the Govern-
ment.

Regarding provision of medical facil-
ites to pensioners, the Pay Commussion
suggested that Govt. may examine the
modality of introducing a special compre-
hensive medical scheme for pensioners.
These observations/suggestions have ben
taken note of by the Government. The Gowt.
have since decided that the present position
relating to definition of ‘Family' in different
rules andthe Commutation Scheme need
no change.

[English)

~ Glazing of Verandahs
" 8358. .S-I“!m MUMTAZ ANSARI: Will
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the Minister of URBAN DEVELOPMEtiT)
be pleased to refer to reply given to
Unstarred Question No. 6144 on Septem-
ber 9, 1991 and state:

(a) whether the work relating to the
remaining 193 cases has since been com-
pleted;

(b) i not, the reasons therefor; and

(c) the time by whichitis likely tobe
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM) :(a)to (c). The
work of glazing has been completedin 173
cases out of 193. In the remaining 20 cases
,thework s in progress and is expectedto be
completed by July, 1992.

Works Undertaken by NBCC
8359 DR. Y. S. RAJASEKHAR
h@_D_D,Y; Will the Minister of URBAN

DEVELOPMENT be pleased to state:

(a) Whether any complaint was re-
ceived regarding the cons truction work
under taken by the National Buildings./
Construction Co[EorauoBJdunng the past

five yearé nthe Union Territory of Delhi;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTERY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM) : (a)to (c). The
information is being collected and will be Jaid
on the Table of the Sabha.

[Transiation}

Yoy
import of Modified Car for_Disabled

8360. SHRI B NRBA ©

yl}_@ﬁ]\;HA 9,
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KHANDURI: Willthe PRIME MINISTER be
pleasauTs state:

74

(a) whether the Government have
accorded approval to import any modified
tax-frea carto the convenience anddemand
of the disabled persons of the country,
especially war disabled military officers (
retired);

(b) i so, the details thereof;

(c) whetherthe Gvernment have started
import and also indigenous manufacture of
such tex-free modified cars;

(d) 1 so, the details thereof; and
(e) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P. J.
KURIEN) : (a) Government have not

. accorded approval 1o import any modified
{ tax free car.

(b) Does not arise.

(c) and (d). passengercars fitted with
handicapped control gadgets are being
manufacturedby M/s. Maruti Udyog Ltd. for
disabled persons.

(e) Does not arise.
[English)
DDA Plots to Retiring Persons

8361. SHRI VI 1= will
the Minister of URBAN EVELOPMENT be
leased to state:
|
' (a) whether the Delhi Dvelopment
uthority invited applications tupto Decem-
ber 1991 from retired persons registered
with ihe DDA for allotn:ent ¢f plcts et Rohini
Residential Scheme;
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(b) if so, the number of plots allotted to
them;

(c) if not, the reasons thereof; and

(d) the time by which the allotment of
plots is likely to be made?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM ) : (a). Yes, Sir.

(b) to (d) Out of 182 applications
received, 172 have been foundelgible, and
wili be given plots according to their priority
number under the scheme. Plots will be
hand over as and when the necessary trunk
and peripheral services have been com-
pleted. DDA have reported that subject to
infrastructure being available, all eligible
persons will be covered by the end of the 8th
Plan

bentral Investment Subsidy to
Assam

JSSSZ SHRI PROBIN DEKA.. Will the
ME MINISTER e piease to state:

(a) whether the claims of Central
Investment Subsidy to Assam are lying
pending with the Union Government;

(b} if so, the details thereof; and

»# (c) the ime by which these claims are
Iikely to be settled?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN) : (a)to (c). During the year 1990-
91, an amount of 5.36 crores was reim-
bursed to the Government of Assam to-
wards claims underthe Central Investment
Subsidy Scheme. In respect of claims
amounting to Rs.19.29 lakhs, certain clari-
fications have been sought from the State
Govemment. Eligible Claims out of these
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will be reimbursed when funds become
avallable.

{Translation}

- Lllotmem of Land to Petrol Pumps

Gas Agencies

[ 8363 SHRI SHIV_SHARAN VERMA:
Wil the Minister of URBAN DEVELOP-
MENT be pleaseed to state:

(a) the land availabie at present with
the Delhi Development Authority in Dethi
for allotment of Petrol Pumps, Gas agen-
cies and L. D. O . Kerosene agencies;

(b) the number of houses of different
categories made available by the D. D.A.
under 21/2% quoth of out of turn allotment
during the years 1991-92 and 1992-93;

(c)tha category -wise and location-wise
details thereof;

(d) whether some ot the houses of
Janta category and LIG category are lying
vacant in Sarita Vihar and Vasant Kunj
pending for allotment for one reason or the
other; and

{e) whether the Government have
received any complaint of corruption and
irregularities against the housing Commis-
sioner workingin D.D.A. ?

THE MINISTER OF STATE IN JTHE
MINISTRY OF URBAN DEVELOPMENT (
SHRI M. ARUNACHALAM}) : (a) No site for
Gas agencies, L.D.O. or Kerosene agen-
cies are available for allotment with DDA at
present. 4 Petrol Pumps sites are available
in Dwarka Project area.

(b) 152 fiats/ allocations of ditferent
categories became available under the out
of turn quota in the year 1991-92 No flat
under out of turn quota has become avail-
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» ableforthe year 19¢.-93.

(c) A statement giving categorywise
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and locationwise details is annexed.

(d) Information is being collected and

Self Financing Scheme

will be laid onthe Table of the House.

(e) DDA have reported that no com-
plaint against Housing Commissioner has
been receivedinthe Vigilance Department
of DDA

STATEMENT

it |l Cat Il
1. Dwarka — a1
2. Dwarka 65 —
3. Jasola —_— 9
4 Jasola 11 —
5. Gazipur — 1
6. Gaczipur 3 4
79 51
New Pattern Regisration Scheme
Janta
1.Panchsheel 1
2. Ptam Pura 4
»
Lower Income Group.
1. Pitam Pura 5
2. Madan Pur 3
Khadar
8
Middle Incorme Group
1. Pul Pehladpur 7
2. Jhilmil 2
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New Units of HMT

Engl L spaegy wﬂ?w}{a,u
! n;g/sﬂ) @44‘,: Y i

8364 SHRIMATI VASUNDHARA
RAJE Wiil the PRIME MINISTER be pleased

to stated

(a) whether the Hindustan Machine
Tools has any proposalto openits new Units
during the Eight Five year Plan,

(b) if so, the places where the new
unites are proposed to be set up,

(c) whether any new unit of HMT s
proposed to be set up in Rajasthan, and

(d) 1if so, the place selected for the
purpose in Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P K
THUNGONY)(a) No, Sir

(b) Does not arise
(c) no, Sir

(d) Does not anse
St
¢
Alldtment of Plots to JJ Duellers
8365 SHRI_SURYA__NARAYAN
YADAV Wil the Minister of URBAN
DEVELOPMENT be pleased to state

(a) whether a number of demand
letters were 1ssued by the DDA to hugi
thompri dwellers of Sawan Park for allot-
ment of 32 sq meter plots,

(b) if so, the total number of demand
letters issued and the amount to be paid to
the DDA and the period for payment stipu-
lated,

(c) the details of the allotteres who have
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paid theur total amount n nstalments, and

(d) the date by which the possession
letters are likelytobeissuedto personswho
have deposited total nstalments?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT (
SHRIM ARUNACHALAM) (a) Yes, Sir

(b) As reportedby Delhi Development
Authority 92 demand letters were issuedto
J J dwellers in 1988 The terms of payment
as stipulated in the demand letter are

Total premium per plot
— Rs 15,045 00

First instaiment of

premium _— Rs 3,045 00

Thebalance of Rs 12,000/—along with
interest 1s to be paid in four quarterly
instalments

(c) and (d) 482 parsons were held eli-
gible for allotment after enquiry for whom
draw of lots was held, but possession could
not be givento themdue to a stay orderfrom
the High Court
/ i( I . ¥

Issue of Licences to Gram Dealers
y -
\ 8366 SHRL.JFEWAN SHARMA Will
the PRIME MINISTER be pleased to state,

PR -

(a) whether Delhi Administration has
issued licances to food grain dealers,

(b) it so, the details thereof and the
number of applications pending with Delhi
administration, and

(c) ff not, thereasons therefor andthe
steps takento expedite the issue of icences
thereof? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLLIES, CON-
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SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED):
(a). Yes, Sir.

(b) Deihi Administration has reported
that as on 20.4.1992, atotal of 1114 whole-
sale licences issued under the Delhi Food-
Grains and Oilseeds Dealers Licensing
Order 1988 were operative; and 187 appli-
cations were under process.

(c) Delhi Administration has indicated
that issue licences is a continuing process,
and that applications are disposed of expe-
ditiousty.

[Transiation)

Licence Fee Against Political
Parties

[
8367 SHRI. SANTOSH KUMZR
GANGWAR: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the amount of rent or licence fee
outstanding against various political parties
till 1991 for the government buildings altot-
ted to them;
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(b) the details of the amount of rent and
the repair and other alteration dose out-
standing against them;

(c) whetherthe Government proposeto
write off these dose;and

(d) ¥ not, the action being taken to
recover this amount?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM_.ARUNACHALAM): (a) As perthe
statement enclosed.

(b) No amount is outstanding as dues
relating to repairs and alterations.

(c)and(d) Inallthese cases the parties
have been askedto paythe dues. Insome
oases legal action under the provision of PP
(E) Act, 1971 has also been initiated. The
question of writing off” of any dose would
anse and may be considered after all other
efforts, including legal action, to realised
after all other efforts, including legal action,
to realise the dues fail.
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Commissions for Sick Publi¢
Sectorundertakings

8368. SHRI RATILA MA/ Will
the PRIME MINISTERbe pleased tq'state:

(a)the number of commissions consti-
tute sofarto collect the details of the public
sector undertakings running in losses;

(b)the composition and terms of refer-
ence of each Commission,

(c) the reasons tor constituting each
Commisston;

(d) the action takenbythe Government
on the recomondation made by the each
Commission,

{e) whether the Government propose
o constitute a new Comrmission in this
regard, and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P. K.
THUNGON) : (a) No Commission has been
constituted so farto collect the details of the
publicsector undertakings running in losses.

(b)to (d) Do not anse

(e) and (f). The Government do not
have a proposalto constitute any Commis-
sion In this regard. However, a Special
Trpanite Committee has already been
constituted by the Ministry of Labour to
consider impact of the New Industnal
Policy on the problems affecting labour and
other related matters and to make appro-
priate recommendations.

Supply of Coal

8369. SHRI SIMON MARANDI: Will
the Ministerof COAL be pleased to state:

VAISAKHA 9, 1914 (SAKA)
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(a) whether investigations were con-
ducted in Bastakia area No. 9 district
Dhanbad, Bihar of Bharat ‘Coking Coal
Limited on the order of district adminstrative
in regardto allocation of coal made recently
in an irregular manner under free sale;

(b) if so, the details ofthe investigation
report submitted;

(c) the number of such cases being
investigated by CB!; and

(d) the details in regard thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI P. A.
SANGMA): (a) and (b). On theorders of
Deputy Commissioner, Dhanbad, orders
Police Stationframed an R.I. R. case No.
68 dated 5.2.92 implicating 13firms alongwith
2 ex-Officials of BCCL, in irregular allot
ment of coalunder free sale. The F.L.R.was
subsequently queshed by by the Ranchi
Branch ofPatna High Court.

{c)and (d) The information is being
collected and will be placed on the Table of
the House.

[English)

Replacement of Spare

Parts in NLC
pr e ve—— ) !

!

14

|
¢ 8370. DR. P. VALIALPERUMARN Wili
the Minister of CGAL be pleased to state:

(a) whether complaints have been

¢ received alieging that many spare parts

rclaimed to have been replaced in Mine-in

Neyvel: Lignite Co ion have not been

“-actually replaced at all and the spare parts

worth Rs. one crore were sold back to the
suppliers;
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(b) if so, the details thereof;

(c) whether all the old spare parts

replaced have been properly accounted for :

and taken in stock for due disposal as per
procedure;

(d) if so, the details thereof;

(e) whetherthe Governrnent proposeto -

order inquiry into the whole matter; and

(f) the action proposed to be taken
against the officials found guilty?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA)
:(a) InJuly, 90, a complaint was received
levelling allegations relating to serval
packages including the complaint referred
to in the question.

(b) It was, inter-alia, allegedthatin the
Transport Deptt. of Mines |,

(a) purchase of spares for petrol/diesel
vehicles has been on higher side, (b) in
the crawler yard, new spares weredrawn
from the Stores to replace spares for
caterpillars, pipelayers and dozers but
were not put on the vehicles and that
vehicles continue under break-downs.

A fact finding Committee was appoited
" by NIC to probe into all the allegatious. The
Committee, however, could not substantiate
the above allegations.

(c) Yes, Sir.

(d) Olds .spare parts removed are
properly accountedforandtakenback forre-
conditioning/rectification of defects for reuse
or for disposal by sale as per procedureor

fizctive destructionwhere required, where
ney are beyond reconditioning. Payments
ior the replacement works are made only
ctter ail the old spares are retained and
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accounted for and a certificate to this effect
is recorded. _—

(e) and (f). Do not arise.
[Tarnslation]

Fake Allotment of Houses and Shops

8371. SHRIRAM VILAS PASWAN:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the documents related to ,l
fake allotment of houses and shops have
been misplaced in the Delhi Development C
Authority; i

(b) if so, the details in regard thereto |
andthe action taken so far againstthe guilty |
officers and employees; and

(c) if no action taken, the reasong:

therefore? :

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a)to (c). No
case pertaining to misplacement of docu-|
ments realting to fake allotment of houses/
flats/ shops has come to the notice o the!
DDA. '

Contract for Maintenance of Govern- |
ment Quarters in Diz Area ‘:‘

8372 SHRIRAJVEER SINGH:
DR. LAL BAHADUR RAWAL:

Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a)the numberand locations of CPWD |
enquiries in DIZ area, New Delhi for the
maintenance of the Government quarters®-

(b) the number of contractors to whom
contract was awarded;
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{¢} wrrther - contracts for the same
work were given twice and the work Is sttt
incomplete; and

(d) it so, the reasons therefor and the
details in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) There are
7 under mentioned enquiry offices in DIZ
area:-

1. Enquiry at Havlock Square.

2. Enquiry at 'J’ Block, Mandir Marg.

3. Service Centre for 720 Type- |
quarters at lunch Kuin Road in 56/665, 667
Type | quarters.

4. Service Centre at Sector |, Peshwa
Road.

5. Service Centre at Sector li Block No.
19, Peshwa road.

6. Service Centre for Albert Square at
34/399, Punch Kuin Road.

7. Service Centre behind Shivaji sta-
diumin front of Block 13, Type-B in Sector-
v.

(b) Total number of contractorstowhom
contracts were awardedduring 1991-92are
93.

{c) No, Sir.

(d) Does not arise in view of reply to (c)
above.

Lease papers Pending inDDA__,

8373. SHRI_ DRA
—MUNDA: Wil the Min“ter of URBAN

DEVELOPMENT be pleased to state:

314 (GAKA) Written A.. wers

1) whethe: .ses with regard to
issyanco ot lease paners tothe 1usidents of
Delh.especiallythe residents ot Panchkuian
Rnadin New delhi are lunge pendingforthe
last several years in the office of Deputy
Director {Lands) and Director and Commis-
sioner Delhi development authority;

94

(b) if so, the number of such cases,

{c) whetherthe Members of Parliament
have recommended such cases;

(d) it so, the details thereof;

(e)the reasons for not setiling the
above caases so far;

(f) whether the Government propose to
settle the above cases; and

(9) ifso, bywhenandifnot,the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a); No. Sir.

(b); Does not arias.

(c) to(g). Representations of squatters
onGowvt. landin the right of way of Link Road
were forwarded by Members of Parliaament.
The representation sught regularisation of
the land squatted upon, by leasing the same
to such squatters. These squatters are

thorisedly doing business on Gowt.

°f Unauthorised use of Govt. land for

Conimercial purpose cannot be allowed and
thers is no policy for regularis in a such
unauthorised commercial encroachment of
Gowt. land. DDAA have reported that the
representations have already been decided
andsuitable replies senttothe applicantsas
well as the Members of Pariiament.



85 Written Answers

Prison removed from service in
Beel

8374. SHRI_BHUBANESHWAR
RAS»{\‘D__,MEHIA =~ Will the Minister of
AL _be plgased to state;

(a) the number of persons rmmoved
{from service on the csharges of their long
i absence from duties in Central Coal Fields

Limited and Bharat Coking Lid. during the
‘ astthree Years;

s

l- (b) whether most of these persons are
&ribals and Scheduled Castes of Chhotta
Nagpurand are nwonthe verge of starvation

and wandering for their livelihood and;

(c) the action taken by the Government
in this reigned?

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRIP. A. SANGMA)
(@) 1134 persons in Central Coalfields
limited and Bharat Coking Coal Limited
were removed from service duringthe last3
years, on charges of theirlong absencefrom
duties.

(b) and (c). Majority of these persons
belong to Scheduled Castes & Scheduled
Tribes Communities.

Appeals received from sucsh persons
for reinstatement are given sympathetic
consideration, keeping in view the hard-
ships faced by them. 550 persons have
already been reinstated in this manney. ,

Equipment Leasing scheme by NSIC

8375. SHRI MOHAN SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the details of the equipment lashing
systom of the National Small Industries
Corporation;
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(b) the loss likelyto be incurred by N.S.
1.C. under its equipment leasing scheme for
financially viable small scale industrial units;

(c) whether under the hire- purchase

, scheme of N.S. |.C. entrepreneurs are re-

quired to pay eamest money deposit upto

30% of the value of machinery and equip-

ments whereas under equipment leasing

scheme 100% financing Is made to small
scale Industries, if so, the details thereof;

(d) whetherthe Government propose to
review and ascertain that equipments and
commercial vehicles leasing of N.S.I.C. is
extended to new economical and technical
viable units; and

(e) it not, the reasons therefor?

THE MINISTRY OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. J.
KURIEN): (a) According to National Small
Industnes Corporation, the Equipment
Leashing Scheme was launched by the
Corporation to provide the much needed
facilities to the SSi sector. The Scheme is
Primarily meant for existing viable small
scale units for existing viable small and
extends the assistance with the following
advantages:

1) The entrepreneurs are required to
submit the application directly to the NSIC
without coming through the Director of Inds.
/District Industries Centres thereby saving
much time.

‘2) It offers 100% finance.

3) It provides single window service for
, the imported machine.

4) The applications are considered
every moth ina meeting.
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5) The SSI units can availtax rebate on
rental paid to NSIC for full for 5 years.

6) hassiststhe SS! units inlocating the
select and reputed supplier for pr 9 procure-
ment of capital goods.

7) Lease equipment does not create
liability in the balance sheet.

(b) The Equipment Leasing Schemdq
has been designed in such manner as tq
supperorts modernisation/Upgradation and
diversification of existing viable small scale
units. Recently, the corporation has ex-
tended the scheme to cover some of the
newly set up service oriented industries,
which are eligible for SSI registration.
However, the Corporation already has a
scheme to provide finance to new industrial
units under its Hire Purchase Scheme
which 1s more suited for such new units in
view of the availability of moratorium period
forthe repayment of loans.

(c): Underthe Hire Purchase scheme
of the Corporation, the rate of earnest money
varied 15% to 30% Under the Equipment
Leasing Scheme, the 100% finance is
available to the existing smali scale units
whare in operation atleast for the last two
years. Underthe scheme, the lease has to
deposit 3 months rental (6 months rental for
special epuipment ) in advance to be ad-
,-sted at the end of the lease period.

(d) and (). As per existing Equipment
Leasing Scheme, only plant and machinery
can be covered. There is no proposal to
exiend the scheme to cover commercial
vehicles as the Corporation is exclusively
engaged in providing long term finance for
plant and machinery alone. Since the leas-
ing scheme envisages payment of rentals
without allowing for any moratorium period,
it is difficult for new units to meet their
obligations of rentalpayments tothe Corpo-
ration. Thus, new units may immediately
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become defaulter and jeopardise the recov-
eries of the Corporation.

Vacant Posts for SCs/STs in Public
pllucbio
Sector Undertakings

8376. DR. LAL BAHADUR RAWAL:

Will the PRIME "MINISTER “be pleased to

/ state:
*¥  (a) the number of po .., reserved for
Scheduled Castes and Scheduled Tribes
lying wlicant in various public sector under-

taking;

(b) the period for which these posts are
lying vacant; and

(c) the steps taken or proposed to be
taken by the Government to fill up these
posts?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR! P.K
THUNGON)}) : (a) to (c). 12,149 posts re-
served for Scheduled Castes and Sched-
uled Tribes were lying vacant in various
public sector undertakings as on 31.3.1991.
A Special Recruitment drive was launched
tofill upthese backlog vacancles and 5,599
vacancies have already been filled up as on
1.3.1992. The process of recruitment is
continuing . The Public Sector Enterprises
have been advised from time to time to make
vigorous efforts to fill up the backlog vacan-
cies reserveds for Scheduled Castes and
Scheduled Tribes. Various steps have
been taken to ensure proper representation
of SCsand STs in public sector uncertak-
ings . These include relaxations and con-
cessions with regard to age limit, examina-
tion fees reimbursement of travelling ex-
penses for attendings interviews, separate
interview for candidates belonging to SCs/
STs, inclusion of amemberbelonging to SC/
STin DPC/ Selection Committee etc. Dere-
servation in direct recruitment has been
banned in Public sector enterpriaEs
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| Drawliof Pension by Forelgn szehp!

8377. SHRI BHUPINDER_ SINGH
HOODA; Will The PRIME MINISTER be

pleased to state:

(a) whether retired Government ser-
vants who later acquire foreign citizenship
aredebarred fromdrawing pensionfromthe
Government;

(b) whether indiancitizens are debarred
from drawing pension from foreign Govern-
ments too; and

(c) if so, the reasons there?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSION (SHRIMAT!
MARGARET ALVA): (a) As far as Civilian
Central Government employees governed
by CCS (Pension) Rules, 1972 and the
corresponding rules applicable to railway
employes and officers of the All India Serv-
ices are concerned, they are not denbatred
from drawing Government of India Pension
on acquisition of foreign citizenship. Inthe
case of Armed Forces Pensioners of India,
the rules provide that when a pensioner
becomes a naturalised citizen of a foreign
statethe President may decide after consid-
eration of the circumstances of the case
whether the whole or part of pension shall
be discontinued.

{b) No, Sir.
(c) Does not arise.

Demand of Development charges
from Harljan B_gan

8378. SHRIJANGBIR SINGH : Willthe
Minister of URBAN DEVELOPMENT

pleased to state:
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(a) whether the SC/ST colonies known
as Harijan BestiEs are exempted fromthe
development Charges for provision of civic
amentities under 20 point programme*

(b) ff so, whether the water Supply and
Sewage Disposal und- ertaking Deptt. {
M.C.D. has demanded the development
charges from the residents of Ambdekar
Nagar Extension, Haiderpur Delhi; and

(c) ifs so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (c). As
reportedby Delhi Water Supply and Sewage
Disposal Undertaking, water supply has
been provided in Harijan bestows of rural
villages under Special Component Plar
without realigiousng developmental charges.
No sewerage facilities have been extended
However the residents of Ambedkar Mag-
yar Extension (Haiderpur) have been asked
by the Undertaking to deposit development
charges forgrant of individual waterconnec-
tion as this colony 1s not a harijan basti.

Delcensing ot Petro-Chemical Sector

8379. SHRIGURUDAS KAMAT: Wil
the PRIME MINISTER be pleased o state:

(a) whether the Government have de-
cided to deligence the petro-chemical sec-
tor;

(b) if so, the reasons thereof; and

(c) theshe number of units likely to be
delicensed ?

THE MINISTER OF STATE THE MIN-
ISTRY OF CHEMICALS AND FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) and (c).
Industrial licensing has been abolished for
most of the items in the petrochemical
sector except those mentioned under haz-
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ardous chemicals in Schedule I of the
Notification dated 25.7. 1991 issued by
Ministry of Industry.

(b); This has been done in line with the
beasic approach of the New Industrial Policy.

Employment for Women

8380 SHRIP.P. KALIAPERUMAL/ Will

the PRIME MINISTER be pleased to §tate:
I
(a) the number of unemployed dugated
women as perthe Live registers maintained
bythe employment exchanges, State/ Union
Terrtory-wise; and

(b)the steps beingtaken by the Govern-
menttoprovide Jobs tothe educated unem-
ployed women?

VAISAKHA 9, 1914 (SAKA)
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THE DEPUTY MINISTER IN MINIS-
TRY OF LABOUR (SHRI PABAN SINGH
GHATOWAR) : (a) A statement showing
number of educated (Metric &above) Women
job- seekers on the live register of employ-
ment exchanges, State-wise, not all of
whom are necessarily unempioyed, in the
contry as on 31. 12. 1990 letest (last avail-
, able) is annexed.

(b) Inthe Eighth Five Year Plan, which
is under finalisation, employment s a thrust
area; andthe Plan envisages acceleration in
Generation of employment opportunities,
includingthose for educated Women. Steps
are also envisaged for imparting various
skills to educated Women for improvident
their access to employment opportunities in
various sectors and fields.

STATEMENT

Number of Educated (Metrics &above) Women Job- seekrs on the Live Register of
Employment Exchanges in the country as on 31-12-1990.

Stale/Union
Tertitories

Number on live Register as
on31.12.90 (In thusands)

1. Andhra Piadesh

2. ArunachalPradesh

3. Assam
4. Bihar

5. Goa

6. Gujarat
7. Haryana

8. Himachal Pradesh

9. Jammu& Kashmir

289.0

0.1

140.0

142.8

21.9

91.4

64.9

67.2

9.3
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State/Union Number on live Register as
Territories on 31.12.90 (\n thusands)
10. Karmnataka 159.3
11. Kerala 1079.3
12. MadhyaPradesh 278.7
13. Maharashtra 334.9
14. Manipur 38.2
15. Meghalaya 4.6
16. Mizoram 4.2
- 17. Nagaland 4.2
18. Orissa 76.8
19. Punjab 1134
20. Rajasthan 49.7
21. Sikkim*
22. Tamil Nadu 560.0
23. Tripura 18.2
24. Uttar Pradesh 164.9
25. West Bengal 633.4
26 Andamané& Nicobar Islands 33
27. Chandgarh 245
28. Dadra & Nagar Haveli 04
29 Delhi 154.0
30. Daman &Diu**
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Stata/Union
Terrtories

Number on ive Register as
on 31 12 90 (in thusands)

31 Lakshadweep Nil
32 Pondicherry 211
Total 45498
Note -

1*  No Emplyment Exchange is functioning in this State

2°**  Data not maintained

3 Figures may not add up to lot:ﬁl due 1o rounding off
. ety

Production of Mustard Oil j m large quantity, and

8381 SHRI C.P. MUDALA Gu:)/
YAPPA Wil the PRIME MINISTER Ye
‘Pleased to state
4
(a) the total production of mustard o;{ in
the country for the last three years,

(b) whether the productionthere of has
been almost doubled in the recent years,

(c)the States where this oilis produced

(d) the measures contemplated by the
Government to further boost the production
of mustard oil?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIS, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED) (a)
The total production of mustard oif turn the
last three years has been as under

Year Production n lookM T
1988 89 14 45
1989 90 13 60
1990-91 - 1700

(b) The estimated production of mus-
tard oif In 1990 91 1s almost double that in
1986 87

(c) The states where this oil (in terms of
otlseed) 1s produced in large quintties are
Rajasthan, Uttar Pradesh, Haryana, Gujarat,

Punjab and Madhya Pradesh

(d) Some of the measures taken by the
Government 1o boost the production of
mustard seeds and hence oif ther of are (I)
Two centrally sponsored schemes namely
National Oilseeds development Projects
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(NODP) and Oilseeds Production Thrust
Projects (OPTP) which ware operating till
1989-90 have been mergedduring 1990-91
into a single scheme namely oilseeds Pro-
duction Programme (OPP). This scheme
essentially provides essential assistance to
the States for production and distribution of
quality seeds, plant protection measures
Including supply of plant protection chemi-
cals and equipments and organising dem-
onstrations of advanced technology, with
particular reference to mustard, groundnut,
soybean and sunflower.
I

(ii). Supporting oilseeds projects of the

NDDB.

(iii). Setting up of a Technology Mission
on Oilseeds established in May,1986 for
hardhessing the best of production, proc-
essing and management technologies .

(iv). Intensification of research efforts
for increasing the production of oilseds.

(v). Betterincentiveto producers through
fixation of minimum support prices of major
oilseed.

[Tn?nslation]

Erﬂcroachmsnt on Land of Tughlakabad
Fot ————
)i
,' 8382, SHRIMATI_PRATIBHA
; D'EVIS[NGPA‘IJL.
SHRI GOVINDRAG
NIKAM: . ..

Wiltthe Minister of URBAN DEVELOP....

MMI.be pleased 10 state:

{a) whether the land of Tughlakabad
fprt nas been encroached;

\b) f s0, the steps being taken by the
overnment to remove the said encroach-
ments; and
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(c)the time by which the said encroach-
ment is likely to be removed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAMY): (a) to (c) . The
informationis being collected andwillbe laid
on the Table of the Sabha.

[English)

L:npd Acquisition by the Government

8383.  SHRI ANNA JOSH!: Will the
IME MINISTER be pleased 1o sfate:

(a)the criteriafor determining the amount
of compensationforthe land acquired under
the Land Acquisition Act, 1894;

(b)the area of land acquired for Central
projects during 1990 and 1991;

(c) whetherthe compensation has s rics
been paid in all the cases;

(d) f so, the detalils thereof;
(e) if not, the reasons therefor; and

(f) theimmediate steps taken/proposed
to be taken for payment of compensation
without further delay?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) The prin-
ciples laid down in Section 23 and 24 of the
Land Acquisition Act, 1894 formthe basis for
determining the amount of compensation for
the land acquired under the Act. These in-
clude the market value of the land as pro-
vided under Section 23 (1)of the Act, sola-
tium @ 30% of such market value in consid-
eration of the compulsory nature of acquisi-
tion and an additional amount @ 12% per
annum of the market value from the date of
the publication of the notification~under
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£, :hion 4(1) lo the date of the award of the
C ullector orthe date of taking possession of
»hie land, whichever is earller.

(b) to (f). The intormation regarding the
area acquired for Central Projects and pay-
ment of compensation made therefor is not
monitored. Whenever land is required for
any Central Project, the concemed Central
Ministry/Department generally sends the
proposal to the Government of the State
where the Project is proposed to be set up
and the State Government acquire the land
on behalf of the Central Government in
exercise of the functions entrusted to them
bythe President interms of Anticle 258 (1) of
the Constitution.

Although the compensation Is paid to
e persons interested entitled thersto on
making award by the Collector under Sec-
1wn 11 of the Act, the State Governments
.ave been avisedto take measures fortimely
, ayment of compensation inland acquisition

1565

in case of delay, when the amount of
sompensation s not paid or deposited on or
sfore taxing possession of the land, inter-
.t 13 payable under Section- 34 @ 9% per
annumior the first year and 15% per annum
‘or the period thereafter from the time of
tak r o nossession till the amount is paid or
ep. sied.

i Nenslation)

Agreement Regarding Migration of
Labourers

8384. L BHARGAVA:
Will the PRIME MINISTER be pleased fo

state:

{a) whether the Guvernment have en-
tered into agreements with some countries
recently for sending iatiourers abroad;

VAISAKHA 9, 1914 (SAKA)
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(b) it so, whether provisions have also
been madeinthe agreements with regardto
wages and other facilities to be provided to
these labourers; and

(c) if so, the details thereof and the
names of the places where these labourers
are proposedto be sent andthe names of the
areas in which these labourers will work?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR! PABAN
SINGH GHATOWAR): (a) No, Sir.

(b) and (c). Do not arise.
[English]
Investment by Singapore inindia

8385. SHRIMATI BASAVA RAJESHWARI; /
Will the PRIME MINISTER be pleased to/
state:

i
(a) whether Singapore has shown any
interest in investing in India;

(b) if so, the detatls thereof,;

(c) whether any agreement has been
signed in this regard; and

(d) if so, ihe getails thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P. J.
KURIENY): (a) and (b) Singapore's interestin
India is reflected in the visit of the High level
delegation from Singapore led by their Dy.
Prnme Minister and Minister of Trade and
Industry during the last week of Marcii 7992,
Dunng the visit, areas were identified for
establishing joint ventures between India
and Singapore. Singapore has also evinced
keen interest in the liberalisation of our
economic policy which would further pro-
mote economic relations between the two
countries.
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(c) No, Sir. [English)
r
(d) Does not arise. Advisory Panel for Forolgn
Investments
[Transiation)

Losses Incurred by Public Sctor
Undertakings

8386. DR. P.R. GANGWAR: Will }he
PRIME MINISTER be pleased to statg:

(a) the names of the public socto! under-
takings which are continuously incurring
losses for the last three years;

(b) the loss incurred by each of these
undertakings during each of the last three
years;

(c)whether the Government propose to
constitute a Committeetogointo the causes
of these losses; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
P.K. THUNGON): (a) and (b). The names of
the Central Public Sector Undertakings and
loss incurred by each of these undertakings
continuously for the last three years l.e.
1988-89, 1989-90 and 1990-91 have been
given in Statement 7-B at Pages S-47 to S-
49 of Volume-I of the Public Enterprises
Survey 1990-91 which was placed on the
Tables of both the Houses of Parliament on
5-3-1992,

(c) and (d). The loss making :ndertak-
ings are to be revitalised through different
modalities andthe sickindividualenterprises
which are covered under the SICA are
required to be referred to BIFR for formula-
tion of suitable revivalfrehabilitation schemes.

387, SHAL DHARMANNA_MON
AYYA SADUL: Wil the PRIME MINIST]
be pleased to state:
(a) whether the Government are con-
sidering to constitute an Advisory Panel to
advise on foreign investments;

(b) if so, the detalls thereof; and

(c) the time by which such Advisory
Panel is likely to be constituted ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN): (a) to (c) In order to advise the
Foreign Investment Promotion Board on
matters related to foreign investments,
Govemment have constituted an Advisory
Group on 17th March, 1992, The Govern-
ment Memorandum issued inthis regared is
given in statements Land |l below:

STATEMENT-}

No.9(19)/91-FC(l)
Government of India
Ministry of Industry
Department of Industrial Development

New Delhi, 17th March, 1992
MEMORANDUM

Subject: Setting up of an Advisory
Group to advise the Foreign Invest-
ment Promotion Board on matters
related to foreign investments.

Government have tabled a Statement
on Industrial policy in both Houses of Pariia-
ment on July 24, 1991. Para 39 B (v) of the
Statement orovidas for the establishment of
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aSpeclal Empowerd Board to negotiate with
rrge international firms and to approve di-
ect foreign investment in select areas. In
pursuance of this provision, Govemment
have constituted a Foreign Investment Pro-
motion Board (FIPB) vide O.M. No. 9(19)/
91-FC(l), dated August 22, 1991. (copy at-
tached)

2. Government have now decidedto set
up a Goup to advise the Foreign Investment
Promoton Board on matters related to for-
eign investments. The functions of the Advi-
sory Group will be:-

(i) To advise Governmeni on foreign
investment matters generally,

(1) To foster an awareness and under-
standing of Government's policy in the busi-
ness sector, both in India and adroad;

(iii) To provide guidance, where neces-
sary, toforeign investors on those aspects of
their proposals that may notbe in conformity
with Government policy and suggest ways
vy which the proposals could be amended

ind

(iv) To advise on promotional events to
e organised.

3. The composttion of the Advisory
roup will be as follows:-

() President, Confederation of Indian
Industry (Cli).

(1) Presidant, Associated Chambers
of Commerce and Industry (AS-
SOCHAM).

(i) President, Federation of India

Chambers of Commerce and in-
dustry (FICCI).

(iv) President Federation of Associa-
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tions of Small Industries ot India.

(v) Chairman, Industrial Credit and
Investment Corporation of India
(ICICI).

(vi) Chairman, Industrial Development
Bank of India (IDBI) .

(vii) Chairman, Industrial Finance Cor-
poration of india (IFCIj .

(vii) Chairman. EXIM Bank.

sd/-

(G. Sunda Ram)

Deputy secretary to The Govwt. of India
Tel. No. 3016587

STATEMENT-l

No. 9(18)/91-FC(l)
Government of india
Ministry of Industry
Depanment of industrial Devalopment

New Delhi, the 22nd August, 1991.

OFFICEMEMORANDUM

Subject: Foreign Investment Promation
Board

Governmenthave table on.July 24, 1991,
a Statement on Industrial Policy in both
Houses of Parliament Para 39 B (V) of the
statement provides for the establishment of
a Special Empowered Board to negotiate
with large international firms and to approve
direct foreign investment in selected areas.
In pursuance of this provision, Government
have decided to constiture a Foreign Invest-
ment Promotion Board. The objective, func-
tions, composition and procedure ofthe Board
are detalled balow :-
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1. Objeciive modemisation,
2. The oblective of this Board will ba to -intrastructure developrment,

invite and faciltate investment in India by
international companias in projects which
are consideredd to be of benefitto the indian
economy and do not tal within the parame-
ters of the existing policy for clearance of
foreign investment proposais.

Il Functions

3. The functions of the Board shall
comprise mainly of .

(i) Expeditious clearance of proposals,

()yEstablishment of contact with and
Inviting selected international
companies to invest in India in appropri-
ate ventures.

(1) To penodically review the imple-
mentation of projects cleared by the
Board

4. Initially, the Board will prepare a short
list of international firms who have aiready
evinced interest in undentaking investments
in this country. The Board will pursue the
preparation of detailed investment plans in
respect of these firms

5, The Boardshallidentify sectorswhere
investment willbe sought in keaping withthe
programmes of the Eighth Five Year plan.

8. The Programme of investment couid
intluda a variety of activities Such as -

- manufacturing;

- marketing, designing, and export pro-
motion;

» enéryy consevation;
- tachplogical upgredation and.

- better utdisation of raw materials and
naturat recources,

- substantial increass in employment

7. The Board wlii main‘ain a close hai
sonwith Indian industry organisations witha
view o promoting investmant activity

8 The Board will provide a s'ngle win-

dow clearance for all aspocts ul jropnct
proposals considered by it

Wi Composition

9 The Board shall be located in ha
Prime Minister's Offica it will comprice ¢t
the

following -

I} Principal Secretary to PM
- Chatrman

i) Finance Secretary

lii) Commerce Secretary

iv) Secretary, Industrial Davelop: iy’

10. The Board shall have pewers to co-
opt any other Secretary to Government,
representativesfromfinancialinstitutions and
banks and professional experts from indus- ‘
tryand  commerce,
iv. Procedure
11, The Boand will lay down its own made of

operation keaping in mindihe requirements
of each proposal that is considered

B
(L. Mahsing) Julnt Secretary
to the Gowt, of tnglle
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Functions of Nationad informatics
Centre

8369. DR, AMRIT LAL KALIDAS:
DR, LAXMINABAYAN..
PANDEYA:

Will thé Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased {o state:

(a) the nature of information collected
by the National informatics Centre from its
regionalcantres;

(b)the institutions/individuals eligible to
get such information and the cost at which it
Is avallable;

(c) whether the planning Commission
intends to use such information for non-
planning purposes (e.g. Parliamentarywork,
University Research Centres, R&D wings of
industries etc.) ;

(d) f 80, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH.R.
BHARDWAJ) : (a) and(b). National Infor-
matics Centre (NIC) does not coliect any
information from its Reglonal Centres. NIC
only provides computer based support to
Central and State Govemments . It is the
responsibility of these users to collect data
and store these In computers , normally for
thelr own use. It is only the user who can
decide whether and under what tarms these
information may be glven to any other or-
gaisation/institution/individual.

Databasascreatedby NIC's dwn afforts
or those commercially procured from Infor-
mation vendars, are made avaliable on
NIONEY, The Nation-wide cormpuler com-
munication netwouk of NIC, for reirieval by
Govammant users withoat charge., How-
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ever, inthe case of certain commercial data-
bases bke Patents charges are levied at
COost,

{c) and (d) Yes, Sir. National Infarmatics
Centre los planning to provide NICNEY
connectivity to major libraries, R&D instiiu-
tions and industries/commerce associations
via dial-up terminals so that they can ahve
access to the open data bases available on
NICNET. Suchservice of NICwilibecharged
for.

[Translation)

Atomic Power Plant | //g~/4

8390. : Will the PRIME
MINISTER be pleased to state:
(a) whetherthe 2000 M.W. Power

Plant at Koodankulamin Tamil Nadu is likely
to be closed down due to the disintegration
of erstwhile Soviet Union;

(b) whether the Covernment propossio
take some alternative steps for keeping the
said plant functioning; and

(c) i so, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) No, Sir. The atomic
power plant has not been established at
Koodankulam and hence the question of
closing down the plant does not arise.
Further prograss in the starting of the con-
struction is dependent on factors which are
dictated by the policies of the Russlan Fed-
eration . The progress is henca impededand
the posdion for the future is not clear.

{b) The quastion of taking altemative
steps in implementation of the proposed
project has the awalt a Tinal decislon that
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invoives negotiations with Russian Federa-
tion.

(c) Does not arise.

Captive and igolated Coal Mingy in
Bthar M f

8391, |  Will the
Minister of COAL be pleased tofstate:

(a) the numbar of captive and Isolated
coal mines In Bihar;

(b) whetherthe Government propose to
start the mining work therein; and

{c) if so, the process proposed to be
adopted by the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL(SHRIP.A.SANGMA):
(a) Captive coal mines in Bihar are run by
Tata lron & Stesl Co. Limited, Indian iron &
Steel Company Limited and Damodar Valley
Corporation. Number of such captive mines
inBiharls 7 inrespect of TISCO, 2in respect
of ISCO and linrespect of DVC. In absence
of any definite criteria and detalled data, it is
not possibleto classify the mines as isolated.
Adacisioninthis regardcanbetakenonlyon
a case to case basis after collecting neces-
sary information and ascertaining full facts.
However, Coal India Limited is of the view
that none of the coal mines being worked by
{hemin Biharcanbetreated as isolated coal
mine.

(b) and (c). Government of Bihar have
constituted a Joint Inspection Committee to
study the feasibllity of opening closed collier-
lesin Bihar, The Committee would submit its

teport to Government of Binar.
Sate q(! Kidnapped Kids For Camal,
Racing

——————
8393 SHRI RAMASHRAY PRASAD
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SINGH; Will the PRIME MINISTER be
pleased to state:

(a)whetherthekidnappedkids arebeing
sold/smuggled to Arab countries for camal
recing; and

{b) i so, the detalls thereof and the
steps proosed to be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR):(a) and (b). The infor-
mation Is being collected and will be laid on
the Table of the House.

[Translation)

QI;(orencn in Prices of Super Bazar and
Kendriya Bhandar
e

8393. SHR!I BRI BHUSHAN SHARAN
. Will the PRIME MINISTER be

pleased to state:

(a)whether the Government are aware
that there is a big diference in the prices of
several items being sold at SuperBazar and
Kendriya Bhandar in Delhi;

(b) whetherthe prices of some items like
turmeric powder, chilly powder, Gramkabuli,
moong being sold in Super Bazar are much
higher then those in Kendriya BhanDar;

(c) whether the items being sold in
Kendriya Bhandar are inferiol" in quality;
and

(d) it not , the reasons for variation in
their prices?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHR{KAMALUDDIN AMMED):(a)
Yes, Sir. In some cases, the prices are
higher. '
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(b) A statement showing the prices of  after pre-testing in its own quality contros
some ofthe items sokdby SuperBazar,Delln  laboratry while such facility 1s not available
and Kendriya Bhandar is given below with Kendnya Bhandar Super Bazar has

also informed that its pulses and sp ces have

(c) and (d) Super Bazar Delhi has in a better reputation for qu ty ameng con
formed that the 1 pulses and spices aresold  sumers
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Winding up of Iffco in Assam

5334. SHRI UDDHAB BARMAN: Will the
PHIME MINISTER be pleased to state:

(a) whetherthe Indian Farmers Fertiliz-
ers Corporation Limited (EFFCO), Assam
has made a firly good sale of its product;

(b) whether the IFFCO has decided to
wind up its operation and establishment in
Assam, and

(c) it so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS(DR. CHINTA MOHAN): (a)
No, Sir.

(b) There is no proposal to wind up
the IFFCO establishment in Assam for the
present.

(d) Does not arise.

Prices of Tractors and Power
Tillers

SHR!I SOBHANA  DREES-
WARARAOVADDE:
SHRI BOLLA BULLI

RAMAIAH:

8395.

Will the PRIME MINISTER be pleased to
state:

(a) the estimated number of tractors
and powertillers being utilised inthe country
, State-wise;

(b) whetherthe Government propose to
bring down the prices of 35 H.P. and lesser
capaity tractors and powertillers so that thet
are in the reach of middle class farmers;

APRIL 29, 1992
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(c) i so, the details thereof; and
{d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.PJ.
KURIEN): (a) No such information is being
centrally maintained.

(b) There is no statutory control overthe
prices of Tractors and power tillers.

(c) and (d). Do not arise.

Welfare Schemes For Tea Garden
Workers

8396. KUMARIPUSHPA DEV! SINGH: Will
the PRIME MINISTER be pleased to state:

(a) the approximate number of tea gar-
den workers in the country;

{b) whetherthe Government have intro-
duced any welfare schemes for the tea gar-
den woukers;

(c) if so, the details thereof;ana

(d) the furid earmarked for 1992-93 for
the wilfare schemes forteagardenworkers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY): (a) to (d). The infor-
mation is being collected and will be laid on
the Table of the House.

[Translation]
Apprenticeship in Technical Degrees
8397. SHRI SURESHAN AND SWAMI
: Will the PRIME MINISTER be pleased to

state:

{2} whether the Union Government

v
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frovide the facliity of apprenticeship to all
"pchnicaim asd diploma holders;

®) it 80, the detalis thereof;

{c) whether any preference is given to
them for the empioyment after the training;

{d) i so, he datails thereof; and
(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
iMlNlSTRY OF LABOUR. (SHRI PABAN
SINGH GHATOWARY): (a) Under the Ap-
prentices Act, 1961 (amended in 1973){resh
Engineering Graduates and Diploma hold-
ers in the field of engineering and technol-
oghy wha wish to undergo appernticeship
training are provided facilities for training.
These are arranged and implemented
through four Boards of Apprenticeship Train-
'ing located at Kanpur, Caicutta, Bombay
andMadras. These Boards are autonomous
organisations fully finaned by the Central
CGovernment and are responsible for organi-
sation and supervision of apprenticeship
‘training underthe guidance of industrial train-
ing specialists and experts.

(b) The dstails are as given in state-
ment.

(c) to(e). As per the Apprentices Act,
1961, the establishments are not obliged to
provide any employment after the comple-
tion of apprenticeship training with them.
However, the training helps them in getting
gainful employment/self employment and
generally the establishments do consider
them for employment as per their rules/
procedura.

List of subject fields in Engineering and
Technolegy as designated trades for the
purpose of the Apprentices Act to train Gro-
duate/Diploma Apprentices.

VAISAKHA 9, 1914 (SAKA)
1.

2.

10.

11,

13.

14.

15.
16.
17.

18.

19.
20.
21.
22.

3.
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Civil Engineering

lrrigation Engineering
Public Health Engineering
Structural Engineering
DamEngineering
Highway Engineering
Construction Technology
Mechanical Engineeriiy
Refrigeration and Air Condttioning
Machine Tool Technology
Production Engineenrg
Automobile Engineeru g
Electrical Engtneering

Electronics and Telecommun .
tion Engineering

Computer Engineering
Television Enginesring
Industrial Electronics

Radio and Electronics Enginee-
nng

Nuclear Engineering
Avionics

Metallurgy

Textile Engineering

Agriculture Engineering
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24. ChemicalEngineering 48. Bio-ChemicalEngineering

25. SugarTechnology 49, Instrumentiation Technology

26. Marine Enginesing 50. PetroleumTechnology

27. NauticalEngineering 51. PetroleumEnginsening

28. Aeronautical Engineering 52. Applied Geology

29 Mining 53. Applied Geopgysics

30. Plastic Technology 54. Jute Technolegy

31 Textile Ehermistry 55 Paper Technotogy

32. Naval Architecture 56 Catering Technology

33  Architecture 57 PlasticEngineenng

34 Regional and Town Planning 58 Foundary Technology

35 Textile Techology 59 Sound Engineering

36 Glass Technology 60. Ground Water Engineering

37 Ceramic Technology 61 Driling Engineering

38. Siicate Technology 62 Cinematography

39 Pharamaceutical Science 63 Fisheries and Navigation

40 Oitand Soap Technology 64. Medical Laboratory Technology

41  Pigment & Paint Technology 65. IndustnalEngineering

42, Dye Stuft Technology 66. Knitting Technilogy

43, Printing Technology 67. Secretarlal/CommercialPractice

44, Leather Technology 68. Intenor Decoration

45. Leather Goods and Foot Wear 69. Library Science
Manufacture.

70. Gostumes Design and Dress Mak-
48. Rubber Technology ing /Garment Tochonology

47. Food Technology 71. Fins Art/Sculpture/Commerciatetc.
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72. Computer Science/ Computer
Applications

73. Polymer Technology

74. Dairy Englneering /Technology
75. Mining Machinery Engineering
*76. Mineral Engineering

*77. Fabrication Tecnology

*78. Transporation Engineering
*79. Wooad/Timber Technology
*80. Safety; Engineering

*81. HandloomTechnology

*82. Plant Engineering / Technology
*83. Ship Building Technology

‘84. Man-Made Fibre Technology
*85. ToolEngineering/Technology
*86. Bio-Medical Engineering

“87. Energy Engineering.

* 8.0. of subject fields at S1.No.77to 87

are under publication inGovernmentof indla
Press, Mayapuri, New Delhi.

[English]

~Roport of Gangadhar and iit
Committess

4

8398, D "
the Minister of URBANDEVELOPMENT
pleased to state:

{a) the recommendations of the Gan-
gadhar and T Committees appointed by
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Written Answers 134

DDA in connection with themajor cracks
developed in DDA flats PocketA-11, Kikajiin
Alugust, 1988:

(b) the action taden or proposed to be
taken against the persons held responsible
{or these cracks;

(c) f so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMRNT
(SHRI M. ARUNACHALAM): (a) Gan-
gadharan Committee recommendedthat 10
blocks comprising of 40 flats were found
dangerous and beyond repair and therefore
suggested demolition. After inspection of
theseflats |.L.T. recommendedthat outof 10
blocks nly 4 bicks comprising 16 flats were
beyond reapirs and would have to be dem-
lished while the remaining 6 bicks cuid be
repaired and made safe and iveable

(b) The process for disciplinary Pro-
ceedings against dellaquent officers/offic:als
ahs been initiated.

(c):- No, Sir.

(d):- Does not arise.

Demolishing of Garbage Boxes -

8399, SHRI

Wilithe Minister of URBAN DEVELOPME N1:
be pleased to state:

(a) whether the

of Dalhi Is demolishing the garbage Boxe!

and resorting to trolley ststem for keepin
the garbage;

{b) it so, the reasons therefor;
{c) whether the garbage ramains scat-

tered outside the trolleys and on the roads
due to very little capacity of troileys, and
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(d) if so the preventive steps proposed
1o be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVILOPMENT
(SHRI M. ARUNACHALAM): (a) No, Sir.

(b) and (c). Not applicable in viwe of
reply to (a) above.

(d) The garbage remains within the are
of dustbins/Dalaos. However, domestic Pick-
ers collecting usable material spread gar-
bage beyond the area of Dustbin Dalao.
Efforts are being madeto preventthisthrough
our staff - incharge of such areas.

[Translation]

Coal Mines Owned by Tata Com-
pany

8400. SHRI LAL BABU RAI: Will the
Minister of COAL be pleased to state:

(a) whether Tata Company owns a
number of coal mines;

(b) if so, the locations thereof;

(c)whether the Government proposeto
take over all these mines; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). Tate lron& Steel
Company (TISCO)has sevencollieriessix in
Jharia Coalfields in the Distrist of Dhanbad
and one in West Bokaro in the district of
Hazaribagh.
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(c)and (d). No, Sir; there is no proposal
under consideration to take over the collier-
ies of TISCO.

Plan Expenditure of Maharashtra

8401.SHRIVILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMENTA-
TION be pleased to state:

(a) the amount of plan expenditure
sanctioned to Government of Maharashtra
forthe year 1991-92;

(b) the contribution of Maharashtra
Government in the annual plan of 1991-92;
and

(c) the amoung spent by the Govern-
ment of Maharashtra on various schemes
during 1991-92 ?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH.R.
BHARDWAJ): (a) and (b). The annual plan
of Maharashtrafor1991-92 was approved at
Rs. 2500 crores in which the Government of
Maharashtra was required to contribute Rs.
1495.44 crores.

{c) A statement showing the_sector-
wise revised ourilays based on anticipated
expenditure communicated by the Govern-
ment of Maharashtra (for 1991-92) is en-
closed.
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STATEMENT
(Rs. crores )
Sli.No. Head of Development Revised Annual plan
1991-92
{Anticipated Expenditure)

1 2 3
1. Agriculture & Allied Activities 196.86
2. Rural Development 335.99
3. Special Area Programmes 41,96
4. Irrigation & Flood Control 424,69
5. Energy 783.56
6. Industry & Minerals 90.06
7. Transport 210.32
8. Communications —_—
9. Sclence, Technology & Environment 1.30
10. General Economic Seryices 58.59
1. Social Services 658.82
12. General Services 23.57

GRAND TOTAL 2825.72

’ _(_:g_a‘l Projects (a) whether a number of coal projects

are running behind thir schedule;

8402. /SHRIARIUNSINGH..

YADAV:...
SHRI RAM TAHAL CH-
~GUDHARY; . "
Pr————_ L

-

Will the/Minister of COAL be pleased to

state .

(b) it so, their number and the reasons

for not completing them of schedule;

{c) the etforts made by the Government

to compiete them in time; and
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(d) the extent of success achieved by
the Government as a result thereof?

THE MINISTER OF STATE OF THE
MINISTRY COAL (SHRIP.A. SANGMA): (a)
and (b). Yes, Sir. As on 31.3.92, 17 coal
mining projects, each costing Rs. 20.0crores
and a bove, are behind schedule of imple-
mentation. & projects are delayed due to
constraints in land acquisition and related
rehabilitation problems, 3 due to delayed
sypply of equipmint, 3 due to adverse geo-
mining condition, 2 due to delay in establish-
ment of mine entry& 1due to delay in con-
struction of Coal Handling Plant.

(c) and (d). The Ministry of Coal Is
closely monitoring the implementation of
these delayed projects and have followed up
withthe conccerned State Govts. In expedit-
ing pending land cases and also with equip-
ment manutacturers in ensuring early sup-
ply/commissioning of equipment. The Minis-
try of Coal have identified critical action
areasforthese projects andhave asked coal
companiestotake remedial measures. As a
result of these follow-up measures, many of
constraints impeding the progress of the
delayed projects could be removed. The
coal production fromthese 17 delayed proj-
ects had been 10.04 millon tonnes in 1990-
91 and 10.87 million tonnes(Prov.) in 1991-
92.

{English)

Strategy to Eradicatg Poverty and
Unemployment
—w

8403, : Will the
inister of PLANNING AND PROGRAMME
IMPLEMINTATION be pleased to state:

{a) whether M.S. Swaminthan founda-
tion has drawn up any strategy to aredicate
unemployment and poverty in the country;

(b) i so, the datalls thereof; and
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(c) the reaction of the Government
therato?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH. R.
BHARDWAJ): (a) and (b). The strategy
formulated by the International Commission
on Peace & Food headed by Dr. M.S.
Swaminathan envisages focussin gon se-
lected agricultural, horticuttue, sericulture,
animal husbandry aquaculture and agro-
processing activities for employment and
income generation and exports.

(c) The Govermment has made an-
nouncemeant in the Budget 1992-93 to con-
stitute a Small Farmers’ Agri-Business
Consortiumas an autonomos corporate entity
with funding from Reserve Bank of india,
Industrial Development Bank of India and
National Bank for Agriculture & Rural Devel-
opment. The consortium will include repre-
sentation fromvarious Boars dealing with
individual crops and public sector corpor-
tions dealing agriculture and agro-industries,
pivate sector companies, banks scientific
organisation and farmers' association.
Twelve Major projects are proposed to be
taken up during 1992-93.

[Translation)
Gas Leakage In Pune
S ——

p404. SHRIYSHWANTRAQ PATIL: Will
the PRIME MINISTER be pleased to state:

(a) whether the incident of gas leakage
has taken place in a factory near Pune on
March 22, 1992;

(b) the number of such incidents in the
country during 1991 and 1992, searately;

(c) the total loss of life and property
suffered therein;
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{d)the details ofthe directives proposed
to be issued by the Government to check
such incidents; and

(e) the steps proposed to be taken tor
making a provision in regard to conductiong
anenquiry against such chemical producing
compnies?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERT-
{IZERS (DR. CHINTA SMOHAN): (a) to (e).
The information is being collacted and shall
be placed on the Table of the House.

[English]
Supply of Chifdren in Dethi

8405. SHR! PIUS TIRKEY:
PRIME MINISTER be pleased to sjate:

{a) whether attention of th¢ Govern-
ment has been drawn to the news item
Captioned “DELH! MAIN BACHCHON KIi
SUPPLY KA DHANDHA ZORON PAR"
publishedinthe ‘Hindi' daily ‘Jansatta’ (Dethi)
on January 24, 1992;

(b) if so, the details of the enquiry made
in regard to the sale and purchase/broker-
age ofthe child labourinthe Capital near and
around New Delhi & Delhi Railway Stations
and at the Inter State Bus Terminus; and

(c)the actiontaken/proposedtobetaken
by the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR):(a) to (c). The requi-
site information is being collected and willbe
laid on the Table of the House.

Honey based industries

8406. SHRIN. DENNIS: Willthe PRIME
MINISTER be pleased to state:
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(a) whetherthe Governmenthavesome
proposals for dvelopment of honey based
industries in the country and to make it an
export cxiented proeuct; and

() If so, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (FROF. P.J.
KURIEN) : (a) No, Sir.

(b) Does not arise.

Rural Development During Eigh
Plan

"8407. SHRIPRAKASH V. PATA: Will
the PRIME MINISTER be pleased (b state:

(a) whether the Government/are ac-
cording priority to rural development in the
Eighth five Year Plan Period;

(b) if so, the details thereof;and

(c) the plan outlay for this purpose and
the number of familist proposed to be-bene-
fited thereunder?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAIH. PATEL): (a) and {(b).
Yes Sir. Although details of the Eighth Five
year Plan are being finalised, the Govern-
mentintends to accord priority to rural devel-
opment in the Eighth Five Year Plan . In
pursuance of this, the varnous on-going
programmes for poverty alleviation in the
rural areas will continue during the Eghigh
Five Year Plan. The major Centrally spon-
sored programmes !ike (i) Intergrated Rural
Development Programme; (i) Jawahar
Rozhar Yojana; {11) Drought Prone Areas
Programme; (iv) Desert Development Pro-
geamma, etc. Will continue to be strength-
ened during the Eighth five Year Plan.

(c) The Plan outlay and physical cover-
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age etc. for the Eighth Five year Plan are
bing finalised.

[ Transiation)

Violation of Urban Land Celling
_Act

8408. SHRI RAM LAKE H
YADAV: Wilithe Wirister of URBAN DEVEL-
OPMENT be pleased to state: f

{a) whether Urban Land Ceiling Act Is
being violated in Delhi

(b) it so, the names of industrial units
which have violated this Act during the last
two years; and
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(c) the names ¢f the industrial units
which were given relaxation?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHACHALAM):(ay-The
Urban Land (C&R) Act, 1976 is admini-
stered by the State Government concerned.
According to the information received from
Delhi Administration no case of violation of
the sald Act has been repoerted by the
Competent Authorities admisistering the Act
in Delhi.

(b) Does not arise in viwe of reply to (a)
above.

(c) A Statement is enclosed.

STATEMENT

List of Industrial cases in which exemation has been given under the Urban land (C&R)
Act, 1976 During last 2 years.

S.No. The name of the Applicant

Excess Area (in Sq. Mts)

1. Ms. Dulan Exports (P) Ltd.
2. M/s. Scorpios International.

3 M/s. Piccadily Hotels (P) Ltd.

4. Mrs. Piccadly Holiday Resorts Ltd.

5. Sh. Joginder Singh.

6. M/s. Mohd. Rais Khan.

7. M/s. Spaceonix

8. Ms. Victona Soap Milis.

9. M/s. LKM Electronics Corpn.

10. M/s.Guru Nanak Engg. Corpn.

542.33

1091.57

647.50

647.50

511.72

45.16

10.75

44.30

1.08

20.91
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SHNe. The name of the Appicant

Excess Area (in Sq Mts)

11.

12

13.

14,

15

16

17

18

19

20

21

22

23

24

25

26

27

28

29

30

31

32

M/s Mawa (P) Lid

WM/s.Kamia Type Foundary

M/s RS Appliances (P)L.td
M/s Rajdhani Cold Storage

M/s Servi Singh

M/s Sawnney Electoronics

M/s Indian Prieghtways

M/s Universal Rubber Co

Sh Ganpat Rai

M/s Universal Retreading Co
M/s Solar Entarprises

M/s R K Industries

M/s Amilo Engineering Products
M/s Santary & Allied Industnes (p) | td
Mss Kamial Dass

Sh Puran Chand Ratni

M/s Sonal Udyog (P)Ltd

Sh Prem Rattan Rathi

M/s Satara Rubbers & Chemicals
Sh Ram Chand Rathi

Mrs Rathi Electro Steels Lid

M/s Goodlach Sales (P) Ltd

393254

8912

3792

364 00

496 00

925 11

208 20

17586

885 86

474 64

498 90

895 96

1287 33

293 06

2747

14137/

1487 1/

1329 2

8h2 9

1470 .L

1358 (4

1261 21
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S.No.  The name of the Applicant

Excess Area (in Sq. Mis)

33. Mss. Midas Consumer Products (P) Ltd.
34. M/s. Surinder Singh Satara & Co. (p)i '~
35. M/s. Kamal Investment Co. (P) Ltd.

36. Mss. Consolidated Leathers (P) Lid.

37. Mss. Rathi Oxygen Ltd.

38. M/s. Pitamber Steel (P) Ltd.
39. Sh. Daljet Singh Sawhney
40. Sh. Arun Kumar Rathi.

41. Sh. Goverdhan Kapoor

42. Sh. Kamlesh Rathi

43. M/s Runwell India (P) Ltd.
44. Sh.Jasdev Sigh

45, M/s. K.b. Industnes.

889.61

852.61

1470.41

852.61

1476.5

154.33

852.61

1227.47

696.43

1429.91

647.50

486 30

444.60

Reservation for SCs/STs in Private
Sector

8409. SHRIBHERU LAL MEENA:
KUMARI _BUSHPA DEVI
_SINGH;

Wilithe PRIME MINISTER be pleased_
to state:

(a) whether the reservation to Sched-

uled Castes and Scheduled Tribes Is also
applicable for Private Sectors; and

(b} if so, the directions issued to the
private sectors by the Union Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) No, sir.

(b) Doas not arise.
[English) /'

Funds For Capital Purposes of Public
[5 "f’ Sector Undertakings
| W

10, DR.ASIM :Willthe PRIME

MINJSTER be pleased to state:

(a) whether the funds provided for capi-
tal purpoese can be devetedior meeting the
cash losses of public sector undertakings;
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(b) if so, the procedure laid down in this
regard; and

(c) if not, the actiontaken in such cases
of diversion?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON) (a) As per the accounting prin-
ciples and conventions, funds provided for
capital purposes cannot be diverted for
meeting the cash losses of public sector
underakings.

(b) and (c). Do not arise.
[ Trans/ation]

Industrial Development of Madhya
Pradesh

8411, SHRI RAMESHWAR PATIDAR:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe pace of industrial devel-
opment in Madhya Pradesh is very slow;

(b) if so, the reasons therefor; and
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(c)the resources made available bythe
Union Governmentto the State Government
1o accelerate the pace of industrial develop-
ment of the State?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIENY): (a) No, Sir. As per the information
mde availble by the State Government, the
new industrial units in SSI and large and
medium industries sector estableshed dur-
ing the last three years are as below:-

1989-90 - 23836
1990-91 - 26390
1991-92 * - 28388

{b) question does not arise. *

(c) The Central assistance is provided
to the States as “Block” assistance for fi-
nancing the annual Plan of the State. How-
ever, the Plan allocation made for Madhya
Pradesh for the last five years for the Indus-
try and mineral sector (including village and
small industries) is given below:-

1987-88 88-89

89-90

90-91 91-92

5453 6538 6168

8166 9332

The Union Government have approved
project reports of six growth centres and
Central assistance tothetune of Rs. 8 crores
has been released so far for five growth
centres. On receipt of project report for the
sixth growth centre, qdditional funds are
likely to be released.

[English]
1 Guidelines for Lands Under Rublic

Sector Undertakings

12. SHRIM.V.V.S. MUBRTHY: Wil

the PRIME MINISTER be pleased to state:

(a) whether the Governement have
suggested any guidelines to evict lllegal
occupants of lads under the public sector
undertakings; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) and (b). Yes, Sir, For the
benefit of public sectorundertakings,the Gowt.
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has prescribed a set of guidelines in ordrder
to prevent arbitrary use of the provisions of
Public Premises (Eviction of unathorisd
Occupants) Act, 1971 as amended from
time to time to evict gengine tenants and to
limitthe use of the summary powers primar-
ily to evict unauthorised occupants and re-
tired employeas of the enterprises. These
guidelines are indicated in the statement.

STATEMENT

I) The provisions of the P.P. Act should
be use primarily to evict totally illegal occu-
pants of the premises of public authorities or
unauthorised sublettees, oremployeeswho
have ceased to be in their service and thus
ineliible for occupation of the premises. The
proceedings should be initiated in accor-
dance with the provisions of the Act only in
cases where the occupation becomes un-
authorised on genuine grouds of faw.

ii) The provisions of the Act should not
be resorted to either with a commercial
moteve or to secure vacant possession of
the premises in order to accommodate their
own employees, there the premises werein
occupation of the original tenants to whom
the premises were let either by the public
authorities or the persons from whom the
premises were acquired.

iii) a person in lawful occupation of any
premises shouid not be treated or declared
to be an unauthorised accupant merely on
service on notice of termination of tenancy,
nor should any cantractual agreement be
would up by taking advatage of the provi-
sions of the Act. At the same time, it will be
pen to the public authrity to secure periodec
revision of rent in terms of the povisions of
the Rent Control Act in each State, or to
move undergenuine grounds underthe Rent
Control Act for resuming possessin. In other
wouds, the public authorities would have
rnights similar to private landlords under the
Rent Control Act in dealing with genuine
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legaitenants;

iv) Itis necessary to give no room for
allegations that eviclions were selectively
resorted to for the purpose of securing an
unwarrantedincreaseinrent, orthatachange
in tenancy was permitted in order to benefit
particularindividual or institutions in orderto
avoid such imputations or abuses of discre-
tionary powers. The release of premises or
change of tenancy should be decided at the
level of Board of directors of the Public
Undertaking.

v) All the Public Undertakings shoulid
immediately review all pending cases bofore
the Estate Officer or Counts with reference to
these guidelines, and w*hdaraw eviclin
proceedings against gencine tenants on
grounds otherwise than as provided under
these guidelines. The Provisions under the
P.P Act should be used henceforth only in
accordance with these guidelines.

Upgradation of Siums In Bangalore
City
8413. SHRI KODAKANI GOWA-
DANA SAIVAPPA:
SHRI G. DEVARAYA NAIK:

Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Government of Karna-
taka has sent a propcsal forthe upgradation
of slums in Bangalore city;

(b) if so, whetherthe Union Government
haveforwardedthe proposalto Government

of Netherlands for financial assistance;

(c) if so, whether Netherlands Govern-
ment has agreed there!o,

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
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MINISTRY OF  URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
Yes, Sir. The proposal submitted by Govern-

* mentofKanataka has beenforwardedbythe
Union Government to Royal Embassy of
. Netherlands.

(c) and (d). The resoonse of Duich
Government is still awaited. .

[ Translation)
Preference to Private Sector

: 8414. SHRI RAJ NARAIN: Will the
PRIME MINISTER be pleased to state:

(a) whether the Union Government are
giving more importance to the role of private
sector entrepreneurs under new industrial
policy; and

(b) if s0, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY  (PROF.P.J.
KURIEN):(a) and (b). As stated inthe State-
ment on Industrial Policy tabled in both
Houses of Parliament on 24th July, 1991, the
Government willensursthat the Public Sector
play its rightfui role in the evolving socio-
economic scenarion of the country, and that
itisrun onbusinesslines asenvisagedinthe
Industrial Policy Resolution of 1956 and would
continue to innovate and lead in strategic
| areas of national importance.

Development of Viliages Under Slum
Rehabllitation Scheme

: 8415.SHRI AVTAR SINGH BHAN-
- DANA: Will the Minister of URBAN DEVEL-
- OPMENT be pleased to state:

_ (a) the number of urbanised viilages in
i, Delhi developed so far under the Slum

" Rehabilitation Scheme by Delhi Develop-
;ment Authority and the facilities provided
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therein;

(b) the number of villages out of these
entrusted to Manicipal Corporation of Delhi
so far; and

(c)theamount spént bythe MCDin each
village for providing public facilities and
maintenance thereof,

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRiM. ARUNACHALAM): (a) As reported
by Delhi Development Authority there is no
such scheme as Slum Rehatilitation Scheme
for urban villages with them.

(b) and (c). Do not arise in view of (a)
above.

[English]
Self Employment by Degree Holders

8417. SHRI HARISH NARAYAN
PRABHU ZANTYE : Will the PRIME MINIS- .
TER be pleased to state:

(a) whether the Government have car-
ried outany surveytofing outthe percentage
of diplome and degree holders in engineer-
ing discipines those who have started their
own business, if so, the details thereof,
Statewise; ard

(b) the steps proposed to encourege
fresh diplema/degree holders to start their
own workshops?

"THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) No, Sir.

(b) Details of schemes and prog. =mMmes
in operation forencouraging fresh diploma?
degree holders to start their own workshops
is given in the statement.
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(1) Smallindustries deveibpment
Organliation (SIDO):

Small Industries Development Organi-
sation hasbeen orgalsing anumberofentre-
prencurlal development programmaes
threugh Small Industries Service Institutes
Invarious States. These porgrammes are for
different target groups such as educated
unemployed youth, women, ex-servicomen,
weaker sections, physical handicapped etc.
There are no separate programmes as such
for diploma holders/ degree holdars in engi-
neering . Sch candidateds are also taken in
various progammes mentioned . No sepa-
rate data for degree/diploma hoiders Is
maintained.

(2) Department of Science & Tech-
nology:

The Departmerit ot Science & Techol-
ogy Sponsors Entrepreneurship Develop-
ment Prorammes (EDPs) In association withi
All India Financial Instirutions for imparting
necessary skills In entreprenenurship to
engineering diploma and degree holders to
enable them to become self employed. In
addition, afew Sclence & Technology entre-
preneurs Parks (STEPs ) are also being
promoted in and around academic institu-
tions for providing necessary faclities to the
yong graduates in engineering so that they
could take to technical entrepreneurship.

(3) Ministry of Human Resource De-
velopment:

(a) Model curriculam as will as norms
and statdards for Diploma and Degree
Courses have been framedto give adequate
engineering education and training to the
cardidates in ouderto make themeligible for
employment and self-employment . This
education and training is supplemented by
post-institutional training in Industry under
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Programme of Apprenticeship Training which
helps themto pick-up necessary experience
in.the World of Work. This training Is very
useful for the passed out students to seek
employment ot self-employment.

(b) A scheme ‘Entrepreneurship and
Mamagiment Development’ has been intro-
duced in afew selected Intitutions as a pilot
project. Underthe scheme, itis envisagedto
establish Centres for Entrepreneurship amd
Management Developmmt (CEMDEV) and
Centres for Entrepreneurship Development
(CED) at a few selected diploma lavel insti-
tutlons to be identified for the purpose all
over the country. While the CEDs will be
conducting limited entrepreneurship deveop-
ment training programmes for the non-cor-
porate and unorganised sectors, the
ECMDEVs wiltbe conducting education and
training programmes for entrepreneurship
and management development for these
sectors.

rength of Central Services
Qs it masing

8. DRRMALLL:
SHRI SHRAVAN KUMAR
i P:AT?L:

iiithe PRIME MINISTER be pleaedto
stat

(a) whether the Union Public Service
Commission has been askedto reasses the
strength of various Central services;

(b) i so, the reasons theretor;

{c) whetherthe UPSC has since submit-
ted its report; and

(d) it 8o, the outcome thersof and if not
,thetime by which itis likely to be Submttted?

THE MINISTER OF STATE IN THE
MINISTY OF PERSONNEL; PUBLIC
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GRIEVANCES AND PENSIONS (SHRIMATI
MARGRET ALVA): (a) No, Sir,

() 10 (d). do not arise.

Reglonal languages and Hindl
Hnﬂg_g_. in The Examinations of
- upPs.C.

. '

DR. MAHADEEPAK SINGH
SHAKYA; _
SHRINITISH KUMAR; _

- — o———————

il the PRIME MINISTER be pleased ,

to state,

(a) whether English is a compulsory
medium of writing answers in the examina-
tions conducted by the Union Public Service

Commisslon;

(b)whetherthe Government proposeto
introduce regional languges inthese exami-
nation to develop and enccuage the use of
these languages;

(c) # so, the reaction of the Govern-
ment in this regard;

(d) whether the Govemment have
already reconised hindi as a national
_ language;

(o) if so, the reasons forwhich Hindi has
" notbeenrecognisedas amediuminthe said
examinations; and

(f) the steps the Government propose
to give recognition to it in future?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS(SHRIMAT!
MARGARET ALVA)(a) Inthe Civil Services
C..r:nission, candidate are allawed the
option of writing the papers in English or in
any otheriangage included in the 8th Sched-
ule to the Constitution.In respect of Indian
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Forest Service Examination, Indian Enex-
amination conducted by the gineering Serv-
ice Examination and Indian Economic Serv-
ice. Indian Statistical Service commission,
the candidates are however, required to
write the answers in English.

(b).(c).(e) and (f) The question of use of
Hindi as will as other regional languages in
the various examinations conducted by the
Commissionwas exarminedby aCommittee
headed by Dr. Satish Chandra, farmer
Canirman, University Grants Commission.
The recommendations of the Committee are
under consideration of the Govemment.

(d) Hindl Is reconginised as a national
langrage in the eighth schedule of the Con-
stitution.

Prodhction and Requirement of
Heavy Water
8420. SHRI BWOY KRISHNA
HANDIQUE:
HRISVED SHA-
_HABUDDIN: |

Wil the PRIME MINISTER be pleased
to state:

(a) whether the production of heavy
water in the heavy water plants of the coun-
try talls short of the target;

(b) ff so, the reasons thereof;

(c)the detalls of actual production vis-a-
vis the installed capactty of each plant; and

(d) the steps the Govemment contem-
plate to improvae it?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL;—PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGRET ALVA): (a) Production of heavy
water inthe Heavy Water Plants inthe coun-
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try is commensurate with the inputs and
operating paremetes, achieving aimost in
fullthe targets fixed for the lastfinanclal year
. Alithe plants except Heavy Water Plant at
Talcher have achieved satisfactory levels of
production. The production of heavy wateris
adequate to meet the requirements of the
present nuclear power programme.

(b) Though the Talcher Heavy Water
Plant is in operation and is producing heavy
water depending upon the availability of
inputs fromthe Fertilizer Plantwithwhich itis
integrated, Its sustained operation has not
been possible owbing to very low and Re-
quently interrupted suply of inputs from the
Fertilizer Piant as well as power Interrup-
tions.

{c) The production in the various plants
was by and large satisfactory during the last
financial year, except at Talcher Plant.

(d) The pertormance of fertilezer plant
linked heavy waterplants is depandant upon
the sustained quality of designated inputs
fromthefertilizer plants. The capacity utilisa-
tion has already shown improvement. Ef-
forts are continuing forfurther improvement.
However, any improvement at the Taicher
Plant would mainly depend upon the sus-
tained availability of Inpats in adequate
quantities fromthe integrated Fertilizerplant.
The management of the Talicher fertilizer
Plant has constituted a Committee to reivew
measures for is sustained operations.

Government Accommadation to
Press reporters
AR M

8421. : Wiil
the Minister of URBAN DEVEL OPMENT be
pleased to state:
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(a) the guidelines for the aliotment of
Govurnment accommodation to press re-
porters,

(b) whether the guidealines were circu-
lated tor the information of press repoarters;

{c) the number of dwelling units to be
allotted under the press pool;

{d)the names of press reporters cleared
by the scriting committee for allotment of
accommodation andthe procedure adopted
for finalising the list of new allottees; and

(e)the member of the scruitiny comittee
and when the committee was formed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRI M. ARUNACHALAM):(a) A copy of
the guidelines is enclosed herewith as state-
ment land il.

(b):- the guidelines wers circulated to
the Members of the Screening Committee
which included representatives of the con-
cemedJournalists Association represented
on the Screening Committee.

(c) and (d). The size of the Press Pool
has been fixed at 120 out of which 92 slots
are filled up. The Screening Committee has
recommended 28 Journalists for allotment
ofthe remaining vacancies inthe Press Pool
. A list of the Reporters recommended s
enclosed a statement lll. the names of the
Press Reporters have been cleared by the

' Screening Committee on the basis of their
seniority of regular accredition at the Head-
quarters of Government of India.

(e} The foliowing are the Present
members of the Screening Committee;

1. Principal Information Officer

2. Addl Secretary/ Jt. Secretary

-Chairman

-Member
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concermned of the Ministry of Urban
Development.

3. Directorate of Estates

4. ShrR. Rajagopalan, Press Assoclation.

5. Smt. Kalyani Shanker, Press Assoclation.
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-Member

-Member

-Member

6. Shri Prem Prakah, News Camaramen's Assoclation. -Member

7. Shri Vijender Tyagi, Wouking News
Cameramen's Association.

-Membermr

The Committee was originally constituted on 12.10.1990.

STATEMENT-

No. 12016 (1) /89-Pol.ll
Government of India
Directorate of Estates

New Delhi, dated the 11.7.90
OFFICE MEMORANDUM

Subject: Review of Guidelines for allot-
ment of general pool accommcdation to
accredited Press Correspondents and Jour-
nalists.

Guidelines for allotment of accommo-
dationfromthe Press Poolto accreditedPress
Comespondents and Journalists were re-
viewad by the Cabinet in its meeting held on
9.5.90. The cabinet approved thatthe exist-
ing pool of 110 residential units which had
oraviously been reduced to 103 units may
now be Increased to 120 units for providing
accommodation to accredited Press Corre-
spondents and News Cameraman Subject
to the following conditions:

‘a) He/She does not own a house in
his/her name or in the name of
tamily member or dependents at

*the time of allotment or subse-
quently in Delhi.

®)

()

(d)

(o)

o

The case shall be finalised after
taking in to consideration the rec-
ommendations of the Screening
Committee set up bythemin. Of 1 &
B headed by the Principal informa-
tion Officer of which Joint Secre-
tary/Additional Secretary (Estate)
and Director of Estates shall be ex-
officio Members, and four joumal-
ists to be nominated by the Min. of
| & B shall be Members.

He/she is a correspondent repre-
senting Indian Press and not any
forgain Press/Media.

The persons concerned are draw-
Ing salary up to Rs. 3000 /- exclud-
Ing conveyance allowance; and

Such of these allottees who are
drawing emoluments up to Rs.
3000/- P.m.would be charged li-
cence fe® under FR-45-A of flat
rate of licence fea under FR-45-A
whichever is higher. Those Draw-
Ing beyond Rs. 3000/-P.M. Would
be charged special licance fea,
where they are occupying accom-
modation allotted in the past.

The type of accommodation wouid
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be determined on the basis of the
basic pay of the official, but limited
totype V-Aoriowertypes; allottees
of the accommo dation higherthen
type V.A. may be allotted type V.A.
accommodation, if they are other-
wise aligible immediately.

(g) The duration of allotment be up to
three years; the posttion reviewed
thereafter.

(h) There would be periodic review of
acredition of Press Correspon-
dents/News Cameraman by the
Ministry of information and broad-
casting and the Direcorate of Es-
tates wouldbe informed of changes,
if any, to enable cancellation of
allotment.

(i) No editor of Newspaper should be
eligible for allotment from Press
Pool/ General Pool.

() Theallotment shallbe made Keep-
ing in view the seniority list main-
tained by the PIB.

2. ltis requested that immediate action
may kindly be taken according to the guide-
tines approved by the Cabinat as indicated
above.

Sd/-
(H.L.Bhatia)
Dy. Director of Estates (Policy)
To

1. Asstt. Directors of Allotment Sec-
tions.

2. Coordination-1Section.

3. All Deputy Directors of the Dte. of
Estates.

APRIL 29, 1992
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Copyto -
1. Ministryof { & B.

2. The Principal information Otlicer,
Press Information Bureau,
Shastri Bhavan, New Dethi

3. Cabinet Secretarit.
Sd/-
(Munish Girdhar)
Asstt. Director of Estates (Pol.1l)

STATEMENT-}

No. 12016 (1) /89-Pol.}
Government of india
Directorate of Estates

New Delhi, dated the 11.7.90
OFFICE MEMORANDUM

Subject: Review of Guidelines for allotment
of general pool accommodation to accred-
lted Press Correspondents and Journalists.

In partial modification of the guidelines
issued vide O.M. of even number dated
11.7.90 regarding aliotment of general pool
accommodation to the Press Correspon-
dents andJoumalists, ithas been decidedto
amend the conditions mentioned at sub-
paras (d) and (e) of the said guidelines as
follows:-

(d) The persons concerned are draw-
ing salary up to Rs, 8920/;

{e) Such of these allottess who are
drawingemoluments upto Rs.8920/
-woukibe charged licence fecunder
FR-45-A or flat rate of licence fee
underFR-45-A, whichever is higher.

Sd/-

(R.D. sahay)

Deputy Director of Extates
(Policy)
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To

All Officers and Sectlons of
Directorate of Estates. Copy to :-

Prime Minister's Office
{S.h.V.K.Sahu,08D)

Ministry of | & B, New Delhi.

Principal Information Officer, PIB,
New Delhi

Sd/-
(R.D. Sahay)

Deputy Director of Estates (Policy)

STATEMENT-ill

Names of the correspondents/cameramen
cleared by the screening Committee for
allotment of Press Po_ll accommodation.

1.

2.

10.

ShriR.C. Pandlt, Correspondent

Shri Umashankar Phandnis,
Correspondent

Shri Gian Prakash, Cameraman

Shri Rajendra Prabhu, Corre-
spondent

Shri Vijay Shankar, Comrespon-
dent

Shri Satish Jugran, Correspon-
dent

Shri Chaturbhuj Mishra, Corre-
spondent

Shri Pramod K. Pushkama. ,
Cameraman

Shri V.P. Bhatla, Correspondent

Shri B.P. Shukla, Correspondent-

VAISAKHA 9, 1914 (SAKA)

11
12.

13.

14.
15.
16.

17.

18.

19.

20.
21.

22

24.
25.
26,

27.
28.
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Shri Subhash kirpekar, Corre-
spondent

Shri Yogesh B. Mathur, Cotre-
spondent

Shri S.R. Kumar Correspondent

Shri Virendra Sanghi, Corre-
spondent

Shri Shankar Biswas, Corre-
spondent

Shri Chittaranjan Alva, Corre-
spondent

Shri V. Rajagopal, Cameraman

Shri Ak./ Bhattacharjee, Corre-
spondent

Shrl B. Mathan, Cameaman *

Shri Joseph Edamaruku,
Corespondent

Shri balbir K. Punj, Correspon-
dent

Shri A.K. Sahay;, Correspondent

Shri Nitya
Chakraborty,Correspondent

Shri K. Veshwanath RCo,
Correspondent

Shri Dinkar Shukla, Correspon-
dent

Shri Lalit Kishore Raizada,
Correspondent

Shri Sharad Saena, Cameraman
Shri Sondeep Shankar, Camera- -
man
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Cese From Beed! Industry STATEMENT |
8422.SHRIV.DHA The Beedi Workers Welfare Fund has

Will the PRIME MINISTER be pleased to
state:

(a) whether the amounts collected by
levying cess on Beedies is being utilised for
the welfare of the labour working in Beedi
Industry;

(b) if 80, the details of the welfare
measures provided to Beedi workers;

{c) the amount of cess so collected
during 1989-90, 1990-91 and 1991-92, State/
Unlon Termritory-wise; and

(d) the amount spent during this
period for welfare of labour State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR(SHRI PABAN
SINGH GHATOWAR): (a) Yes, Sir.

(b) The fund 1s utilised to extend hous-
ing, health, educationalrecreational & family
welfare facilities to Beedi workers and their
families. Statementl showing various
schemes, implemented in all regions, is given
below.

(c) State-wise detalls of the amount
collected by way of cess on manufactured
Beedis under Beddi Workes Welfare Cess
Act 1976 during the years 1989-90, 1990-91
and 1991-92 (figures upto January, 1992
only are given in statement II.

(d) State-wise detalls of amount re-
leasedforwelfare of the Beedi workers Is not
maintained. Detalls of expenditure incurred
Regilon-wise under heads Administration,
Health, Education, Housing and Recreation
forthe years 1989-80, 1990-91 and 1991-92
{upto Jdnuary, 1992) (the final accounts
have not keen compiled yet) are given in
Statement lll. IVand V.

been constituted for financing of activities to
promote weltare of persons engagedinbeedi
establishments. Several welfare schemaesto
extend medical, housing, educational, rec-
reational and family welfare facllities to
workers andthelir fimilies have been evoived.

The Schemes are as follows:

1. Scheme for reservation of beds in
TB Hospitals.

2. Scheme for domiciliary treatment
of Beedi workers.

3. Schemeforgrant offinanclal assis-
tance to Beedl workers for pur-
chase of spactacles.

4. Scheme for leprosy relief to Beedi
workers.

5. Scheme for providing facility for
treatment of Beedl workers sutfer-
ing from mental diseases.

6. Scheme for reimbursement of ac-
tual treatment charges to Beedi
workers suffering from cancer.

7. Group Insurance Scheme for Beed!
workers through Cooperative So-
cleties.

8. Maternity Beneflt Scheme for fe-
male Beedi workers.

9 Family Weitare Programme-
Scheme for payment of extra
monetary compensation for sterlli-
sation to Beedi worker.

10. Build Your Own House Scheme.

11. Group Housing Scheme for Beed!
workers.

. 12. Housing Schemefor Ecpnomically
Waaker Sections extieedi workers
thron state Government .
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13.

14.

15.

Scheme for grant of subsidy to
Beedi Workers'Co-Operative So-
cleties for construction of Work-
sheds or Godowns or both.

Scheme for award of Scholarship
to Beadi workers.

Scheme for financial assistance to
school going children of Beedi
workers for supply of one set of
school drass.

VAISAKHA 9, 1914 (SAKA)
16.

17.

18.

19.
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Scheme for orgainsing sports,
games, social & cultural activities
for Beedi workers.

Scheme for supply of T.V. Sets.

Scheme for establishment of Au-
dio-visual sets/Cinema vans/Exhl-
bition of films for recreation of beedi
workers.

Scheme for provision of Holiday
Homes.
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inter-Ministerial Group on indus-

trisl Restrugiuring.

8423. SHRI RABI RAY: Willthe Minis-
ter of PLAN| D PROGRAMME IM-
PLEMENTATION be pleased to state:

(a) whether an inter-ministerial work-
ing group set up to make recom-
mendations on industrial restruc-
turing has submitted its repon;

(b) It so, the details of the recommen-
dations; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH.R.
BHAROWAJ):(a) Yes, Sir.

(b) A statement is placed on the Table of
the House.

(c) No decision has been taken on the
repont.

STATEMENT

Summary of Recommendations of the
Inter-Ministerial Working Group on
iIndustrial Restructuring

Procedures for Liquidation Proceed-
ings

(1) With aview to rationalising liquida-
tion proceedings the method of
winding up subject to ‘supervision
of ourt" should be abohshed and
the relevant provisions of the Act
(Sections 522-527) should be de-
leted. In other words there should
be only two categories of winding
up, namely, voluntary winding up
and winding up underthe orders of

APRIL 39, 1992

@

@

(4)
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the Count.

One of the reasons for delay in *
winding up is disposal of assets of
a company scattered all over the
country. The Companies Actshould
be amendedtoprovide forregistra-
tion of recognised auctioneers and
debt realisation agencies in vari-
ous parts of the country to assist
the OLs in this task.

An enabling provision should be
made In the Act to provide for a
gradual elimination of the present
system of appointment of OLs.
Governmentshoulddrawup apanel
of nemes ot qualified auditors for
appointment of liquidators by the
courts . This would be in tune with
the practices succcessiully followed
abroad for instance in U.K., the
Secretauy of the State authorses
Institutes of professionals whose
members act as insolvency practi-
tioners. In Singapore and Malay-
sia, Liquidation proceedings are
taken care by the approvedliquida-
tors who are qualified as Auditor
underthe Act. During the interven-
ing period while the Ls are still *
entrusted with the job ot winding up
of companies, a similar procedure
should be introduced for the expe-
ditious disposal of cases filed by
Ol filedfor realisation of debts. For
example, extracts from the books
of accounts of company duly certi-
fied by a chartered acctuntant
should be regarded as adequate
evidence of the debts due to a

company.

Inthe case of voluntary winding up
the present procedure torinvoking
misfeasance proceedings by Vol-
untary Liquidatory (Section 545) s
cumbersome and involves making
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®)

(6)

reference to the Registrar of Com-
pahies and report to Central Gov-
ernment before Registrar himseff
files misfeasance proceedings In
the court Since this causes
enormous delays the Voluntary
Liquidator should have the author-
tytofile misieasance proceedings
without the need to report to the
Central Government

Inthe case of voluntrary winding up
the hquidator appoirtcd by the
company tn a general meeting dis

tnbutes the assels ot the company
or the sale proceeds thereof and
alsodischarges the iab'lt es of the
company After the assets and
sumabilties are fu'ly hquidated the
company in liquidat.on should be
enabled to apply to the Registrar
under Section 560 for striking the
name of the company off the regis-
ter Theprovisionsof S SG0canbe
amended for this purpose Pres-
ently, S 560 1s being used by the
companies which have nether
assets nor Labiities Companies
which winding up their affairs vol

untarily will also end up 1n a sdu

ation where they will have no as-
sets or labilities Such compag-
uies should also be treated as or
deemedasdcfunctandtheirnames
be written off the register by the
Registrar The report of the OL to
the court may be dispensed with in
such cases

The B! F R 1s empowere to rec-
ommend liquidation According to
the present procedure these cases
have to be referred to the High
Court The Intention ts that such
cases should not be referred to
High Court In cases which are
before the B | F R the companies
Act may be amended to may be

VAISAKHA 9, 1914 (SAKA) Wrtten Answers 190

amended to authorice the BIFR to
pass the orders for winding up as i
1t were a liquidation court.

(7) Inorderto ensire that the winding
up process Is not as long drawn out
as It present it may be proposed
that modes of winding up other
than veluntary winding up be en-
trusted to a Special Tribunal in-
stead of the High Courts This will
speed up the liquidation proceed-
ings and help in speady disposal of
productive assets which can be
reployed by buyers The approxi
mate percentage of compulsory
winding up cases pending as on
3112 1991 in Bombay, Calcutta
andDelhiare 21,30 and 10respec
tively of the total nurmnber of case s
pending all cver India

(8) Itis proposed that on the I nes of
Sec 6 of the company Directors
Disqualification Act , 1986, the court
may be empowered 1o make a
disqualification order if has, at any
time, become insolvent whether
while he was a d rector of subse-
quently, and that his cenduct as a
dircctor of that company eighther
taken a loan ort ken tegetherthat
hs conduct as a dtector of any
othercompany orcompany makes
it unft to be concerned In the
management of the company

For the purposes ot this section the
court shall mean the court where the cum
pany is being wound up In the case of
voluntary winding up court means any court
having junsdiction to wind up the compr y
andinany othercase High Court orthe Count
of Sessions For this purpose directur in
cludes a shadow director and the r nimum
period of disqualification period of is two
years and manimum periodis 16 years The
effect of this qualification order willba that he
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shallnot, without the leave of the Court, be a
director of the company or be a liquidator or
administratior of the company or be a re-
ceiver or manager of a company’s property
orin any way, whether directly or indirectly,
be concerned or take part in promotion,
permission or management of the company
for a specified period beginning with date of
the order. A disqualification order will be
made on the grounds,which are or include
matters other than criminal conviction, not-
withstanding that the person in respect of
whomitis made criminally liable in respect of
those matters.

(9) In order to protect the dues of la-
bour as a result of winding up of
companies, it is proposed that the
existing provisions of Sections 529,
529 A and 530 of the Companies
Act be odified. We should about a
uniformdefinition of workmen. Itis
also proposed to treat the entire
amount due to workmen by way of
salary, wages, retirement benefits,
provident fund dues etc., as a pref-
erentialclaiminstead of liminting to
four months salary or Rs.1000 as
atpresent. In otherwords noimitor
cap should be prescribed.

Procedural Changes

In addition to the above struc-
tural changes, the following roce-
duralchages are also suggestedto
help expedite the winding up:

. S0
(i) Thewinding uppetitioncan be filed
by filed by the company under
Section 433(a) by passing a spe-
cial resolution that company be
wound up by court. It is suggested
that the petition in such ‘cases
should specify the names and
addresses of directors/officers who
willfilethe statement of affairs under
Section 454 anc would be charged

APRIL 29, 1992
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with the responsibility of produc-
tion of books records, etc.
Where winding up petition is filed
by any other person, appropriate
provision may be made in the Act
that the court before passing wind-
ing up order shall direct the com-
pany to file the declaration stating
the name, desingnation and ad-
dress of person/persons who is/
are charged with the responsibility
of maintaining the books, papers
etc. and would hand over the con-
trol of papers and documants, in-
ter-alia, indicating the place/places
where the books, records an other
papers of the company ar kept.
Ordershould also specifythe name,
desigaantion and address of the
person who will file the statement
of affairs within the period pre-
scribed under Section 454, sub-
section 2, and in the event of de-
fault in complying with thé provi-
sions will be dealt with as persons
committing the default.

Section 439 shouldbe so amended
that a statement of affairs will be
filed before the this Court by the
Company which is sought to be
wound up at the first hearing re-
gardless of the fact wherether the
petitionforwinding upis filedby the
Cempany, Creditors, Contributory
or any other person so atthorised.
The Company should also submit
the information about the names of
the Officers of the Company who
are in custody of the Books of
Accounts. This statement of affairs
will be in addition to the statement
of affairs required to be filed under
Section 454 of the Companies Act.
Itis being proposedto have a state-
ment of affairs even -before- the
winding up proceedings take time

&

s
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(iv)
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andthe Officers of the Company, in
the meanwhile leave the employ-
ment as a result of which even the
basic financial information and
details about the Assets and Lia-
bilities are not available. However if
the statement is prepared when
the books of accounts are available
it will assist the Court in coming to
arational decision about the wind-
ing up of the company. Subse-
quently when the company is actu-
ally ordered tobe woundup andthe
books of accounts are not avail-
able, the official liquidator will be in
apositiontotake the possession of
the assets.

For ensuring quicker rea'isation of
assets and its effective disposal, it
is necessary that Section 45€ be
amended o provide that on pass-
ing of the Winding Up order the
custody of the property cf the
company shall vest in the Liquida-
tor/ Liquidator.

The Actshould alsobe amendedto
arm the Official Liquidator/Profes-
sional Liquidation with the powers
to search and seizure on the pat-
tern of Section 132 of the Income
Tax Act, with appropriate modifica-
tions.

The Otficial Liquidator, in all the
proceedings belore the coun, is
required to produce the books of
accounts to prove his claim. Inthe
interest of expediticus disposa! of
the assets, the Act should be
amendedtoprovidethat provisions
similar to section 45F of the Bank-
ing Regulation Act should be
adopted and a copy of the entries
fromthe books duly certified by the
Official Liquidator/Professional
Liguidater should be sufficient to
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prove the authenticity of the claim
ofthecompany inliquidation againist
parties. This will do away the ne-
cessity of production of books by
the Otficiz!liquidator/Professional
Liguidator every time he wants to
recover the assets.

if any aimount is found due to the
company, the amount may, with
the leave of the court, be recovered
in the manner as land revenue.

The Companies Act should be
amendedto provide for disposal of
undertaking cf the company as a
whcle, with the approval of the court
, so that in appropriate cases a
better price could be realised for
the assets of the company.

Wherever, the debts or assets of
the company are scattered atmore
than one place, the Actbe amended
to permit the Official ‘Liguidator/
Professional Liquidator to appoint
approveddebtrealisationagencies,
which may be private parties, for
recovering the debts. These com-
panies should be constituted to
develop specialisationin:

(a) inventorising and evaluating
assets and liabilities of com-
panies on the threshold of

© winding up;

~{b) quote for assets and lizbilitics

of the concerned companies
onapiecemealbasiscriorthe
whole unitas agoing concern;

(¢) take overthe assets/liabilitics
against a consideration paid
to the Liquidater; and

(d) make profits through-further
asio/disposal of assets.
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Written Answers

Section 467 be amended to em-
poewer the Official Liquidator/Pro-
fessionai Liquidatorto himself settle
thelist of contributories. Onlyinthe
cases of persons who dispute the
amount due need be referred to
the cournt.

In case cf misfeasance proceed-
ings launched by the Off:cial Liqui-
dator/Prcfessicnail Liquiuator Sec-
tion 542 and 543 of the Act may be
amended o empewit the Courtlo
passinterimorders pichibiting ary
deaiings by directcrs beiore pri-
vate parties. The Act may, aiso be
amended to provide additional
groundthatif adirectorhasactedin
a reckless manner and with gress
negiigence misteasance proceed-
ings can be launched.

Section 536 be amended to em-
power the Court to validate any
dispossession of property on such
terms as may think fit.

During the interimperiod, the Court
shouldbe empoweredto authorise
Official Liquidator/Professional
Liquidator carrying on business of
the company and acts incidental
thereto so that the deals may be
beneficiai to the creditors.

A new prevision shouid be made
empowering the Court to recall or
rescind the winding up order within
stipulated time.

The Act be amended to confer on
the Court powers simiiarto Section
477toarrestdirecters’/ofiicers who
are about to quit India cr abscend,
cr about to remove cr conceal any
cf his properly for evading any
amount due to company in liquida-
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tion ar avoiding examination re-
specting the affairs of company.

Official Liquidator is required to
scrutinise books and papers of
company and make a report under
Secticn 497/509 to the court that
aftzirs of the company have not
been conducted in a manner preju-
dicial to the interest cf members or
tc be public interest. This report is
an essertal pre-requisite for final
dissolution of the company. This
c:ty on the Official Liquidator
cermiangs prefessicnal skil and
senvies wh.ohean enly berendered
by profesc.cnal skili and services
which cin only be rendered by
profescional Chartered Accor un
tants irom:ncerporation up to date
of winding up and with the existing
manpewer of Official Liquidaters,
they are rictin a pesition to submit
this report . The provisions cf Sec-
tion 497/509 which castthe dutyon
the Official Liquidator to file the
finaldissolution report are proposed
to be deleted.

The format of the statement of Af-
fairs should be amended on the
fotlowing lines:-

Presently only the estimated value
of asselsexpectedtobe realisedis
required 1o be stated in the sched-
ule ¢! assets. It should be required
1o state in addition, the location of
the a:<et and the market value of
the as=«t. Thiswillhelpin ensuring
that inthe course of winding up, no
asse!s are scldatthrow away prices
to persens having vested interests.
Location cof the assets will consid-
erablyfaciiicate identification of the

 property.

The extent to which each claim/
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liability of the company is contin-
gent, unliquidated or disputed
should be required to be stated.

Names and addresses of the
person(s) by whom and the
person(s) underwhose supervision,
the books of accounts and records
of the company were kept during
the two immediately preceding
years should be required to be
stated.

The names and addresses of the
parsons who are persently in pos-
session of the books of accounts
andrecords ofthe company should
be required to be stated. These
persons should be given an af-
firmative statement that the books
of accounts andrecords areintheir
possession andthey undertake to
handover the books to the hiquida-
tor as and when required by him.

Details of the books of records, if
any, which are not available should
be required to be given alongwith
detailed explanation.

The following detarls with ragardto
inventories of assets should be
required to be stated:

when was the last inventory of
assets taken.

By whom and under whose super-
vision was this inventory taken.

What was the amount in rupees of
the Inventory (cost price, market
value or otherwise).

when was the next prior inventory
of the property taken.

By whom and under whose super-
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vision was this inventory taken.

(vi) What was the amount in rupees of
the inventory (cost price or market
value or otherwise).

The names and addresses of the
persons in whose possession are
the records of the two inventories
referred to above.

(vii)

(g) ffthe company is holding any prop-
erty for any other person(s}, the names and
addresses of each such person(s), the de-
scription of the property and the amount and
value thereof and the circumstances of hold-
ing should be required to be stated.

(h) If any other person is holding any-
thing of value in which the company has an
interest, th name and address of the person
and the description of the property and the
circumstances ofth holding should be speci-
fied.

(xv) in voluntary liquidation, the volun-
tary Liquidator shouldfilefinal accounts only
with Registrar of Companies.(The accounts
show how the winding up has been con-
ducted and the mannerin whichthe property
has been disposed off). The Registrar of
Companies should notify this fact. After this
the company should be deemed to be dis-
solved.

Provisions Relating to Defunct Companies

As on 31.12.91, a total of 2.4 lakh
companies were registered in the country.
As a broad estimate, nearly 30 per cent of
these companies are dormant and defunct.
ltisfeltthat once these companies aretaken
out of the purview of the Act, the administra-
tion of the provisions of the Act in relation to
other ccmpanies wili become more effec-
tive. To thus end, the following proposals to
amend S. 560 of the Act are made:-
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(1) Striking of the name of the company
at the request of the company.

(a) The name of the company may be
struck off the register at any time if-

the company has not commenced
business; and

it has not issued shares or
it has no assets or liabilities and

it has not been carrying on any
business during the last one year.

Procedure under S. 560 may be fol-
lowed with the modilication that the Regis-
trar of Companies may in a single notice
prohibit the names of ali companies whose
companies are proposed to be struck off.

{ii) Striking off the name of the company
which does not file annual return and bal-
ance sheetforfive years wherethe company
does notfile its annual returen/balance sheet
fortive years, the Registrar may reasonably
form an opinion that the company is not
carryingon business and, therefore, itsname
shouldbe strike off interms of the procedure
given below:-

(a) The Registrar should issue a notice
to the company and all the directors and
where the names of the directors are not
known, to the subscribers to the memoran-
dum of association, by registered post, re-
quinng themtofile the requisite returns within
aspecified period say six weeks failing which
the name of the company should be struck
oft by the Registrar of Company.

(c) On receipt of a repont {rom the sur-
veyor that the company is not carrying on
business or inoperation, the Registrarshould
publish in the Official Gazette and send to
the company and its directors/subscribers,
by registered post, a notice that at the expi-
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ratian of three months from the date of the
notice the name of the company will be
struck offthe Registerunless cause is shown
tothe contrary. The Registrar unless cause
to the company, strick off its name from the
Register and publish notice thereof in Offi-
cial Gazette.

(e) Where the report of the surveyor
shows orthe Registrar believes, onthe basis
of any information is his possession, thatthe
company is in operation and has assets and
liabilities, the Registrar should initiate action
for compulsory winding up of the company
by the Court under clause (f) of Section 433
read with clause (e) of sub-section (1) of
Sec. 439. As per clause (f) of Sec. 433, the
Courn may order winding up of the company
it it si of opinion that it is just and equitable
that the company should be wound up.

Clause (e) of sub-section (1) of S. 439
empowers the Registrar to make petition to
the Court for the winding up of the company.

As per proviso 1o sub-section (5) of
$.560, the liability of every director, manager
orotherofficer wh was exercising any power
of management and of every member of the
company any power of management and of
every member of the company continues
and can be enforced as if the company had
notbeen dissolved. It is suggested here that
aprovision may be made making the liability
of the directors and where no directorshave
been named, that of the subscribers unlim-
ited.

INDUSTRIAL SICKNESS AND THE BOARD
FOR INDUSTRIAL AND FINANCIAL RE-
CONSTRUCTION

1.BIFRhasbeengivenvery wide powers
for restructuring industrial sickness. It can
empower the operating agency and the
company to (i) change management, (i)
amaigamate the unit with any other indus-
trial unit,(iii) overriding other provisions like

-
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that of MRTP, (iv) order winding up of aun t,
(v) sellwhole orpart of assets of acompany,
(vi) alter the Articles of Association (vi)
change the Board of Directors, and (viii)
allow the workers tobuy the company freec of
all existing liabilities.

2. M/s. Anant, Gangopadhyay &
Goswami in their study on the Industrial
Sickness in India have commented on the
efforts of the Operating Agencies in rehabili-
tating sick units. They have pointed out that
the assumptions made by the operating
agencies to justify funding rehabilitation
projects are often over optimistic. In several
cases, Specially in case of cotton textile
mills, the projections are based on organ-
ised mills working for 350 days in a year,
huge growth in sales, proportionately much
smaller increases in costs , unrealistic
weighted interest rate of 14% orlower and a
low discount rate of 12%. On the basis of
their analysis of O.A. reports, they have
commented that “these types of recovery
have never occured on the recent history of
the Indian textile industry. If these and other
O.A. units actually effect such recovery,
India’s textile industry will be the fastest
growing in the world . Since it is not, nor
expectedtobe, we have to conclude thatthe
projections are optimistic at the very least.
Give these projections, buttresed by ex-
tremely generous loan schemes, it is not
surprising that these projects are viable, that
all of them can repay their loans on sched-
ule; that their huge networth becomes posi-
tive and that all of them unviably have debt
service coverage ratio that are grater than
1:13. In this way, BIFR exercises would
encourage allocating institutional funds to
unviable units.”

3. It is believed that the existing defini-
tion of SICA is too restrictive and has re-
sulted in sick industrial companies regis-
tered with the BIFR have virtually mortuary
cases. For instance about 1/5th of the corn-
panies have accumulatedicsses amounting
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to merethan seventimes, theirnet wort!
ancther 1/5th have losses amounting to
bctween 4-7 tmes of their net worth. It has
therefore been proposed that BIFR should
be erabied to intervein early. However, the
dangeristhat this may increase the number
fo cases referred to BIFR and also require
large funding requirements of the financial
institutions. Therefore, the companies that
are not in need of public funds or assistance
from Government agencies could be en-
abledto happy to BIFR at an early state for
re-organisation, restructuring, sales, merg-
ers, acquisitions, transfers and winding up
even before their net worth has been com-
pletely eroded. This would impart greater
flexibility to the existing units and limit the
exposure of financial institutions. '

4. It has also been suggested that the
existing limitfor reference to BIFR of 7 years
after the registration of the company should
bereducedto5 years andthe requirement of
cash losses in two successive Years be
done away with. We agree that the require-
ment of cash losses in the year that refer-
ence is made to the Board as well as inthe
preceding financial year should be dropped.
But, as regards the former, we fe€l that the
date of incorporation is not the’correct point
of reference forthe purpose. When in cases
of large projects it takes 4-5 years to start
production it would only be proper that BIFR
confines its attention to sickness int units
that have been under production for some-
time leaving sickness in the project stage for
being handled by the financial institutions
and banks through proper project formula-
tion and appraisal as well as monitoring. The
definition of sickness, therefore, should be
alteredto coverindustrialcompanies whose
accumulated losses are equal to or exceed-
ing their net worth and which have been in
production for not less than 5 years.

5. 631 references have been received
by BIFR from potentially sick industrial
companies under Section 23 (i) of SICA
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between 1987-1991. Atpresent BIFR is nat
foilowing upthesecases. Therole of GIFR i
monitoring sickness in these companics
should be strengthened. For this role tticy
shouldbe providec ...::- ::\dequate peisonnel
and should be required to follow up these
cases sothatthe problems are attendedto at
an early stage rather than when it is too late.
They should also be empowered to inter-
vene in respect of companies which lose
their net worth by 50% or more.

6. At present the operating agencies
appointed by BIFR under Section 16 and 18
have to be public financial institutions and
banks. As aresult, the agencies which have
appraised andfinancedthe projects become
the operating agencies also. As we have
seen above, theirs is not an unbiased judge-
ment about the possibility of turning around
these units. We, therefore, suggest that the
appointment of operating agencies should
not be limited to public financial institutions
and banks. Other outside agencies in the
private sector, consultants and others, insti-
tutions that have the capability of taking up
such studies should be considered for ap-
pointment as OAs.

7. when BIFR decides that a sick
company has to be wound up, it sends a
recommendatior{ to that effect to the High
Court for necesésary action for liquidation
under the Companies Act. BIFR'’s opera-
tions, especially those provided for u/s 21,
leading to the decision on winding up, cover
some of the major steps involved in liquida-
tion of companies. It would facilitate speed-
ing up of the liquidation process, if BIFR is
empowered to order the liquidation and
appoint a liquidator who shall have all the
powers of official liquidator under the Com-
panies Act, 1956.

8. Substantial delays, which are detri-
mental to the revival of sick units, are stated
to occurinthe release offinancial assistance
envisaged and agreedto by allconcerned in
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the rehabilitation package sancticned by
Bit-R. it is necessuiy to €1: sure that the Fls/
Banks/SFCsinvolved inthe package should
ensure expeditious inplen.wntaticn of the
dues .-2ri...Dle of others and becoming a
single point for releasing assistance may be
considered.

9. Sick units which are taken over by
workers cooperatives should be provided
special concessions by the Central Govern-
ment FI's Banks andthe State Governments.
Besides, writing off of loans, National Re-
newal Fund can be utilised to provide equity
to units managedby Workers Cooperatives.

10. BIFR has drawn up a list of conces-
sions to be provided by the State Govern-
ment for assisting the revival of sick units.
These guidelines, if accepted by allthe States
would obviate the need for approval by State
Governments in every case. Such a step
would expedite decision in cases referred to
BIFR.

11. Many State Governments have
conveyed that they are being asked to give
substantial concessions by deferring collec-
tion of sales tax and other dues and also
exempting products of sick units from sales
tax.On the other hand the Central Govern-
ment does not grant exemption from excise
duty. They feelthat there should be uniform-
ity in the approach and States should not be
expected to bear disportionate burden
specially when the appraisal is done by Fi's
and Banks and the States had no role in this
process.

12. The Central Government has
evolved a policy of interest free excise loans
repayable over a period of time. The power
to sanction suchloans is exercised by lcans.
Government of India should evolve guide-
lines for such loans and empower BIFR to
sanction them.

13. Central Government should also
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consider giving excise duty relief to sick units
being revived under the aegis of BIFR.

14. Capital gains tax is payable by the
Sick units on the sale of their surplus assets.
The sale proceeds of assets of sick units,
when such saleis part of the revival scheme
and proceeds are invested in the rehabilita-
tion of the company on the recommendation
of BIFR should be exempted t:om capital
gains tax.

15. State Financial Institutions, some-
times do not agree to lower interest rate to
sick units implementing BIFR packages on
the ground that such concessions are not
refinanced by IDBI. They would be agree-
able to lower inter est rates if IDBIl agrees
to correspondingly to reduce interest rates
on refinancing.

16. Under Section BIFR has been
empowered to sell the assets of the sick
industrial company. Such powers are also
vested with State Fl. However, All India
Financial Institutions and Banks Cannot ef-
fectsale of the assets industrial companies.
Ithas been contented if action is taken at an
early stage by Banks and Fl's, then the need
to refer many cases to BIFR would be obvi-
ated. Action that should be taken by these
institutions includes sale of industrial com-
panies as agoing concern. Therefore, power
to effect sale of the assets of industrial
companies should be vested in Central Fi's
also.

17. An important asset available with
many industrial units in need of rehabilitation
island. Many of the textile and jute units can
be made viable only if they are enabled to
sellthe surplus land and utilize the proceeds
~forpaying off surplus labour and modernisa-
tion. For this purpose, BIFR can be empow-
ered to order sale of land in case the pro-
. ceeds are utilized for implementing revival
~ schemes sanctioned by the BIFR.
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18. the scope of BIFR shou.c not be
enlarged to include small scale industries.
As most of the sick units are in the S31sector
any extension of BIFR's coverage io small
scale uriits willimply a very lasge increase in
its work. Also at present as BiF R deals with
only large industries, it deals largely with
have to deal with a large number of State
Financial Corporations. The task of handiing
rehabilitation of small industries should best
be hancicdindecentralised manner by State
Governments rather than by a Central Or-
ganisation.

19. According to the provisions of SICA
in case a promoter violates any provision of
the scheme sanctioned by the Board he can
be punished under s 33(i) of the Act. In order
10 ensure complance of schemes agreed to
by all the parties, it may be desirable to
include aprovision thatempowers the Board
to direct the public financial institutions,
scheduled banks and state level institutions
not to provide financial assistance to such
persons or firms in which such persons are
partners or any company or corporate body
of which such persons are Directors.

20. In the short period that BIFR has
been in existence, it has drawn attention to
the problems faced by sick industrial urits.
But its very important contribution will come
to nought if the implementation of the
schemes sanctioned does notimprove. OA’s
shouid be required to monitor the post sanc-
tion implementation of schemes and report
the progress to BIFR. It has been found that
there are long delays in the implementation
of schemes specially in the release of funds
by banks and financial institutions. As funds
are not made available in time the units
continue to operate at below break even
capacity. The success expected due to the
implementation of schemes gets diluted. If
the approved schemes are to be \umple-
mented according to the spirit of the recom-
mendations and decisions of BIFR then,



2.7 Wiitten Ansv.ars
It R should be given mandatory powers in
re .:ectutreliet: and ..oncessions.

21. tinanc.al Inuitutions and Banks
shiuuld strengtihen the monitoring mecha-
nisms in project phase and when units
commence production. The mechanism
should alert them at the first signais of im-
pending sickness in a company. The moni-
toiing mechanism should also enable them
to keep a tap on the health of different
industrial companies belonging to the same
group. This is necessary since it has been
found that even when one of the units of a
group is sick other units coninue to get
financial assistance from FI's and Banks.

22. with recent amendments of SICA
the Public Sector undertakings have also
been brought within its purview. The BIFR
may consider adopting an expeditious pro-
cedure for examining tt..- casas c¢f these
undertakings andfinalising theirrecommen-
dations. This would be possible because
diiailed studies and analysis ot many public
sectorundertakings are available with differ-
ent agencies of the Geovernment. Such as
action would help in reducing the uncertain-
ties associated with these undertakings at
present.

Industrial Restructuring and Labour Abjust-
ments

1. The Industrial disputes Act may be
amended so that the period of notice under
section 9A ibid is reduced from the existing
21 days or more to seven days. The proce-
dure adopted bylLabour Courts and Tribu-
nals shouldbe streamlined. theirshould also
beincreased sothatthey are able to give the
awards within the specified time limits.

2. The provisionrelating to prior permis-
sion for layoff in units coming under the
purview of Chapter VB of the Industrial Dis-
puted Act should be deleted. At the same
time the rate of plus dearness allowance and
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the period of entitlement of tne cuinpensa-
tion from 45 days to 90 days.

3. The provisions relatir; to pr.or per-
missicr for retrenchment «nd closure in
Chapter VB of I.D. Act sheuid alec be de-
letedin uue course. Meanwiiile, the powerto
decide applications on retiunchment and
closures be delegated to inucpendent au-
thoritivs including the BIFR.

4 the threshold for applicaticn of the
prc..sions of Chapter VG should be raised
from 100 workmen to 300 workmen, as was
the case prior to 1982 amendment.

5.therate of compensationforretrench-.
ment andclosures should be raised from 15
days' wage to one month's wage for every
completed year of service. In the case of
golden handshake, the rate of compensa-
tion shouid be h.gher as mutually agreed.
The Government shouid also extend con-
cessions inincome tax forveluntary separa-
tion schemes allowed in the case of public
sector to schiemes of the private sector as
well.

6. The Government should promote tri-
partite consuitation and bring about reforms
in the in the industrial relations system with
a view to facilitating structural adjustment.

7. The observance of minimum labour
standards should also be endured promoted
in order to protect the labour from exploita-
tion and also to bring about improvement in
productivily and the quality of goods and
service.

Role of State and Local Governments in
Industrial Restructuring

1. The State Governments should take
measures to provide adequrate infrastructu-
ral facilities in Growth Centres selected for
setting up industrial units.
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2. Many State Governments have
announced industrial promotion policies.
They mainly contain a package of conces-
sions andincentives and subsidise industrial
units. Considering the high cost of these
concessions, the State Governments should
consider discontinuing such subsidies.

3. Loans advanced by State Financial
Instiutions are rescheduled frequently. Such
rescheduling should be done only for genu-

ine reasons on a selective bases where a-

unit is in temporary difficulty and would be
abletorepay the loaninstalments according
to the revised repayment schedule.

4. The procedure forenabling industrial
projects to purchase land beyondthe ceiling
limit prescribed for agricultural holdings
should be simplified. Guidelines forthis may
be evolved and announced.

5. The procedures for change of land
from agricultural to industrial use should be
simplified and the decision should be com-
municatedto the applicants in the more than
eight weeks from the date of application.

~ Possession of Land by E.C.L.

8424. SHRIHARADHAN ROY: Willthe
Minister of COAL be pleased to state:

(a) whether the Eastern Coalfields Ltd.
isin possession of land recorded as “Daknal-
dar”;

(b) if so, the ar=u of such land and
whether the possession is legal; and

(c) whether the E.C.L. has moved the
State Government in this respect?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A.SANGMA):

. (a)to(c). The information is being colllected
~ and will the laid on the Table of the Holse.
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[Translations)
Registration of New Industries in U.P.

8425. SHRI SATYA DEO SINGH: Will

the PRIME MINISTER be pleasedto state:

(a) the number of proposals of Uttar
Pradesh regarding registration of newindus-
tries pending for approval with the Union
Government at present; and

(b) the time by which these proposals
are likely to be cicared?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). Under the new Indus-
trial Policy announced in July , 1991, all
schemes of registration of industries have
been abolished.

[English]
Uniform International Standard for
Patents
8426. PROF. SUSANTA

CAKRABORTY: Willthe PRIME MINISTER
be pleased to state:

(a) whetherauniforminternational stan-
dard for patents is likely to encourage more
inventions globally and thus improve their
overall productivity; and

(b) if so, the efforts the government
propose to make in this regard so that céun-
try can have access to these patents?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a)and (b). The Patents Act, 1970
takes into account the country’s economic
andsocial needs, level of scientificand tech-
nological development and other factors.
The legislation provides for grant of patents
to encourage inventions and to secure that
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inventions are worked in Indiaon acommer-
cial scale.

To make available the technological
Information contained In patent documents
to the industry and R8D Institutions, the
Govamment has set up an Office of Patent
Information System (PIS) at Nagpur. This
Office is receiving patent documents from
developed counteries and making the infor-
mation available to Indian Research Organi-
sations and industry

. s >

A '
Shortage of raw material in B‘yﬂ‘ \
Standard Company Limited

8427 SHRIANIL BASU Wiithe PRIME
MINISTER be pleased to state

(a) whether the plant and machinernes
are being kept idle due 1o shortage of man- |
power and production suffered in M s Burn :
Standard Company Limitd, and ’

t

(b) the total tonnage of proguction suf-
fered due to idle hours resulting for non-
supply of raw matenal durng each of the last
three years?

THE MINISTE R OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P K .
THUNGON)" (a) No, Sir.

(b) Duningthelastthree years productin
has not suffered due to non-supply to raw
maternal.

- wed

lnvostment In Public Sector U dei:
t Maharashtr. .

8428 SHRI MANIKRAO HODLYA
VIT:
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SHRI BAPU HARI CHAURE

Will the PRIME MINISTER be pleased
to state:

(a) the total investment made in each
public sectorundenaking of Maharashtra.ull
March, 1992;

(b) the annual profiloss and the num-
ber of employees working inthese undertak-
ings, and

(c) the details ol the Projects in Mahar-
ashtrawhere:n Centralinvestent s proposed
and when these projects are likely to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P. K
THUNGON) (a) Total investment in terms
of gicss biock in the Central Public Sector
Enterprises in the State of Maharashtra as
on 313 1991, upto which period only the
information is available, was Rs 22012 36
crores

(b) A statement is enclosed

(c) The detaills of the central projects
located in the State of Maharashtra and in
other States costing over Rs 100 crores
under implementation, anticipated date of
commissioning, approved original/revised
cost, anticipated costetc , are given al pages
44 to 50 of Vol -I of Public Enterprises
Survey 1990-91 placed onthe Tables of both
the Houses of Parliament on 5 3 1992
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Blackmarketing of Coal °

. . -
8429. SHRI : Will the

lflnlster of COAL be pleased o state:

(a) the names of organisations, facto-
ries and individuals who divert their quota of
coal for other purposes at premium and are

not utiissing the coal for which quota of coal
Is sanctioned to them, state-wise; and

(b) the steps taken or being taken to
stop or check the blackmarketing of coal by
such quota hoiders?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) Coal companies and also the Gover-
nemnt keep on receiving complaints about
diversion of coal alllotted to consumers for
specific purpose. Coal psupplies to such
consumers are stopped/suspended by coal
companies after proper enquiry. However,
no centralised recod of such organisations,
factories or individuals who have diverted
their quota of coal over a period of time is
maintained in Ministry of Coal. The time and
effort requied to collect and complle this
information over a time period Is likely to be
substantial and may not be commensurate
with the purpose sought to be achieved.

(b) Coal India Limited are taking follow-
Ing pravantive measures to check black-
marketing of coal:-

() Evolving a system so that only
actual users received coal quota.

()  Active assoclation with State Gov-
emments for finalising the spon«
sorships of coal quotas for non-
core sectorconsumers, onthe basis
of appropriate consumption norms
for various industries.

(i)  Stoppage of practice of transtera-
bility of delivery orders for coal.
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it is also proposed to amend Colliery
Control Order to check such malpractices.

!Translallons']

(e e —
0 Village

8430. SHRI : Will the
Minister of URBAN DEVELOP 4FNT be
pleased to state:

(a)whetherthe land of village Mahipalpur
was acquired in 1974 by the DDA for the
construction of flats in South Delhi;

(b) the total area of land acquired and
the names of persons whose land was ac-
quired;

(c) the facilities allongwith compensa-
tion to be provided to the land owners;

(d) whetherthe government propose to
allot residential plot to each of them else-
where in South Delhi; and

(e) if so, te detalls therof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALMA): (a) and (b). 61
Bighas 2 Biswas (12.73 acres) of land in
village Mahipalpur was acquired through
Award No. 21820 announced or29:%.72 for
the Intenational Airports Authority of india.
No land was acquiredforconstruction of flats
by the DDA . The total number of affected
persons/owners whose land was acquird is
201.

(c) Only compensation is payable since
the acquisition of land in this case does not
tall within the purview of the Delhi Develop-
ment Act, 1957.

(d) and (e). Do not arise In view of
{c).
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[English]
} mwultﬂ_gl_lv_ly inHyderabad .
8431. - Wil
Minister of URBAN DEVELOPMENT be
to state:

(a) the progmss made in the construc-
tion of circular railway in Hyderabad;

(b) the total route length and the total
estimated cost of the project ; and

(c)thetime by which the project is likely
to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALMA): (a) to (c). Ac-
cording to the techno-aconomic feasibility
study done by RITES in regardto the Light
Rall Transit System in Hyderabad the tota!
route length would be around 23 Kms. The
estimated cost of the project is Rs. 307
crores. The State Government had been
asked to finalise the financing package for
funding project. There is a possibility of
implementing this the project by a separate
company with paticipation by the State
Govmment , Central Government, Public
Sector Undertakings, financial institutions
and other agencies on a built, Operate and
Transter (BOT) basis. However, no final
dacision in regard to the formation of such
acompany has yet beentaken. In view ofthe
complexities invoived It is not possible to
indicate at this stage the time shedule for
completion of the project.

fargot Goups for Distribution of

Fgo_g_grllm

| 8432, SHBRIRAMMAIK:Willthe PRIME
MINISTER be pleased to state:

(a) whetherthe Government proposeto
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identify targt-groups for the distribution of
foodgrains and otheressential commodities
80 that weaker section of the soclety get
priority;

(b) f s0, the findings of the govemnment
in this regard;

(c) whether the Govemmerit are aware
that quality of various items is poor and
supplies are lrregular; and

(d) it so0, the remiadial steps proposedto
be taken In this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMERAFFAIRS AND PUBLICDI STRIBU-
TION (SHRI KAMALUDDIN AHMED): (a)
and (b). The Public Distribution System (PDS)
atpresentis universal in characterand does
not distinguish the beneficlaries based on
income or occuption etc. However, the inter-
ests of the weaker and vulnerable sections
of the society is sought to be protected. The
Central Government initiated measures to
revamp the PDS in about 1700 blocks, In
consultation with the State Gobwmments/
UT Administrations, which are covered by
various area speclfic programmes to im-
prove the reach of the PDS and make avail-
able the PDS ftems in rural/interior areas,
where asignificant peercentage of the poorer
sections of the population reside.

(c)and (d). Foodgrains are issed by the
Food Corporoation of India to State Govern-
ments/UTAdministrations ortheirnominated
agencies, according to the prescribed stan-
dards laid down by them. The State Govem-
ments/UT Administratipns or their agents
can reject a lot if it does not conform to the
laid down specifications. Sugar and edible
olis supplied in PDS are In accordancetothe
spacifications prescribed. Allaliocations are
made in advance and hence they should not
be irregular.
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Gas Based Fertilizer Unit'in Tripura

R s a

8433.SHRISATY, ‘Wil
fm PRIME MINISTER be pleased to state:

(a) whetherthere is any proposalto set
up a gas based fertilizer unit in Tripura; and

(b) K so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOAN): (a) and (b).
Under the current Industrial Policy, no in-
dustrial icence is required for setting up a
fertilizer plant in the country. However, a
Memorandum, in the prescribed form, is
required to be filed with the Ministry of In-
dusty, Department of Industrial Develop-
ment (SIA) In terms of Notification No. 477
{E) dated 25th July, 1991.

A copy of the Memorandum filed by M/
s. RPG Industries Ltd., Calcutta, on 22nd
November, 1991, with the Depariment of
Indstrial Development (S1A) for setting up a

gas based fertilizer project has been re-.

ceived in the Department of Fertilizer. The
project is proposed to be located at Jambal
in West Tripura. The proposed annual ca-
pacity of the urea plant as indicated in the
Memorandumis 3,50,000tonns perannum.

Exgor! Based Units

Mfﬂ. SHBIGOPLNATHGAJAPATHI:
Will thg PRIME MINISTER be pleased to
state:

(a) whetherthe Government propose to
set up more exportbased units inthe country
on priority basis;

(b) i so, the number of export-based
units set up in Orissa so far; and

(c) the number of expon-based units
proposedtobe setupin 1992-93in Orissa?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (&) to (c). Following iberalisation *
of industrial and Trade Policies, Govern-
ment have streamiined the procedure for
grant of approval for setting up of units under
the 100% Expot Oriented Units Scheme
vide Press Note No. 13 of 1991. So far, 23
proposals for setting up units in Orissa under
the Scheme have been approved.

[Translation]

Coal Minesg In Bihar

5. SHRI CHHEDI PASWAN; Will
the Mjnister of COAL be pleased to state:

(a) the names of places in Bihar which
have coal mines;

(b) the total quantity of coal being ex-
tracted daily from these mines;

(c) the total profit earned by the coal
extracted from these mines during 1990-91
and 1991-92; and .

(d)the names ofthose new places where
extraction work of coal is being started?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) to (d). Information is being collected and
to the extent avaiiabe will be laid on the Table
of the House.

[English

lvidend by Kendriya Bhandar
-

8436.DR.C. SILVERA: Willthe RRIME
INISTER be pleased to state:

(a) whether the Kendriya Bhandar has
been paying some dividend to its mem-
ber;
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(b) i so, the amount of dividend paid
during the last three years, year-wise;

(c) whether the Kendrlya Bhandar has
8ot up several brances during the last three
years;

(d) if so, the chain of new branches
which has increased the profit of Kendiya
Bhandar manifold;
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give higher rate of dividend in future to its
members;

(f) If so, the detalls thereof; and
(g) if not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI

(e) whetherthe Governmentproposeto  MARGARET ALVA): (a) Yes, Sir.
(b) 1988-89 - Rs. 4,58,187 (for nine months)
1989-90 - Rs. 7,62,140
1990-91 - Rs. 7,63,566
(c) Yes, Sir. (b) ¥ so, the detalis thereof;

(d) The KendriyaBhandar has 87 branch
stores old and new. Each store does not
have a separate accounts branch and it is
therefore not possible to arrive at the prolits
of individual branch store. However, in 1990-
91 the Kendriya Bhandar as a whole had
earned a profit of 72.01 lakhs.

(e) and (g). The Kendriya Bhandar
cannot declare, under its byalaws, dividend
in excess of 10% of its share capital. There-
fore, there is no proposalto declare dividend
in excess of 10%.

(f) Does not arise.

Prices and Avallablllty of Essential ,'

-Commodiiss .

8438. SHRIMATI DIL KUMARI B
DARL:Willthe PRIME MINISTERbe ple
to state:

(a) whetherthe Government have taken
special measures to monitor the prices and
avaliabliity of essential commodities in the

country;

(c) whether the Govemment propose to
review these measures from time to time;

(d) if so, the details thereof with obseer-
vations on last review made;

{e) whether these steps tend 1o yield
desired results;

(N It so, the detalls thereof; and
(9) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
Yes, Sir.

(b)to (g). The rise in prices is.a matter of
grave concern. Government attaches the
highest priority to ensuring the uniterrupted
supply of essentialcommodities ata reason-
able price and also to controlling the trend in
the pricerise. Towards, this, end, a Cabinet
Committee on Prices has been appointd by
the Government under the Chairmanship of

LY .
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the Union Finance Minister. Ministers of ather
economic Ministries are also members of
this Committee. The Committee reviews at
regular intervals the prevailing supply and
demand position of the essential commodi-
ties and initiates appropriate remedial meas- '
ures wherever necessary. The Infrastruc-
ture bottlenecks In the supply management
are attended to on priority basis. In addition
tothis, a Special Action Committes of Secre-
taries on Monitoring of Prices under the
Chairmanship of the Cabinet Secretary also
reviews regularly the supply and prices of
essential commodities atsenior officers’ level.
The etficacy of various measures taken by
the Government forcontrolling te priceriseis
reviewed Iin these mestings and necessary
steps are taken in order to ensure that the
prices of essential commodities remain at
reasonable levels. In recent months, these
commodities have reviewed the demand
and supply of essential commodities like
edible olls, wheat sugar and vegetables and
augmenting the supply of essential com-
modities, procurement of wheat andrice and
transportation issues eic. As aresult ofthese
reviews, a sobering effect on the prices of
most of the essential commodities has been
observed and in centain casas thelr prices
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have shown a declining trend in recent
months.

/nl ‘
'ralning of Youths in Kerala Under
' Trysem

8439, SHRIV.S. VUAYARAGHAVAN:
&m PRIME MINISTER be pleased to

(a) the number of youths trained during
1989-90 and 1990-91in Karalaumiar@-~
ing of uth for Se
(TRYSEM) yetto be given self employment.

(b) the reasons for the wide gap be-
tween the number of youths trained and that
of gainfully employed; and

(c)the measures being contemplatedto
bridge the gap therein?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBAI H. PATEL): (a) and (b).
Under TRYSEM, training is imparted to rural
youth for development of skills to enable
them persue self or wage employment. The
information on training for 1989-90 and 1990-
91 is as follows:

Period  No of Youths Self-employed Wage employed Remalning who had
tralned not secured
employment
1989-90 6146 1698 2743 1705
1990-91 5657 1809 2651 1197

One of the reasons for low percentage
of self-employedis that trainees prefer wage
employment, since Seff-employment in-
volves greater risk. Another reason is that of
lack of interest shown by some of the trained
youths to take up employment aftertraining.
There are some bottlenecks in supporting
services too.

(c) Commissioner for Rural Develop-
ment of Kerala State has given directions to
all Project Officets of DRDAs to organise
meeting of un-employed trained youths and
to take all possible steps for theireettiement
elther as self employed OR as wage em-

ployed. DRDAs are megularly contacting
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youths seeking employment after TRYSEM
tralnln?. -

Import of iL Peniciliin

8440. SHRLSABAT CHANDRA.PAT-
TANAYAK: Wil the PRIME MINISTER be
pleased to state:

(a) whether the Government are con-
sidering to liberalise import of penciilin; and

(b) i so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CMEMICALS AND FERTIL-
1ZERS (DR. CHINTA MOHAN): (a) No Sir.
Import of Pen G is placed in the Negative list
of te Exim Policy 1992-97 and will continue
to be permitted through a licence Issued for
this purpose bythe Office of Chief Controlier
of imports and Exports.

(b) Does not arise.
Oll Paim Dozqqs_t_rgtlon .
8441. SHBLEHACEY GQBARDLAN:

il the PRIME MINISTER be pleased to
state:

(a) whetherthe Qi PalmDemonsitation

Proigcts (OPDPs) being carried out at the /

instance ofthe Department of Biotechnology
have Initiated research and developmentfor
vatious aspects of oil plamcuitivation includ-
Ing tissue culture propagation of elite type;

(b) if so, the detalls of the results ob-
tained so far;

(c) the comihercial feasibility of the
results towards achieving of self-sufficiency
in edible olls; and

(d) the conditions under which oll paim
cultivation Is possible in our country and the
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potential area, Statewise in which cultiva-

tion is feasible?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). Yes, Sir,
The Department of Biotechnology had spon-
sored programmes during 1986-87 ontissue
culture propagation of oil palm atthe Central
Plantation Crops Research Institute, Kasara-
god and the Bhabha Atomic Research
Centre, Bombay to standardise the tissue
culturetechniques forpropagation of oilpalm.
About 60 tissue cuitural oil paim_piantiets
have been transferred to the field in Karna-
taka and Maharashtra for evaluation of per-
formance.

During March, 1992 another project to
study the waterrelations and photosyntesis,
of oil palm has been Initiated at Keraia
Forest Research institute, Peechi, Kerala.

(c) The commercial feasibliity of the
results of tissue culture oll paim requires
further standardisation of the laboratory
technique for mature elite tree and monitor-
ing of field performance of oil paim plantlets
for several years.

(d) The conditions under which oil paim
cultivation is possible in our country are:-

- Mean monthly minimum temperature
range of 22-24*C but not lower than
18+C, and mean maximum temperature
range of 20-30:C.

- Uniformly distributed annual rak+fall of
about 1800-3000 mm per year with a
monthly average of about 125 mm.
Where rainfall distribution is less uni-
form, irrigatin is required.

- Most deep well drained mediumloam
soil.
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The potential area (in lakh hectares)
Statewise inwhichoil paimcultivationis
feeasible underirrigated conditions are:
Andhra Pradesh (2.50), Assam (0.10),
Karnataka (2.50), Kerala (0.05), Mahar-
astra (0.10), Orissa (0.10), Tamil Nadu
(0.25), Tripura (0.25) , West Bengal
(0.10). .

[Trgnsiatioa,
Division In South Eastern Coal
JFloids

8442. SHRI BHAWANI LAL VERMA:
Il the Minister of COAL be pleased to
e:

(a) whether the Governmnt propose to
divide South -Eastern Coal Fislds Ltd.;

(b) if so, the details of the mines in
Madhya Pradesh and Orissa affected by
such division; and

(c) the time by which it is likely to be
done?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GODA): (a) to (c). South Eastern Coalfields
Limited (SECL) has been bifurcated and a
new subsidlary company undeer Coal India
Limited, namely Mahanadi Coalfields Lim-
ited (MCI) with headquarters at Sambaipur
has been formed w.e.1.3.4.1992. Mahanadi
Coalfields Limited has been given jurisdic-
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tion over the coalfialds in the State of Orissa
while the remaining collieries continue to be
under the jurisdiction of South Eastern
Coalfields Limited.

[English)

Rehabilitation of Bengal Poiterips
8443, SHRIBASUDEV ACHARIA: Wil

the PRIME MINISTER be pleased to state:

(a) whether a rehabilitation package
was prapared In 1986 by the Tata Consult-
ants involving Injection of Rs. 10 crores
towards modemisation and Rs. 5 crores
towards working caplitel along with a Volun-
tary Retirement scheme for Bengal Potteries
Ltd. Calcutta, if so, the detalls thereof;

(b)whetherthe scheme was rejected by
the Union Government in 1987 followed by
denotification in September, 1987;

(c)whetherthe abovedenotificationwas
made to help some private sectors to cap-
ture the market; and

(d) if s0, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) The financial projections con-
tained in the viability study of Bengal Patter-
ies Limited conducted by the Tata Economic
Consultancy Services (TECS)in 1986, were
as folios:

(Rs. In crores)

Working capital Rs.5.94 crores
Salary for employees

during the gestation

period Rs. 2.30 crores
Compensation for

workers on voluntary

ratirement Rs. 2.44 crores
Total: Rs. 10.68 crores
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(b) The TECS report was carefully
examined by the Govenment and was not
tound feasible since it did not provide for
servicing of past liabilities. Besides, it pegged
the salaries and wages at existing levels
which was not acceptable to the workers’
unions. The report did not establish the via-
bllity of the project even after a heavy addi-
tional investment of over Rs. 10 crores.
Hance, It was decided to denotify the unit.

(c) No, Sir.
(d) Does not arise.
[Translation]

Funds for Construction of Houses on |
Aliotted Plots _

8444. SHR! MAHENDRA
SINGH THMWM%M
BAN DEVELOPMENT be pleased to
the extent of amount p| b
Ing organisations likg HUDCO Jo the people
for the construction of houses on plots allot-

ted to them in Madhya Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALMA). HUDCO does
not give loans directly to individuals for
construction of houses on plots aliotted to
them by State housing agencies. However,
HUDCO, provides loan assistance to these
agencies and housing cooperative soclaties
for construction of houses on the developed
plots. In Madhya Pradesh, HUDCO, since
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inception till 29.2.92, has sanctioned 584
projects to different borrowing agencies for
construction of 350354 residential units, 7328
non-residential units and development of
116361 plots, with HUDCO's loan commit-
ment of Rs. 303.50 crores.

[English)

Seventh and Eighth llocations to
Andhra Pradesh

8445. SHRBL __GANGADHARA
SANIPALLI: Wili the Minister of PLANNING
"ANDPROGRAMME IMPLEMENTATIONbe
pleased to state: :

(a) the total plan allocation to Andhra
Pradesh during the Seventh Five Year Plan;

(b) the details of utilisation of the plan
allocation ; and

(c) the proposed plan allocation to
Andhra Pradesh during Eighth Five Year
Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI HR.
BHARDWALJ): (a)The aggregate of outiays
approved year to year for Andhra Pradesh
during the Seventh Five Year Plan was Rs.
5560 crores.

(b) The State Government have actu-
ally spent Rs. 5977.15 crores. The sector-
wise detail is as foliows:

(Rs. crores)
Seventh Plan Expenditure
1. Agriculture & Allieed Activities 271.62
2. Rural Development 504.86
3. Special Area Programmes 0.12
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(Rs. crores)
* Seventh Plan Expenditure
4. Irrigation & Flood Control 1434.70
5. Energy 1044.35
6. Industry and Minerals 299.20
7. Transport 605.48
8. Communication
9. Sclence, Technology & Environment 7.87
10. General Economic Services 1612
11. Social Services 1718.47
12, Genernal Services 74.36
Grand Total: 5977.15

(c) The Eighth Plan Outlay for Andhra [English] .
Pradesh hasbeenfixed atRs. 10500 crores. i ’
/ Tyre Factory In Managagiri Andhra
Pradesh

[Translation)

New Units for PesticidgProduction / /  8447. PROF. UMMAREDDY..\Ex
- \mms_mw Will the PRIME MINIS-

8446. SHRI HARI K| D; ‘TERbe pleasedto state:
Will the PRIME MINISTER be pleased 1

state: (a) whether any site was acquired for
1 construction of Tyres Factory in Managaglri '
(a) whetherthe Governmentproposeto  in Andhra Pradesh;
set up some more units for production of
pesticides; and (b) whether the construction of the said
tactory has commencad; and
(b) it so, the details thereof?
(c) it not, the reasons therefor?
THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL- THE MINISTER OF STATE IN THE
IZERS (DR. CHINTA MOHAN): (a) No Sir. MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) Yes, Sir. A site for construc-
{b) Does not arise. tion of tyre factory in Mangalagiri, District
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»3untur, Andhra Pradesh, has been acquired
mposoessbnglvontoMIs.AMhraPMsh
Automoblle Tyre & Tubes Ltd.

{b) No, Sir.

(c) Selaction of co-promoter has not
been finalised as yet.

[Translation)

Developmept of Plots

8448.SHRIVILAS MUTTEMWAR: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Delhi Development
Autholty developed the plots fully in various
sectors of Rohini particularly sector 22 be-
fore handing over the possession to the
allottees,

(b) i not, the justiication thereof;

(c) whetherthe Govemment proposeto
cange the policy and give possession of
plots after developing them fully; and

(d) ifso, the time bywhich itis proposed
to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALMA): {a) and (b).
DDA has reported that Infrastructure facili-
ties were nottotally developed at the time of
handing over possession of plots in Sector
22 Rohini. However, the possession of plots
is handed over after the road network inthe
areais completed. There is aprovisioninthe
lease agreement in respect of Rohini Resi-
dentlal Scheme which requires the allottees
to construct dwelling units within a specified
period from the date of taking possqgsion of
the plot. Thus DDA Is able to release building
activities in anticipation of completion of
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physical infrastructure work so that con-
struction activity is caried simultaneously
with the development of seervices which
avolds unnecessary delay and enables the
allottees of plots to complete construction
without watlting for full development of infra-
structure facllities. The simuttaneous con-
struction and development of facilities re-
sults in avoidance of cost escalation due to
delays.

(c) and (d). As this is essentially an
administrative matter there is no need to
amend regulations for this purpose. There
tfore no change in policy Is envisaged.

 [English)

Reserved Posts of Sclientists

8449. SHRi SHARAD YADAV: Wilithe
PRIME MINISTER be pleased to state:

(a) the total number of Scientists work-
ing in vaious departments of Science and
Technology and the number of Scheduled
Caste and Scheduled Tribe sclentists out of
themcategory-wise;

(b) whether any provision has been
mad under special drive to fill up the posts
reserved for the Scheduled Castes and
Scheduled Tribes in each of the category;

(c) it so, the number of posts filled up by
direct recruitment and by promotion, sepa-
rately during the last three years; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCESAND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) to (d). The informa-
tion is being collected and will be laid onthe
Table of the House.
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Profit/Loss by Scooteq india Ltd.

' 8450. SHRI SATYA PAL SINGH
&QAM; WIII‘QWPRMF'WNETE'R%@L

pleased to state:

(a) the detalls of the profit eamed/oss
suffered by the Scooters iIndla Limited
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(Lucknow) during each of the last three years;«
and

(b) the number of General Managers
working at present in the Scooters India
Limited?

TE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRi P. K.
THUNGON): (a) The detalls of the Losses
sufferedby Scooters India Limited, Lucknow,
during the last 3 yeas are as under:-

Year Cash Loss Net Loss
(Rupees in lakhs)

1989-90 1837 4289

1990-91 1764 4825

1991-92 1515 5280

(Provitional

L

(b) Only one General Manager is at
present working in Scooters India Limted.

[English}
Broak Water Wave Power
Projects
8451.8 illthe

PRIME MINISTER be pleased to state:

(a) whetherthe technology forconstruc-
tion of integrated break water wave power
generating system has been fully devel-

oped;

{b) whether any such poject is being
undertaken in Maharashtra;

{c) it so, the detalls thereof;

(d) wheter the Government propose to
evolve an integrated plan in consultation

with Agriculture Ministry, Ministry for Non-
Conventional Energy sources and Water
Resources; and

(e) if s0, te details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) A 150 KW stand-
alone Wave Energy plant was set up at
Vizhinjamnear Trivandrumandthetechnol-
ogy for generation of electriclty from sea
waves was successiully demonstrated in
October, 1991. Thetechnologyforbreakwa-
terintegrated wave energy systems is under
development at the Indian Institute of Tech-
nology, Madras.

(b) No, Sir.
() Does not arise.

(d) Yes, Sir.
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{e) A project poposal for constructing a

breakwater integrated wave energy system
in the fishing harbour at Thangassery In
"*Kerala has been taken up In consultation
with te Department of Agriculture & Co-
operation. After successful completion of
this project, the transfer of technology on
breakwater integratedwave energy systems
to the other users will be considered.

[Translation)

Patro-Chemicaj Factory by Multina-
tional Company In Haldla, West Bonga’

8452, SHRI :
Will the PRIME MINISTER be pleased Fo
state:

(a) whetherthe Government proposeto
set up petro-chemical factory of a multina-
tional compancy in Haldia, West Bengal;

(b)whetherte opinion ofthe West Bengal
Government has been sought in this regard;
and

(c) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) No, Sir.

(b) and (c). Do not arise.

VAISAKHA 9, 1914 (SAKA)

Written Answurs 242

(b) i so, the detalls thereof and the
action taken thereon; and

(c) i not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALMA): (a) and (b).
Information in this matter is being collected,
and it would be premature to comment upon
the till all records have been examined.

’ (c) The investigation involves scrutiny
of a very large number of technical records
and the procedure of investigation is time
consuming.

[English}
Consumption of Coal

8454. PROF. ASHOKANANDBAQ
DESHMUKH:
SHRI SIMON MARANDI:

Wilithe Minister of COAL be pleasef! to
state:

(a) the total consumption of coal by
different coal consurming sectors during the
last three years, year and sector-wise;

(b) the total production of coal by vari-
ous collieries during the last three years;

Bogus Paymem made by DDA / Y1y 1. (c)whetherproductiontarget has been

8453, SHRI BARELALJATAV: Ithe
Minister of URBAN DEVELOPMENT be

pleasedtorefertothe reply given on Novermn-
ber 11, 1991 to the Unstarred Question No.

78 ragarding bogus payments maden by
Peolhi Deviopment Authority hnd state:

(a) whether the information regarding
bogus payments made by Delhi Develop-
ment Authority has since been collected;

achieved during these years; and

(d) if not, the reasons therefor and
remedial steps taken thereon?

THE DEPUTY MINISTER IN (HE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) The information is given be-
low:-
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{million tonnes)

Sector Offiake of coal
1989-90 1990-91 1991-92
(Prov.)
Steel Power 28.37 30.05 *25.57
(@) RawCoal 113.00 116.72 134.60
()  Middlings 212 2,07 230
Railway 5.73 517 442
Cement 8.74 9.74 9.97
Fertllizers 3.97 3.90 4.23

Others (including
Colllery Consumption) 39.98 44.49 44.06
Total:

(@) RawCoal 199.79 210.07 222.85
() Middlings 2.12 207 2.30

*Excluding imported coal.

{b) The company-wise production of coal during the last 3 years was as under:-

(million tonnes)

Compancy 1989-90 1990-91 199192

(Prov.)
ECL* 24.49 23.47 2452
BCCL 26.61 26.70 27.00
ccL 28.61 30.05 31.20
NCL 23.28 27.88 30.88
weL 23.01 2278 2474

1
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(million tonnes)

- Compancy 1989-90 1990-91 1991-82
(Prov.)

SECL 51.78 50.08 6485

NEC 0.84 0.68 0.95

TOTAL CIL ’ 178.62 189.64 204.14

SCCL 17.80 17.71 20.58
TISCO/SCO & DVC 4.47 438 4.56

Grand Total: 200.89 211.73 229.28

(c) and (d). The production of coal dur-
Ing 1989-90 and 1990-91 was short of tar-
gets. Thesignificant shortfalllbeing in ECL,
BCCL and CCL .The reasons were reported
to be flooding of underground mines, power
tallure, absenteeism, industrial relation prob-
lems elc. As a result of efforts made durng
1991-92 the coal production in the country
exceeded the target of 228 million too,

fixed for the &e{ar.w gt 12y Gl

(e) i so, the numbers of companies that
are likely te be closed down?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI! P. K.
THUNGON): (a) to (e). There are three
Central PSEs which are engaged in the
manufactunng of bicycles and scooters. None
hasbenclosed down. However, alithe three
PSEs have been identified as Sick under

—

Perfbrmance of Two Wheeler Compa-
] ’ r{{p nies
55. SHRI PAWAN__KUMAR,
\ SHRIGURUDAS KAMAT: |

Wil the PRIME MINISTER be pleased
to state:

(a) whether survival of two wheeler
companles under public sector is bleak;

(b) i so, the reasons therefor; *

(c) the number of such companies;

(d) whether some of these companies
are tikely tq be closed down; and

SICA and are requiredto be referredto BIFR
forformulating suitable revival/rehablitation ,
schemes.

I

Institute for Tralning in P_a_n_c!:_y_m_a"
In Kerala /

8456. SHRI J. CHOKKA RAQ: Wiii the
PRIME MINISTER be pleased to staje:

(a) whetherthe Union Govemmgént have
assisted the Government of Kerdla in the
selting up of an Institute, in addition to
S.LR.D., for training of Panchayati Raj and
Local Administration Functionaries;

(b) if so, the details thereot and the
scheme under which this assistance has
been provided;

(c) whether there is any proposal to
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Introduce similar schemes Iin other States
also; and

(d) it s0, the detalls thereo!?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMEENT
(SHR!G. VENKAT SWAMY): (a) and (b). So
far, grant-in-aidto thetune of Rs. 61.25 lakhs
has been released to the Kerala Institute of
Local Administration, Thrissur, under the
scheme “Panchayat Development and Train-

ing".

{c) No such proposed has been re-
ceived from any other State.

(d) Question does not arise.
[Transiation)
Public Sector Undertakings in Gujarat

8457. SHRIKASHIRAM RANA: Wilithe
PRIME MINISTER be pleased to state:

(a) the detalls of the Public Sector
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Undertakings in Gujarat;

(b) the detalls of the loss and profit in,
regard to each of these undentakings during
the last three years and the number of such
public sector undertakings which have been
closed due to their running in loss;

(c) the main reasons for their sickness
and the steps taken to revive them and
whether the interest of the workers/émploy-
ees working there Is likely to be protacted;
and

(d) the detaiis of the proposal for setting
upof new undertakings in the public sectorin
Gujarat.

THE MINISTE R OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P. K.
THUNGON): (a) and (b) As oon 31.3.1991
there were two Central Public Sector Enter-
prises having thelr registered offices in the
State of Gujarat. Detalls of their profit &
losses during the last three years are given
below:

Net Profit/Loss (Rs. in Crores)
1990-91 1989-90 1988-89
1. Indian Petro-Chemicals Ltd.  57.25 81.24 89 56
2. NTC(Gujarat Limited) -21.95 -27.88 -39.50

None of the Central PSE has been closed down.

(c)The reasons for sickness are out-
dated technology, surplus manpower, etc.
Outofthetwo enterprises mentioned above,
only NTC (Gujaat) Limited has been identi-
tied as sick public sector enterprise undeer
the Sick Industrial Companies Act (SICA)
and is referable to BIFR for formulating re-
viva/rehabilitation schemes. While formu-
lating such revival schemes, the BIFR may
take suggestions to protect the interest of the

workers. However, National Renewal Fund
has also been setupto protectthe interest of
workers likely to be affected due to such
rehabilitation packages.

(d) Setting up of new undertakings in
the Public sector are decided keeping in
view the techno-economic feasibllity of the
project and balanced regional development
of the country.
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National Awards for Research and
Deviopment /

8458. SHRIMATI SUMITRA
HAJAN: Wil the PRIME MINISTER be
pleased to state:

(a) the critena adopted for giving na-
tional awards for making research and de-
velopment efforts in Industry, and

(b) the number of firms of Madhya
Pradesh receivedthe said awards from 1987
till date?

THE MINISTER OF STATE IN THE
MINISTRY- OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The crelterla
adoptedfor awarding DSIR National Awards
for in-house R & D achievemnts in industry
include: Industries applying for the DSIR
National Awards shouldhave an In-house R
& D Unit recognised by DSIR; the researct»
programmes completedbythe In-house R &
Dshould have good economicpotentialsuch
as in terms of : resource utilisation, import
substitution, export, energy conservation,
cost reduction, commercialisation prospects,
socletal impact and contributions to scien-
tific and technological advancement. Firms
securing highest aggregate points basedon
the weights assigned to factors such as
those mentioned above are considered by a
Jury to decide on the award winners each

year.

(b)Onetirmin Madhya Pradesh (Bharat
eavy Electricals Ltd., Bhopal) received the
DSIR National Award for In-house R & D
achievements in 1989 in the area of Electri-
cal Industries Sector.

Investment for Setting up of Industriés
in Orisas

8459. SHRISBIKANTALENA: Willthe
PRIME MINISTER be pleased to stafe:
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i
{a) the total amount propoged to be

“invested in Orissa during the current year

and the Eighth Five Year Plan for setting up
medium and large scale industries; and

(b)the amount of moneyproposeil tob
allocatd for setting up small scale industries
In the state during the said period?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) and (b). According Yo thiaThfor-
mation receivedfromthe State Government
and Planning Commission, under large and
medium industries Eighth Plan (1992-97)
outlay Is proposed to be Rs. 210.10 crores.
Similarly, under village and small industries
the Eighth Plan (1992-97) outiay is proposed
to be Rs. 81.93 crores, However, the Eighth
Five Year Plan has not yet been finalised.
The outlay for the year 1991-92 in the State
Plan sector under large and medium indus-
tries is Rs. 2872 lakhs. The outlay for the
year 1991-92 in the State Plan sector under
village andsmallindustries is Rs. 1853 lakhs.

{English}

Expansion of Hindustan News Prin
Project at Velloor, Kerala

8460. SHRI RAMESH CHENII-

THALA. the PRIME MINISTER fbe
pleased to state:

(a) whether there is any proposal for
the expansion of the Hindustan NewsPrint
Project of Velloor, Kerala; and

(b) if so, the details of the proposals
and funds allotted for the expansion of the
pro]gct?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI . P.K.
THUNGON): (a) and (b). 8th Plan proposals
of Hindustan Paper Corporation Ltd. Inter-
alla envisage doubling of the capacity of
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Hindustan Newsprint Ltd. in two phases.
The plan proposals are yet to be finalised.

; P"cdlng Applications of Foreign _

8461, SHRISRIBALLAV.PANIGRAHL
Wil the PRIME MINISTER be pleased to

stato:

(a) the number of entrepreneurs who
have approached the Union Government
upto January 31, 1992 to set up new ven-
tures in India;

(b) the number of applications of for-
eign investors pending withthe Government
priorto the announcement of the new Indus-
trial Policy andclearedtill February 15, 1992;
and

{c) the detalis of the current response
by NR{'s to the Government's new eecon-
omic and Industrial policy?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) Afterthe announcementofthe
New industrial Policy In July, 1991, 3550
Industrial Entrepreneurs’ Mmoranda have
been filed by Entrepreneurs with the Secre-
tariat for Industrial Approvals till 31st Jan.,
1991, for the setting up of Industrial units in
India,

(b) Since the announcement of the
new Industrial Policy and upto 31 March,
1992 approvals have beengiven by Govem-
ment as wellas RBIfor atotal of 1062foreign
collaboration proposais inciuding 364 ap-
provals for foreign Investment proposals
Involving foreign equity of Rs, 1256.89crores.

{c) Since the announcement of the
new Industrial Policy inJuly, 1991, the Special
ApprovalCommittes (NRI) has approved 49
sroposal till the end of Jan. 1892 for setting

APRIL 29, 1992
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up of projects for a total estimatd cost of Rs.
300 crores.

- MestelAccommodation to Female
Government Employees
8462, SHR TIN-

. WIll the Minister of URBAN
VELOPMENT be pleased o state:

(a) whether hostel accommodation for
fémale Government employees is available
under ‘Speclal Poo' category;

(b) if so, the offices having their quota
of hostel accommodation under Special Pool;
and

(c) whether the Government propose
to give hostel accommodationto those work-
ing In offices which do not have hostel ac-
commodation in their respective Special
Pool?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAMA): (a)to (c). The
‘Special Pools’ are controlled by the respec-
tive Administrative Deptt./Ministry. They are
required to provide ail categories of accom-
modation including Hostel to the employees
eligible from that pool. The female employ-
008 working In such offices can be allotted
Hostel accommodation fromthese pools only.
Since the G.P. residentialaccommodationis
meant for eligible Government employses,
female employees of offices having sepa-
rate pools can not be allotted Hostel accom-
mogation fromthe Ggnegral Pool.

$C/STs In Maruti Udyog Limited

8483: SHRIRAM : Willthe
TME MINISTER be pleased to state:

“ {a) the total number of employees
working in the Mautl Udyog Limited;
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{b) the number of SC/ST employees
among them;

{c) the number of posts lying vacant,
reserved for Scheduled Castes/Sceduled
Tribes; and

(d) the steps taken to fill up these
posts?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) and (b). The number of
employees working in Maruti Udyog Limited
ason 31.3.92 was 3993 out of which number
of SC/ST employees was 516.

{c) The number of carry-over vacan-
cles for SC/ST as on 31.3.92 is as follows:-

SC ST
Group A 20 16
Group B Not Applicable *
Group C o 2

** Recruitment in Group B has been stopped
since Apni 1990
** Surplus intake of SC

(d) The foliowing steps have been taken
tofillupthese SC/ST carry-over vacancies:-

() InGroup A, for recrullment
Maruti Udyog Limited are trying to_
recrult more number of SC/ST
employees than the stipulated
quota.

(T InGroup C, therfe s no vacancy for
SC/ST candidates areby andiarge
not avaliable.
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Committes for Loss Muking
“" Public Sector Undertakings

8464, SHRI PRAFLIL _PATEL: Wi the
IME MINISTER be pleased to state:

(a) whetherthe Unlon Govemment have
some status paper on each loss

making public sector undertaking;

(b) if so, whether various trade unions
have also been consulted in this regad;

(c) whether some Special Tripariite
Committee as also been constituted in this

regard;

(d) i so, whether some meeting of the
Commiittee has been held inthe recent past;

(e) I so, the details of the meeting;

() whether some Members- of-Rarlia-
ment have been included in the Committee;
and

(g) the constitution of the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) and (b). Government have
prepared a Monograph on the Performance
Status of Centrat Public Enterprises (Vol.1&
il) based on their performance upto the year
1990-91. As the Monograph contains detalis
about actual performance, Trade Unlons

ve not been consulted in the preparation
w e Monoaraph.

(c) 1o (8). A Special Tripartite Commit-
toe was constituted by the Ministry of Labour
tovonsider the impact of the new Industrial
Policy on the problems affecting labour and
other related matters and to make appropri-
ate racommendations. This Commitiee met
twice sofar(December, 1891 & January's2).
Varlous issues involvedin reviving sickpublic
sectorundertakings were discusaed atthgse
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meetings alongwith revival/constitution of
Tripartite industrial Committee in respect of
those Industries where the number of sick
units are large, such as State Road Trans-
port Corporations, State Electricity Boards,
Engineering Industry, Textlle, Jute etc.

{0) and (g). The Special Tripartite Com-
mittee consists of representatives of (a)
Central Government; (b) Employers and (c)
workers. Members of Parliament have not
been included in the Special Tripartite
Committee.

{Translation)

Alleged Discontinuation of J.R.Y. in
Stytes

65. $HR] QAU DAYAL JOSHI: Wil
Khe IME MINISTER be pleased to state:
! A

{a)the States todiscon-
tinue thq Jawahar Rojgar, Yojanghas since
been taken an reasons therefor;

(b) the details of the projects which are
lying incomplete State-wise; and

(c)the manner in which the said incom-
pleted works are proposedtobe completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) Jawahar
Rozgar Yojana (JRY) is being implemented
in "all the States/Union Territories (UTs)
oxcept Delhi and Chandigarh. The imple-
mentation of JRY was discontinued in UTs of
Delhi and Chandigarh during 1991-92keep-
inginviewthefactthatinthevillages arround
Delhi and Chandigarh there are enough
employment opportunities because of the
various development works taken up in the
urban areas.

(b) and (c). There are about 2.20 lakh
panchayats with villages ranging fromoneto

APRIL 29, 1992

Written Answers 258

ten under them. Works, big and small, are
taken up practically in all the panchayats. In
addition, works are aiso taken up by about
480 DRDASs/ZPs. Therefore, & is notfeasibie
forGovernment of indiato have the details of
the projects lying imcomplete under the
Yojana. Under the guidelines issued for the
Yojana, priority should be given for comple-
tion ofincomplete works over the taking up of
new works and no work should be taken up
which cannot be completed within two year.

[English]
Elghggmfmm of BASEL, Switzerland

8466. SHRI_PRATAPRAO B.
BHONSLE:-Will the PRIME MINISTER be

pleased to state:

(a) whether some hightech forum of
BASEL, Switzerland has visited India inthe
recent past;

(b) whether the confederation of Indian
Industry organised some meeting with the
Swiss delegation;

(c) if so, the details of the discussions
held;

(d)whether Switzerland has offeredties
in hightech areas during these discussions;

(e) whetherthe Government propose to
take some steps to follow up these discus-
sions; and

(f) if so, the detalls'thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) Yes, Sir. The High-tech Forum
of BASEL Switzerland had visited India from
4th to 14th March, 1992,

{b) Yes, Sir. Cil had organised a meet-
ing with the Forum on Sth March, 1992.
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{c) and (d). Cll has reported that during
the meeting with the Forum, opportunities
for enhancing cooperation in Trade and
industry between the two countries were
discussed. India’s capabliity in electronic
sector and her capability to export test &
measuring instruments, medical, electronic
equipment, control systems, computer &
consumer goods & equipment were high-
lighted. Indian Industry also evinced their
Interest in Swiss technology in the areas of
contro! engineering, New materials inciud-
ing industrial ceramics, plastic and powder
metallurgy, Robotics etc. Swiss mediumand
small scale industry were also offered par-
ticipation in the forthcoming Indian Engl-
neering Trade Fair to be held in February
next year. Cll has further reported that the
delegation offered cooperation in Hightech
areas such as Machine Tools, Computer
Software, Food Processing, Electronics,
etc.

(e) and (f). Negotiations for transfer of
technology are carried on by the concerned
entreprises of the two countries and it is an
ongoing process.

VAISAKHA 9, 1914 (SAKA)
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{Translation]

Consumption of Soft Coke—'

8467. SHRI RAJENDRA AGNIHOTRI:
Will the Minister of COAL be pieaked to
state:

(a) the annual consumption of s6ft coke
which is used for domestic purposes in the
country. State-wise;

(b) wheter the constant increase in the
price of this coal has adversely affected its
demand andif so, the measurestakenby the
Govemment to check It;

(c) the minimum requirement of soft
coke to Uttar Pradesh; and

(d) the reasons for decreasing the sup-
ply theraof during the last year?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) Despatches of softcoke to various States/
Union Territories etc. during the year 90-91
were as follows:

Sl No. State/U.T. (Figs. in '000 fonnes)
1. Bihar 436.4
2.  WestBengal 244.4
3 .Unar Pradesh 26.0
_ 4 MadhyaPradesh 38
5.  Gujarat 1.7
6. Rajasthan 04
7. Delhi 40.6
8. Haryana 02
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Sl No. State/U.T. {Figs. in 000 tonnes)

9.  Kamataka 0.8
10.  Jammu & Kashmir 03
11.  Himachal Pradesh 02
12  Astam 9.5
13.  Skkim 9.2
14.  Nagaland 5.7
15.  Arunachal Pradesh os
16.  Mizoram 33
17.  Others 29.3
TOTAL: 8125

{b) The ex-cotiiery price of soft coke for
domestic use has beenfixedby Govemnment
at Rs. 175/- per tonne. This price has not
been revised since 27.5.82.

{c) and (d). The allocation of soft cok for
the State of Uttar Pradesh for 1991-92 was
2,40,000 tonnes. However, the actual sup-
plywas much less. Sott coke production has
been declining over the years mainly due to
problems related to poliution. Pollution
Control Boards of concemed State Govemn-
ments have been restraining coal compa-
nies from soft coke production because of
the poliuting effect of the manutacturing

process.
[English]
Revision of Rant Paliev

"8488. SHRI RAM PRAKASH

CGHAUDHARY: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whetherthe Govemment proposeto
revise its rant policy; and

(b) it so, the time by which the Govem-
ment propose to declare its revised policy
and the date from which it is to be effective?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRI M. ARUNACHALAM): (a) and. (b).
Rent is a State subject and various State
Govts. are having their own Rent Control
Legisiation. However, with a view to remov-
ingthe inhibiting features of rent control laws
and stimulating the construction of rental
housing, the Central Govt. have proposedfo
bring forward a Model Rent Bili for guidance
of the various State Govts.
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The Mode! Bill has not been finalised.

Cost of Production of Coal
8480. SHRI R. DHANUSKODI
A N: Will the Minister of CO/
pleased to state: : .
(a) the cost of production per tonng of

coal in the country vis-a-vis the advan¢ed
countries; and !

(b) the specific steps taken to reduce

VAISAKHA 9, 1914 (SAKA)
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the cost of production theraof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) The cost of production of Coal
India Limited (CIL) and Singareni Collieries
Company Limited (SCCL) coal for 1990-91
was Rs. 277.18 and Rs. 401.05 per tonne

respectively.

The cost of coal production of a few
countries agvaiiabie forthe year 1986-87 as
compared to Coal India Limited is given
below:-

Country Cost of production

US $ per tonne ° Rs.ftonne
UK 68.80 +873.10
Belgium 71.00 901.02
F.R.Germany 114.20 1449.24
Poland 29.00 368.02
India (Cll) - 221.54

(b) Sorme of the major steps taken to
bring down the cost of production of coal in
Coal India limited are as follows:-

1. Improved manpower planning
including redeployment of sur-
plus workers and restricting the
Intake of new employees against
vacancies caused by natural
wastage.

2.  Controlonincreasein manpower
through voludtary retirement
schemes. \

]
/

3.  The concept of ‘all men-all jobs’
Is being tried on an ex-perimen-
tal basls.

4. Increase in production and pro-
ductivity with special emphas Is
on underground mines.

5. Improvernent in the avallability
and utilisation of equipment by
providing adequate workshop
support, improved management
of spares and timely rehabilita-
tion of equipments.

6. A number of systems improve-
ment and managerial measures

have been adopted to
improve efficlency of opera-
tions.
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ﬁ'ranslatlonj,

. Units of Scooters IndlaLid. In Delhl

8470. DR. S.P. YADAY; Wilithe PRIME
MINISTER be pleased to state:

(a)the details of the units of the Scooter
India Ltd. functioning at present in Delhi/
New Delhl, area-wise;

(b) whether somae incident of bungling/
corrupton occurred in thase units and if so,
the details thereof; and

(c)the details of the actiontaken against
the employees found guilty?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR! P.K.
THUNGON): (a) Scooters india Limited is
maintaining a Unit in New Delhi on lease
from Hindustan Vegetable Oil Corporation.
This unit is presently engaged in manufac-
ture and marketing of Fans.

(b) N_o. Sir.
{c) Does not arjse. _

Installation of Hand Pumps In Madhya
Pradesh

8471. SHRI MANKU 1 Will
the PRIME MINISTER be pleased to state:

(a) the amount of funds provided inthe
Budget of 1991-92for installing hand pumps
In rural areas of MaZhya Pradesh;

(b) whether instructions were issuedfor
installation of 200 handpumps in the gastro-
entrities disease prone areas of the state;
and

(c) i so, the number of handpumps out
of them Installed there till 31 March,
19927
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THE MINISTER OF STATE IN THE

'MINISTRY OF RURAL DEVELOPMENT

(SHRIUTTAMBHAI H. PATEL): (8) Central
assistanoe for drinking water supply In rural
areas is providedto StatesAnlon Territories
on the basis of rural population, rural area,
incidence of poverty, etc. Allocation of funds
released under Accelerated Rural Water
Supply Programme on scheme wise basis
and for installing handpumps in decided by
the State Government/Union Territories.
Howsver, a sum of Rs. 44.04 crore was
releasedin 1991-92 for rural water supplyto
the State Government of Madhya Pradesh.

(b) No. Sir.
(c) Does not arise.
|English}
ITBP;rt of_gg_l_r_n'gll from Malaysia

8472. SHRI SANAT KUMAR MAN-
DAL: =~ T
SHRIR. SURENDER REDDY:

Willthe PRIME MINISTER be pleased
{o state:

(a) whetherthe Government are impon-
ing 300,000 tonnes of Palm oil from Malaysia
per year:

(b) if so, the terms and conditions of the
credit facility, which is also offered to other
major buyers of Malaysian Paim oll;

(c)whenthe oilis likely to arrive in India;

(d) whether this oil is proposed 1o be
allocated to the State Governments for
onward issue through the Public Distribution
system; and

(e) it so, the manner in which {t is pro-
posed to be apportioned between the vari-
ous doficlent States liko West Bengal?
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THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a)
The Government has not entered Into any
agreement with Malyasia for import of Paim
oll. However, the possibility of import of
Paimolein from Malaysia on long term basis
in being explored.

(b) to (e). Does not arise in view of the
reply to part (a) of the Question.

Aliotment of one Type Higher Govern-
mentAccommedation

8473. SHRI MADAN LAL KHURANA:
llithe Minister of URBANDEVELOPMENT

pleasedto refertothe replygiven on April
1990to Unstarred Question No. 3453 and
state:

(a)the details of the criteriafor allotment
of Govemment accommodation one type
higher than the entitled type;

(b) the number of persons sanctioned
onetype higher accommodation during each
of the last three years and the reasons
theretor;

(c) whether there is any proposal to
review the existing rules; and

(d) if so, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) There Is no
specific rule for allotment of higher than the
entitied type of accommodation. However, Iii
axeptional cases such allotments are made
by the competent authority in relaxation of
the rules. The allottees in such cases are
charged 3 times the normal licence fee.

(b) Information is being collected and
shall be laid on the table of the Sabha.

VAISAKHA 9, 1914 (SAKA)
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(c) and (d). No, Sir.

Conversion of Leasehold into Freshold

,’ 8474. VEER-
_APPA:Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) the names of agencies currently
administering the conversion of leasehoid
properties in Delhi into freehold;

(b) whether they have issued wotifica-
tion to this effect;

(c) if so, the details theraof; and

(d) the nature of legal/economical/so-
clal abjections received by the Government
and the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
~SHR! M. ARUNACHALAM): (a) Delhi De-
velopment Authority and Land & Develop-
-ment Office are the agencies administering
the conversion of leasehold properties in
Dethi into freehold.

(b) and (c). Detailed public notices have
been issued by these agencies on 13th &
15th April, 1992 giving detalls of the proce-
dure for conversion. Th application forms
and brochures are on sale through desig-
nated branches of the Banks in-various lo-
calities.

(d) Representations were received for
non-linkage between the rate of conversion
fee and notifled land rate, conversionfee not
1o exceed 10 times the annual ground rent,
non-levy of interest for accepting conversion
fee in installments, no stamp duty on conver-
sion fee and no further registration formali-
ties including free conversion in the case of
flats if the total land divided by number of
flats built on it is less than 50 Sq. mtrs. perfiat
and acceptance of Form ‘D' instead of
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compietion certificate and against compul-
sory nature of the scheme. The various

options avaliable in this regard have been
considered and modifications wherever
possibie have been incorporated in the bro-
chure.

New Industries in Tamil Nadu

8475.DR. (SHRIMA
RAM: Willthe PRIME MINISTER be pleased
to state:

(a) the number and types of new indus-
tries registered in Tamil Nadu after the an-
nouncement of the new industrial policy; and

(b) the number of industries registered
for foreign collaboration in Tamil Nadu dur-
ing the above peiod?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ..
KURIEN): (a) All schemes of registration of
industries have been abolished under the

New Industrial Policy.

(b) Approvals for foreign collaboration
generally do not indicate the location of the
projects to be set up under the collaboration
and accordingly details of foreign coliabora-
tion approvals specific to a location are not
centrally maintained.

[Translation)
———— ¥
Proposals for New Industries in Rajast-
han

8476. PROF. RASA SINGH RAWAT:
Will the PRIME MINISTER be pleased to
state:

(a)the number of proposals of Govermn-
ment of Rajasthan forthe registration of new
industries pending with the Unlon Govern-
ment for approval,

APRIL 29, 1992
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(b) the number of industries to whicy

approval has been accorded during the last
six months; and

(c)thetime by which decigion is likely to
be taken on the proposals which are under
consideration?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a)to (c). Underthe new Industrial
Policy announcedin July, 1991, allschemes
of registration of industries have been abol-
ished.

[English)
Desalination of Sea Water
Sea Wats

8477. SHRIBAPU HARI CHAURE: Will
the PRIME MINISTER be pleased to state:

(a) whether any scientilic techniques
have been developedfor desalination of sea
water;

(b) it s0, the details thereof,

(c)whetherany scheme has been drawn
upto utllize those techniques forcommercial
purposes; and

{(d) ¥ so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVLOPMENT
(SHRI UTTAMBHAI H. PATEL): (a) One of
the membrane processes namely electrodia-
lysis technique which has been established
forbrackish waterdesalination has also been
further developed and extended to sea wa-
ter desalination in two-stage process.

(b) After successful laboratory testing,
proto-type two-stage seawater desalination
plants by electrodicalysis of capacity Scubic
meter per day were installed by Central Sait
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& Marine Chemicals Resuarch Institute,
{CSMCRYI) Bhavnagar and operated in Kav-
aratti islands in January 1989, and Minicoy
fslands in April, 1990 in the Union Territory of
Lakshadweep. The third unit has been pro-
vided to Andaman Island for installation. A
fourthproto-type unit wasinstalled at Viveka-
nanda Rock, Kanyakumari during Novem-
ber, 1991.

(c)and(d). Brackish water desalination
by electrodialysis bechniques knowhow has
been released to two commercial parties by
National Reseach Development Corpora-
tion. The parties are M/s. Thermx Ltd., Poona
and M/s. Nuchem Plastics Ltd., Faridabad.

fonlgn Collaboration in Congsumer
Industries

8478. SHRI ARJUN.CHARAN SETH:
;/m the PRIME MINISTER be pleased to
ate:

(2)the names of the industries whichfall
in the category of consumer industries;

(b) the number of foreign collaboration

tries after the announcement of new indus-
trial policy; and

(c) the number of cases where foreign
participation in equity has also been permit-
ted?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) ‘Consumer Industries’ cover
wide range of unspecified products. The
Advisory Group on Consumet Industry set
up by the Planning Commission has, how-
ever, identified processed foods, drugs and
pharmaceuticals, soaps, detergents and
tolletries, bicycles, motorised two wheelers
and automobiles, leather goods, consumer
durables, sports goods and toys, footwear
and electronic items as consurher products.
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{b) While data on foreign coflaboration
approvals granted in the above category of
industries is not being maintained sepa-
rately, about 350 approvals have been is-
sued from 1st August, 1991 to 31st March,
1992 for manufacture of various products,
Including the above consumer items, cov-
eredby the Scheduled industries viz. electri-
cal Equipment, Telecommunications, Trans-
portation, Commercial, Office and House-
hold Equipments, Drugs and Pharmaceuti-
cals, Fopd Processing Industries, Soaps,
Cosmetics and Tollet preparations, Rubber
goods, Leather, Leather goods and Pickers
and Timber products.

One FC approval has also been issued
for manufacture of ‘Toys and Educational
Aids’, which Is a non-Scheduled Industry.

(c) Of the 351 approvals referred to
above, about 120 proposals involve foreign

equiety participation.
Shiftina of Offices from Delhi

8479. DR. KARTIKESHWAR PATRA:

; Willthe Minister of URBAN DEVELOPMENT
agreements appfoved for consumer indus- |

be pleased to refer to reply given to Un-
stanred Question No. 1236 dated 4.3.1992
and state:

(a) the name of the town/places to which
37 offices are scheduled to be shifted;

(b)the name of the Public Sector Ungiar-
takipgsshathavetheir headquarters located

in Delhi, Faridabad, Gurgaon and Ghazia-
bad areas; and

(c) whether the Govemment have any
proposal to shift offices of these_undertak-
ings to places of their actual work?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
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(SHRIM. ARUNACHALAM): (a) and (b) As
per details given in the Statement.

(c) Many of these public Sector Under-

takings have their work site spread all over
India and the selection of sites for shiting
hag been leftto Administrative Ministry/Puulic
Sector Undertaking
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{Transiatipn]
ﬁnglno Contract by BHEL

80. SHRIN.J . RATHVA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Bharat Heavy Electri-
cals Limited (Jhansi Unit) has bagged any
contractforelectric engins from Asea Brown
Bovery (ABB), a Switzerland based com-

pany; and

(b) if not, the facts and reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K
THUNGON): (a). No Sir.

(b) Asea Brown Boveri has neither asked
 BHEL nor BHEL has submitted any offer for
slectrict engines to ABB.

Written Answers 282

4English]

Large/Medium/Smali Units In Kerala

8481

. PROF. SAVITHRI LAK%
_MANAN. Will the PRIME MINISTER

pleased to state:

(a) the number of large, medium, srhall
an tiny Industris set up In Kerala during the
last tree years in private and joint sector
separately; and

(b) the number of proposals for letters of
intent of Kerala pending with the Union
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN)- (a) The following number of let-
ters of intent and registrations were granted
during 1989 to 1991 for setting up of large,
mdium and small scale Industris in Kerala:-

1. {Letters of intent

(January, 1989 to December, 1991)

2.  Schemes registerad with DGTD.
(January, 1989 to June, 1991)

3. Small Scale Units registered with Small Industries

33

12

57738

Development Organisation as at the ent of

December, 1990

\ Data in respect of tiny industries is not
-centrally maintaned in the Department of
Industrial Development.

(b) 20 applications for grant of letters of
intentfor setting up industries inKerala State
were pending considerations ason 15.4.92.

\.Aﬂotmerp{ ot Gexarpment Accommeda-

tion

(482. SH

KHA I: Will the Minister of URBAN
DEVELOPMEMENT be pleased to state:

{a) whetherthe Government are aware
that therse is resentment among the senior
employees of Union Government in the
matter of allotment and change of Govern-
ment accommaodation;

(b) f so, the facts thereof;

{c) 1 not, the position of residential
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accommodation allotted on Next Available
Vacancy/First Available Vacancy and spe-
clal basis, since July 1991; and

(d) the action being taken to redress
suchgrievances/resentment of employees?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR! M. ARUNACHALAMA): (a) and (b).
Since the demand for Government accom-
modationfarexceeds the availability, senior
employees oftern have to wait for many
years before Government accommodations
is allotted to them.

©) Typel — 192
Typell — 511
Type lll — 218
Type V. — 74
Type VA — 15
TypsVB —~ 30
TypeCil — 22
Hostel - 7

(d) The ad-hoc allotments/change have
been restricted to one out of every 5 houses
available for allotment. This ration of 1.4
ensures that the interest of those waiting for
In turn’ aliotments is not overlooked.

Coal Exploration
———

8483. SHRIMATI VASUNDHABA
RAJE: Willthe Mirister of COAL be pleased
to state:

(a) whether the Government have any
proposal to intensify coal exploration during
Eighth Five Year Plan;
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{b) if so, the steps taken or proposed to
be taken by different coal companies in this
direction;

(c)the specific programme drawn up by
Coal India Limited In the matter; and

(d) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) to (d). Yes, Sir. Central Mine Planning
and Design Institute Limited is the nodal
agency for detailded exploration in thecoat-
ield areas of Coa India Limited. in the Go-
davan Coalfield exploration work is carried
out by Singareni Collieries Company Ltd.
CMPDIL & SCCL have been continuing its
detailed exploration duting the 8th Five Year
Plan for providing support in view of the
increasing demand for coal. For this pur-
pose, CMPDIL has deployed basides lts
own drilling resoruces, the resources of
Mineral Exploration Corporation Ltd., the
State Governments and other agencies.
Planning Commission has indicated a drill-
ing programme of 15.065 lakhs metres for '
CIL for 8th Plan period as a whole. The
details of the programme is given below:-

(lakh metres)
Departmental 7.690
MECL 6.300
Others (M.P.Gowvt.
Orissa Gowt. and
Private agencies) 1.075
15.065

. TJm over of public sector undertakings

Rty o W e RS Ay

8484.DR.Y.S. RAJASEKHARBEDDY"
il the PFIME MINISTER be pleased t6

[ state:”
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(a) the turn over of top fifteen public
Sector undertakings during the year 1991-
92; and

(b) the profits made by each of them
during the above period after paying taxes?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) and (b). A Statement show-
Ing turnover of top 15 Central PSUs during
1990-91 upto which period only the informa-
tion Is available, is enclosed alongwith Net
Profit/Loss for this period.
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[Tfanslzaﬂon] functioned in its full capacity;
Development of Greater Nolda as (b) whether a huge quantity of spare
Industrial City parts worth Rs. 1.43 crores were imported
during the year 1981-84, are still lying un-

' 8485. SHRIRAINATHSONKARSHAS-  used; and
TRI; Willthe Minister of URBAN DEVELOP-

MENT be pleased to state: (c) whether Government have fixed any

(a) whether 540 plots were allotted to
develop Greater Noida as an ideal industrial
clty;

(b)if so, the number of plots out of them
allotted to the Scheduled Castes and people
belonging to general category;

(c) whether any facllity has been pro-
vided to persons belonging to Scheduled
Castes in order to encourage them for set-
ting up industrial units in Greater Noida and
other industrial areas of Delhi; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Gowvt. of
Indiado not make such aliotments in Greater
Noida.

(b) Does not arise.

(c) and (d). Specialfaclilities providedto
persons belonging to Scheduled Castes in
Delhi include reservation of sites and differ-
ential rate of interest.
lfnglishl

Rajasthan Atomic Power Station

8486. SHRI IN BERWA:
'Will the PRIME MINISTR be pleased to
state:

(a) whether Rajasthan Atomic Power
Station has out-lived its life and it never

responsibllity on the officers, who were re-
sponsible for such lapse?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVNCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Rajasthan Atomic
Power Station presently in operation com-
prises tow units of pressurized Heavy Water
Reactors. The second Unit has been operat-
ing satisfactorily ever since it commenced
commercial operation and has achieved a
lifetime capacity factor of 60 per cent. This
unit's original installed capacity of 220 MWe
has been rerated to 200 MWe with effect
form April 1, 1991 based on the opsrational
experience.

Thefirstunit of Rajasthan Atomic Power
Station, suffered a problem of ligth water
leak fromone of its end shields in 1981. With
considerable innovative solutions, the repair
was carried out by mechanical sealing of the
leak. The Atomic Energy Regulatory Board
have stipulated operational power limit upto
100 MWe for this unit since 1987 conse-
quent on this repair of the end shield. This
unit was derated to 100 MWe capacity with
effect from January 1, 1992,

(b) and (c). The spare partsreferred to
and worth Rs. 1.43 crores are mainly for
turbine generator governing systems of unit
| and Il of the Rajasthan Atomic Power
Statlon. These spares cover the require-
ment for a full iife time and are to be kept in
stock as insurance spares for replacement,
whenevernecessary. These willnotbecome
obsolete al any stage. Bulk purchase was
done 10 ensure availablity of these spares
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for lifetime to take care of contingency of
supplier discontinuing the manufacturg of
these spare patts.

Property Dealers in Delhl

8487. SHR VJAY
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether a number of prgperty deal-
ers are operating in Delhi without any Ii-
cence;

(b) whether the customets are being
cheated or charged heavily by these prop-
erty dealers; and

(c) it so, the steps the Government
propose to take to streamline this profes-
sion?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) and {c). Charges recoverable by
property dealers have not been laid down by
the Government. Remedy for cheating or
other misbghaviour already lies.inthe Indian
PenalC

’

ew Strategies by BHEL,

88. SHBLQECEGE FERNANDES:
e PRIME MINISTER be pleased to

wiii
state

(a) whether the Bharat Heavy Electn-
cals Limited (BHEL) has chalked out any
strategy to meet the situation arising out of
changes inindustrial and economic policy of
the Government; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR! PK.
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THUNGON): (a) and (b). BHEL has reviewed
its strategles inthe context of changes inthe
industrialtrade andfiscal policies. It is adopt-
ing the following approach to meet the situ-
ation:

1. Mopping up business from existing
powaer stations through lite exten-
sion, renovation/modernisation of
old equipment.

2. Diversification into new synergistic
growth areas where BHEL's exist-
ing infrastructure, skills and capa-
bilities could be gainfully utilised.

3. Greater thrust on exports (both
physicalanddemand) by focussing
on specific potential areas. Acom-
panyvide programmeto obtain 1ISO-
9000 quality certification is being
pursued.

4. Joing working with reputed com-
panies by formulating bids with
consortium arrangements.

5. Retaining market leadership In
existing areas by selective mod-
ernisation/upgradation of facllities
andtechnologies.

6. Marketing drive to obtain balance
orders of VIl Plan and IX Plan for
power generating equipment.

Purchase Bills of Praga Tools Limited

8489. Al 4
Wil the PRIME MINISTER be pleas

state: /
/

(a) whether a large number of Iterlal
purchase bills Were passed in Praga Tools
Ltd. without actually purchase of material
during 1990-91 and 1991-92 till date;

(b) if so, the detalls thereof and loss
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incurred by the Company as aresult thereof;

(c) whether any enquiry has been con-
ducted in this regard;

(d) f so, the detalils thereof; and

(e) the action, taken to stop recurrence
of such incidents in future?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) No, Sir.

(b) to (). Do not arise.
{

Shipment t;omru;;te for import of Fertil-/
e ’)f
8490. SHRI RAMA KRISHNA KOE;

: Will the PRIME MINISTER

pleased to state:

(a) whether the Government havj re-
celved any complaints regarding irregulari-
ties infinalising shipment contract forimport-
Iing of DAP and other fertilizers in Godavari
Fentilizer and Chemicals;

(b) if so, the detalls thereof; and

(c) the details of those shipping Agen-
cles which have filedthetenders forimport of

APRIL 29, 1992
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fertilizer for Godavari Fertiiizer and Chemi-
cals and the amount quoted by them for
shipment?

THE MINISTR OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZER (DR. CHINTA MOHAN): (a) and (b).
Minerals and Metals Trading Corporation of
India Ltd. (MMTC) is the canalising agency
for the import of DAP on behalf of Gowt. of
India. Godavari Fertilizer and Chemicals Ltd
was appointed as the handling agent for
handling the cargo at Kakinada Port. Gowt. of
India has not recelved any complaint regard-
ing irregularities inthe finalisation of contract
for importing DAP. A complaint, however,
has recently been received against Godav-
ariFertilizer and Chemicals Ltd which, inter-
alia, refers to irregularity in the bagging of
materials.

(c) According to the reporn received
fromthe State Government, Godavan Fertil-
zer ad Chemicals Ltd had received-rates
from three short listed companies namely
East Coast Shipping Agency, Onssa Steve-
dores Pvt. Ltd and E.C. Bose & Co., for
carrying out operations regarding the dis-
charge and despatch of the imported mate-
rials The rates of the three agencies as
reported by the State Government, are
mentioned in the Statement enclosed.
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Regarding Production of Polymers

8492. SHR BHAGWAN
THORAL Will the PRIME MINISTER be
‘pleased to state:

(a) the production of polymers in the
country for the past three years;

(b) the details of proposals under con-
sideration for the development of polymers
for muttiple use;

(c)the steps takentoidentify new areas
in public/private sectors a vital role;

(d) the details of Research and Devel-
opment proposals cleared for development
of polymers during the lastthree years, loca-
tion-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) The total
production of 5 major polymers namely,
LDPE, HDPE, PP PS & PVCforpast 3years
Is as follows:—

1980-91 362867 MT
1989-90 324885 MT
1988-90 322523 MT

(b)to (d). Activity relating tothe usage of
polymers and Research and Developmentis
carried out by the individual manufacturers
as per the requirement of markets.

APRIL 29, 1992
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[Translation)

Requiremgnt of Fertllizer'during Eighth
Plan

8498. SHR : Will the
PRIMEFMINISTER be pleased to state:

) whether the Government have as-
sessed the requirement of chemical fertiliz-
ers for each year of Eighth Five Year Plan;

(b) if so, the details thereof;

(c) whether any assessment have also
been made regarding the requirementto be
met within the country and the quantity to be
imported;

(d) it so, the details thereof;

(e) the details of foreign exchange to be
incurred annually on import of chemical fer-
tilizers during the same pernod; and

(f) the time by which the country is likely
to become self-reliant in the production of
chemicalfertiisers?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (f).
The estimates of the consumption and pro-
duction of chemical fertilisers and the gap
between th two projected durig the 8th Five
Year Plan are as under:-
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The estimates of production include the

benefits available from the projects under

,implementation and the projects for which
gas has been allocated.

The gap between the estimated con-
sumption and estimated production of fertil-
izers during the year is required to be met by
Imports. The exact amount of foreign ex-
change required to meet the gap envisaged
during the 8th Plan cannotbe given asthis s
subject to variety of variables like exchange
rate, prevailing international prices in differ-
ent years, global demand supply gap etc.,
which cannot be foreseen. The foreign ex-
change requirement for the fertiliser sector
for the year 1992-93 was at the level of US
$2439 millions as projectedinJanuary 1992.

At present the entire requirement of
potash and the buk of the requirement of
phosphate is met by importindifferentforms.
In nitrogen, however, the country is self
sufficient today to the exient of 86% of its

projectedrequirement. |

' Export of Maruti Carg

R .. SHABMA PBEM: Wil
the P! IME MINISTER be pleased to state:

(p) whether the Government have re-
ceived orders for export of Maruti cars from
abroad;

(b) it so, the details of the orders re-
celved after January 1992;

(c) the number of cars exported after
January 1992 and the names of the coun-
tries to which these cars have been ex-
ported; and

{d) the foreign exchange eamed there-
from?

+ THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK

APRIL 29, 1992
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THUNGON): (a) and (b). After January 1992,
Maruti Udyog Limited received contirmed
orders for export of 7953 vehicles. Orders
are placed by the dealers on a monthly
basis. However, on the basis of existing and
expected contracts, Maruti Udyog Limited
exprects 0 export around 25,000 vehicles
during 1992-93,

(c) Maruti Udyog Limited has exported
6881 vehicles (including deemed exports)
after January 1992 to the following coun-
tries:—

Australia, Bangladesh, Bhutan, Hun-
gary, ltaly, Malta, Nepal, Pakistan, Poland,
Portugal, South Pacific Islands, Sri Lanka
and Yugostlavia,

(d) Theforeign exchange earnedthere-
from is approximately US$ 23 million.

[English}

Disinvestment of Shares of Public
Sector Undertakings

8495.SHRI TNAMAU :
Il the PRIME MINISTER be pleased to
tate:

(a) the total amount collected from dis-
investment of shares of public sector under-
takings during the last financial year;

(b) the manner in whichthe amount was
spent;

(c) whether the Govemment propose to
plase any status paper in this regard; and

(d) it so, the details theraof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) and (b). The total amount
tromdisinvestment of shares of public sector
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enterprises during the last financlal year 1s
Rs. 3038 crores. The amount was meant for
raising resources.

(c) No, Sir.
(d) Does not arise.
[Translation)

Scheme of Publio Engineering In
Almar Pradesh

8496. DR. LAL BAHADUR RAWAL:Will

the Minister of URBAN DEVELOPMENT be
pleased to state:

() whether a proposal of Public Health
( Eﬂgineerlng Department of Uttar Pradesh is

or consideration of Government;

(b) if so, the detalls thereof; and

{c) the action taken so far by the Gov-
ernment on the said schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR! M. ARUNACHALAM): (a) No, Sir.

(b) and (c). Do not arise.

[English]
4
' Utilisation of Bagasse of Paper
Production *

8497. SHRI SOBHANADREESWARA
IRAO VADDE: Wiilthe PRIME MINTSTERBe
'pléased to state:

§

(a) whether any studies were made
regarding utilisation of bagasse to produce
bio--gas which can be utilised as feed stock
intothe bollers In sugarfactories, afterwhich
the fibre Insludge can be further utilised for
production of paper;

VAISAKHA 9, 1914 (SAKA)
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(b) ¥ so, the detalls thereof; and

(c) the steps proposed by the Govern-
ment to encourage utilisation of banasse In
paper manufacturing to reduce cutting of
trees?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN): (a) The Government is not aware
whether any studies have been made in this

respect.
(b) Does not arise.

(c) The Government have taken follow-
ing steps to encouragethe use of bagasse in

paper making:-

()  manufacture of writing and printing
paper and uncoated kraft paper
containing not less than 75% by
weight up pulp made frombagasse
Is exempted from excise duty.

(i)  paper units, based on us~ of mini-
mum75% pulp frombagas§6 have

been exempted from Industrial
Licensing provisions.

[Translation)

Land A

ired by Coal Companies

8498,/SHRISIMON MARAND!: Willthe

... [Ny

(a) the total area of land acquired in
Bihaxl particularly In Chhotanagpur and
Santhal Pargana, by the Central Coalfields
Ltd., Bharat Coking CoalLtd., Easten Coal-
fields Ltd. for their projects during the lat
three years:

(b) the el nuRlr of parsons dis-
placed by these uaie dunng the above pe-
rod;
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(c) the total amount of compensation
paid to these displaced persons so far and
the guidelines laid down for providing em-
ployment to these displaced families;

(d) the details of the implementation
report during each the last three years; and

(e) the time by which the remaining
displaced persons are likely to be paid
compensation and provided with employ-
ment?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHIRP.A SANGMA):

(a)to (e). The information is being collected
and will be laid on the Table of the, House.
7

[English] ,

“IDemolition of Flats In Pocket A-11,
Kalkajl, Delhl

8499. DR. BA

pleased to state:

pllthe Minister of URBAN DEVELOPME NT ,

(a) whether out of 40 fiats declared
dangerous in pocket A-11, Kalkaji, New Delhi,
only 16 flats have been demolished so far;

(b) the time by which the remaining flats
are likely to be demolished; and

(c) the arrangement made/being made
by the authorities to provide similar alterna-
tive accommodation to them?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

{b) The remalining 24 flats were foundto
be repairable and therefore the question of
their demolition does not arise.

{c) Question does not arise In view of

APRIL 29, 1992
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the reply to part (b) above.

[ Translaﬂof]

Electronic Watches

8500. SHRIMATISHEELAGALITAM,
" SHRITEJ EJ NARAYAN SINGH:

oo s - N e s eam—

lithe PRIME MINISTER be pleased
to stye:

(a) whetherthe Government propose to
manufacture low priced electronic watches
on a large scale; and

(b) if so, the likely price of such elec-
tronic watches?

-  THE MINISTER OF STATE IN"THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) HMT Is proposing to intro-
duce low pnced digital electronic watches
during 1992-93.

(b) The price of such electronicwatches

‘ f;ngy,be around Rs. 100 t0,200.

Amount Outstanding Against CIL

8501. SHRI_ MOHAMMAD ALl
JASHRAF FATMI:

SHRI NITISH KUMAR:

Willthe Minister of COAL be pleasedto
state:

(a) whethera huge amount is to be paid
by the*Coal India Ltd. as liability to the
Government of Bihar upto the end of March
1992, ™~

(b) if so, the details thereof;

(c) whether the State Government hes
demanded the payment several times;

(d) it so, the reasons for not making the
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payment so far; and

(e) the time by which the said amount is
likely to be paid?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) Coal India Limited (CIL) have informed
thatthey owed some amountto Government
of Bihar on account of cesses on coal.

(b) The exact amount of liability on
account of cess Is being ascertained by
reconciliation of accounts.

(c) Yes, Sir.

(d) and (e). Pending reconciliation of
accounts and ascertainment of exactamount
of liability a sum of Rs. 101.31 crores has
been paid by Coal India Limited to Govern-
ment of Bihar towards cess in 1991-92. If
Coal India Limited Is found liable to pay
some more amount as a result of reconcili-
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nglish)
Ramagundam Fhabeilt Qmm_xgs'
. 8502.
SHRI RAMA KRlSHNA KON-,
ATHALA;
sf Wlll the Minister of COAL be pleasedto
ate:

(a) the revised cost of Ramagundam
Phase-ll Coal Project;

(b) the revised completion date; and

{c) the details of physical targeisTixed
and the progress made so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) Therevised sanctionedcost of
Ramagundam Open Cast-ll Project is Rs.
554.22 crores.

(b) The revised completion date is by
March, 1995,

(c) Some of the major physical targets

ation, the same wiil also be paid. set and progress made are:
(%) Production
Year Coal Overbuden removal (OBR)
(million tonnes) (mne
1991-92 Target 0.20 0.50
Actual 0.65 0.88

{n Land acquisition and rehabilita-
tion;

Actual requirement of land till
1991-92 was 480.68 ha. and the
physicalpossessiontillMarch, 1992
was 468.03 ha. The rehabilitation
of the Negepalll village Is almost

(il Mine development:

Scheduled removal of overburden in
the Box-cut till March, 1992 was 3.74 mme
and the actual removal was 3.45 mme.

3 !
[Translation}
Complaints regarding ljy_blh:_ﬁﬂw
_ances and Pensicn

8503. SHRIVILASRAO NAGNATHRAO
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GUNDEWAR: Wilithe PRIME MINISTER be
pleased to state:

(a) the number of complaints received
by the Government from Maharashtra re-
garding public grievances and pension dur-
ing each of the last two years;

(b) the number of complaints disposed
of so far; and

(c) the steps taken to dispose of the
remaining complaints?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVNCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (c). There is no
system of tabulation is territorial terms of the
publicgrievances/complaints includingthose
relating to pension received by the Govemn-
ment. Grievances pertain to a wide variety of
work of Government being performed by a
large numbar of units inditferent parts of the
country. These are sent to Ministries/De-
partments and other authorities concemedl
fortaking expeditious action thereon as wel
as informing the complainants about t
action taken. Instructions are Issued from
time to time for streamlining and strengthen-
ing the machinery for effactive and prompt
disposal of grievances.

[English]
Computers inHindi _
04. SHR PA '
will PRIME MINISTER be pleased to

statq:

(a) whether computers imported for
computereducation are In English and other
cyber 810 and 830 which are in actual use
are also in English only;

(b) whether the Government have con-
ducted any survey to find out the number of

APRIL 29, 1992
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computers required in Hindi; and

(c) if so, the time by which these are
likely to be provided for use?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Computers imported
forcomputereducation and other uses are in
English. The necessary hardware and soft-
ware for using these computer systems in-
cluding cyber 810 and 830 in Hindiand other
Indian languages are already available In
the country.

(b) No, Sir. Personal Computers have
the facility to use Hindl or other Indian lan-
guages by add-on hardware and software
available indigenously.

(c) Does not arise. |, ,

Construction of DDA Flats in Kondall

8505. SHIR PIUS TIRKEY" wWill the
Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether the Delhi Development
_Autharity have completed the construction

. of flats at Kondali in the year 1989;
. (b) if so, the details thereof;

(c) whether the construction of a num-
ber of fiats are yet to be completed; and

(d) f so, the reasons for delay and the
time by which 1t is likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) to (d). The
DDA has reported that there has been delay
in the execution of Self Financing Scheme
houses at Kondll Gharoli. The execution of
the project was delayed on account-of the
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time taken in sorting out design problems
These problems have now been sorted out
and maximum efforts are being made to
speed up the work and to make up for the
delay to the minimum extent possible

The project is likely to be completed by
December, 1993

Hinderances In NCR Project
MV, _ CHAMa.
ASEKHARA  MUR-

THY |

SHIR V _ SREENIVASA
PRASAD..

SHRI SANAT KUMAR MAN
DAL

/506 SHIR

Willthe Minister of URBAN DEVELOP-
'MENT be pleased to state

(a) whether the attention of the Govern-
ment has been drawn to a press news item
captioned “Dethl Master Plan hinders NCR
Project” as reported in the Economic Times
dated the 4th April, 1992,

(b) “so,the reaction of the Government
thereto,

(c) whether the migration to Delht and
\growth of slums has created hinderances in
the NCR project, and

(d) ff so, the steps Government propose
to take In this regard?

E MINISTER OF STATE IN THE
MINISYRY OF URBAN DEVELOPMENT
(SHRIMN\ARUNACHALAM) (a) Yes Sir

{b) The{National Capital Regiop/Plan-
ning Board Is preparing 2 sub-regional Plans
for Delhl, to synchronise with the Master
Plan for Delhi - 2001

(c)and (d) While recognisingthe factof
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migration to Delhi, and the growth of slums,
the National Capital Region Planing Board
has plannedforthe development of 11 prior-
Ity towns in the Region, so as to promote
additional employment generation and slow
down the process of migration into Delhi

Vidlation of Labour Laws by Textile
Thdusiries
507.SHRIK V THANGKA BALU Will
the PRIME MINISTER be pleased to state

(a) whether there is blatant violation of
labolir laws by the jute and textile industries,

(b) if so, the number of labour laws
violated during the last two years State-
wise, and

(c) the action taken by the Government
against Jute and textile industrialists who
violated the labour laws?

THE DEPUTY MINISTR IN THE MINIS-
TRY OF LABORU (SHRI PABAN SINGH
GHATOWAR) (a)to (c) The nformationis
being collected and will be laid on the Table
of the House

[Translatign) ,
Shor‘Le of Drinking Water in Uttar
Pradesh

08 Will the
Minigter of URBAN DEVELOPMENT be
pleaged to state

(a)the number of towns in Uttar Pradesh
where there had been shortageof drinking
water in 1990-91

(b) whether any financial assistance
has been provided to the State Government
by the Union Government by overcome the
crisis of drinking water during this period,
and
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(c) ¥ 80, the detalls thereot? (c) whether there is any proposal for
setting the cases pending for more than ten

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRIM. ARUNACHALAM): (a) 613 towns
out of the 689 towns in Uttar Pradesh had
plped water supply only and almost all the
towns had been facing shortage of drinking
water in 1990-981.

(b) and (c). Financlal assistance of Rs.
190.2 lakhs had been provided to the State
Govemment for installation of hand-pumps
and sinking of tube-wells in the drought
effected urban areas.

[English)
\ Industrial Dispute/Ceses in Coptial,

LabourCourts
A ———— A

8509. SHRIN. DENNIS:
SHIR BRAJA KISHORE TRI-
EATHY:
SHRI_RAM TAHAL..CH:
QUDHARY. ...
SHRI MOHAMMADR AL}

T ASHRAFFARML

; Willthe PRIME MINISTER be pleased
to state:

(a)the number of Central Labour Courts
and Tribunals In the country, State/Union
Territory-wise,;

(b)the numberof industrial dispute cases
pending before these courts, State/Union
Territory-wise;

years within three months;

(d) ¥ so, the detalls thereof; and

(e) i not, the steps taken/proposedtobe
taken for early disposal of these cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) There are eleven
Control Govemment Industrial Tribunals-
cum-Labourcourts in the countrytwo each in
the States of Bihar, Maharashtra and West
Bengal and one each in the States of Karna-
taka, Madhya Pradesh and Uttar Pradesh
andthe Union Territories of Chandigarh and
Delhi. Sanction for setting up of one Central
Government Industrial Tribunal-cum-Labour
Court at Jaipur In Rajasthan has been is-
sued.

(b) A statement indicating the number of
industrial disputes and applications pending
with various Central Government industrial
Tribunal-cum-Labour Courts as on
31.12.1991 is annexed.

' (c) to (). 14 industrial disputes are
pending for disposal for over ten years, ot
which 11 have been remanded for fresh
hearing by the Calcutta High Court and the
proceedings with regard to the others-have
been stayad by either the Supreme Court or
the High Court of Patna. The Presiding Offi-
cer has been requested to expedite disposal
of the aforesaid 11 Industrial disputes re-
manded for fresh hearing.
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N Transtation] [Engsh)
Promotion of SC/ST Officers in Higher Rural Development sc!
Grades and Provision of Ressryation
% 8511._SHRI BN. RET 1Y: Wil the
8510. SHRI EENA:Wil  PRIME MINISTER be to state:
the PRIME MINISTER be pleased 1o state:
(a) the details of ruraj development
(a) whether there is any provision of  programmes carriedoutin of Andhra
+ reservationforthe promotion of the persons  Pradesh during the last years;

belonging to Scheduled Castes and Sched-
uled Ti fromthe lowest rank of Class ‘A’

~10 higher posts in the Central Government
Services;

(b) ¥ so, whether the Ministries and
departments of the Union Government are
promoting the persons belonging to these
categories on higher posts on the basis of
reservation; and

(t) if not, the details of the grades in
which there is no reservation on available or
filling up the posts by promotion and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI1
MARGARET ALVA): (a)to (c). In promotion
made on the basis of seniority cun fitness
within Group ‘A’, there is reservation for
persons belonging to Scheduled Castes and
Scheduled Tribes but no such reservation is
available in promotion made by selection.
Each Ministry/Department is responsible for
implementing these orders and promoting
1he parsons belonging to these categories
on higher posts. Consolidated information
about persons promoted to higher posts on
the basis of reservation is not maintained
centrally by this Department.

(b) whether the targets have been
achieved in the State during the above pe-
riod ; and

(c) f not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL): (a) to (c).
Rural Development is a State subject. Allo-
cations for the Minimum Needs Programmes
are made in the State Plan Budget. In addi-
tion to that during the last three years Gov-
emmentof India has provided Central assis-
tance to Andhra Pradesh for the following
rural development programmes:

(i) Jawahar Rozgar Yojana (JRY)

(i) Integrated Rural Development
Programme (IRDP).

(i)  Accelerated Rural Water Supply
Programme (ARWSP).

(iv) Drought Prons Areas Programme
(DPAR).

Financial targets have generally been
achieved. A Statement giving—detatis is
enclosed.
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Projects for integrated infrastructurai,

e e
8512. Y:/Wil
the PRIME MINISTER be pleased o ftate:

(a)whetherthe Government pro,
develop a project for integrated inf
ral schemes in the backward districts in the
Eighth Five Year Plan;

(b) if so, the detalls thereot and the
amount allocated for the purpose;

(c) whetherany such districts have besn
identified in Andhra Pradesh; and

- {d) ¥ so, the detalils thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (d). In pursuance of Policy
Measures for promoting and strengthening
small, tiny andvillage enterprises announced
on 6th August, 1991, a draft scheme of
Integrated infrastructural Development (in-
cluding Technological Back-up Services)for
Small Scale Industries in ruralbackward
areas hasbeenprepared andincludedinthe
Eighth Five Year Plan (1992-97) proposals.
Detalls of the Schame are being worked out
in consultation with the concerned authori-
tles in the Centre and State/UT Govern-
ments.

[Translation]
Power from Tidal Wi

8514. SHRI!
Wiil the PRIME MINISTER be pleased to
state:

(a) whether the work of power genera-
tionformthe tidal waves had been started at
Vizhinjam in Keraia;

(b) whether the power generation has

APRIL.29, 1992
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since been started therein;

(c) i so, the annual production capacity
thereof;

(d) whetherthe Govemment proposeto
start such projects in other places aiso; and

(e) i s0, the detalis thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (c). Yes, Sir. A
150 KW Wave Energy Plant was set up at
Vizhinjamnear Trivandrum andthe technol-
ogy for generation of electricity from sea
waves was successfully demonstrated in
October, 1991. It is a pilot plant and the
experiments for further refinement are con-
tinuing. The plant has acapacity to generate
4.45 fakhs of units of electncity per year at
the site.

(d) and (e). Yes, Sir A project for con-
structing a breakwater integrated wave
energy system at Thangassery in Kerala
has been taken up. \

[English)

Smailftenyy Induatries in
Mamhtrl{f
Wil the

8515. :
PRIME MINISTER be to state:

/
(a) the number of small and heavy in-
dustries set up in the public sector in Ma-
harshtra during each of the last two years;

(b) whether there is any proposal to set
up more small and heavy industries in public
sector In the state; and

{c) ¥ so, the detalis thereol?

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) No new Central public sector
enterprise having its registered office in the
State of Maharshtra has been set up during
the last two years.

(b) and (c). Central public sector enter-
prises/industries in the States are set up on
techno—economicconsiderations kesping in
view the balanced regional development.

[Translation)

District Industries Centres in Haryana
and Gujarat

8516. SHRIAVTAR SINGHB :
Will the PRI R be ple to

state:

(a) the detalls of thé District Industries
Centres set up in Haryana and Gujarat so
far;

(b) whether the working of these centres
Is reviewed annually; and

(c) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) The detalils of District Indus-
tries Centres set up In Haryana and Gujarat
so far are given in the Statement below.

{b) and (c). The day to day working of
the DICs Is supervised by the State Govem-
ments,

STATEMENT

District Industries Centres functioning in
the State of Haryana and Gujarat

Haryana
1. Ambala

VAISAKHA 9, 1914 (SAKA)

2

3.

10.
1.

12.

10.

11.

12.

Bhiwani
Gurgaon
Hissar

Jind

Kamal
Kurukshetra
Mohindergarh
Rohtak
Sirsa
Sonepat
Faridabad
Gujarat
Amreli
Banskantha
Bharoach
Bhavnagar
Junagarh
Kutch
Mehsana
Panchmahal

Sabarkantha

Surenderanagar

Ahmedabad

Rajkot
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13. Jamnagar

14. Kheda

15. Vadodara

16. Surat

17.  Vaisad (covers Dang District also)
18. Gandhinagar

[Enghst,
Chlid Labour In Match Factories

8517. SHRI JEEWAN SHARMA; will
| the PRIME MINISTER be pleased to state:

(a) whether the Supreme Count direc-

- tive on the Sivakasi Child Labour Is bsing

violated by the manufacturers of fire-works
and safety matches;

(b) whether the child labour is being
exploited by notpaying monthly rates but are
paid on piecerate system and work for more
than 8 hours is taken from them;

(c) ¥ so, the action taken against the
manufacturers for violating the court’s direc-
tive/orders; and

(d) the steps taken to ensure that the
child labour Is paid on monthly rates basis
and no work for more than 8 hours Is taken
fromthem?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR! PABAN
SINGH GHATOWARY): (a) to (d). The State
Govemnment of Tamil Nadu has initiated
action to comply with the Supreme Count
directive on the Sivakasi Child Labour. As
regards minimum wages In the Match and
Fire-works industry, the Government of Tamil
Nadu have Informed that uniformtime-rated
wages have been fixed for certain activities
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while plece-rated wages have beenfixedfor
certain other activities. Since the employ-
mentofchiidren Is prohibited underthe Chiid
Labour (Prohibition and Regulation) Act, 1986
Inthe processes of manufacture of matches,
explosives and fire works, no monthly wage
rates can be fixed for child workers. Action
forprosecutionis initiated by the appropriate
authorlity when cases of violations of the

/xovlslons of the Act are noticed.
/ CBlinvestigation Into Maruti Udyog
/ “*——__

Limited _

8518, SHRIMOHAN RAWALE: Willthe
PRIME MINISTER be pleasedto refer tothe

reply given to Unstarred Question No. 4618
on the March 25, 1992 and state:

/ (b)the dats on whichthe Central Bureau
of investigation made references to the
Ministry of Industry for permissionto register

~cases against the Chairman of the Maruti
Udyog Limited;

(b)the reasons for which the permission
is not being given to the C.B.I. to register
cases against him and the persons respon-
sible for the delay in the matter; and

(c) the time by which a finaf decision Is
likely to be taken In the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (S8HR! P.K.
THUNGON): (a) to (c). The Information Is
being collected and wiii be laid on the Table
of the House.

[Tmfslauon]
Ditferent rates of Soft Coke_
,  8519. SH

OUDHARY.Will the Minister of COAL be
pleased to state:

(a) whether soft coke is sold at different
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rates to the different consumers/users;

(b) ¥ so, the rates theraof;

(c) whether the Government have re-
celved complaints in this regard; and

(d) if sc, the action taken against those
found guiity?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) and (b). The Ministry of Coal allocates
soft coke to States/Union Territories on half
yearly basis for further distribution. The
subsidiaries of Coal India Limited supply soft
coke as per sponsorship issued by the State
Govemments/Unlon Territories at the rates
fixedby the Government. The ex-collicy ptice
of soft coke sold for domestic consumption is
Rs. 175/- per tonne and for industrial con-

sumption Rs. 300/- per tonne. The retail

selling prices of soft coke to consumers
would depend upon the additional costs of
transportation, handling etc.

(c) and {d). Ministry of Coalis not aware
of any complaints regarding higher prices
being charged by retailers over and above
the prices fixed by the State Governments/
Union Territories. Such complaints have to
be looked into by respective State Govey\-
ments/Unlion Territories. ,

“NRI based Units in U.P.

8520, SHRLRAB RAY: Willthé PRIME
MINISTER be pleased to state: /

(a) whether some NRils are setting up
Industrial units in Uttar Pradesh; and

(b) ¥ so, the details thereof and the
names of the countries to which they be-
long?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
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KURIEN): (a) and (b). Since the inception of
Speclal Approval Committee (Non-Resident
Indians), in November, 1983, 82 approvals
have been accorded (upto 31.3.1992) for
Issue of Letters of Intent, Foreign Collabora-
tion and Capital Goods import in the State of
U.P. The proposais cover setting up of Print-
ing Press, manufacture of Beer, Computer
etc. from NRIs from various countries fike
USA, UK, Germany etc.

[English)

Bursting of Amonla Gas Pipe /

8s21. ;m,_suwu_émn
PAJEL: Will the PRIME mms; R be

pleasad to state:
1

(a) whether an incident inyolving an
amonia gas pipe burst at a cold storage in
Azadpur Subzimandl at Delhi on April 5,
1992 left over a dozen persons including
children working in the tactory seriously in-
jured;

(b) whether the incident revealed seri-
ous [apses on the part of the factory owners
in maintenance and running of the factories
and blatant violation of the safety norms;

(c) i so, the details in this regard; and

(d) the actiontaken by the Government
in this regard?

. THE DEPUTY MINISTER N THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) to (d). According
tothe information furnished by Delhi Admini-
stration, there was an Incident of leakage of
ammoniagas fromthe Ammonla Recelver of
M/s. Bulaki Cold Storage, New Subzi Mandt,
Azadput, Delhi on 5.4.1992. The leakage
was caused due to rupture of the Alr Purger
Valve and Gauge Glass of the Ammonia
Reoceiver. Cut of 12 persons who were af-
fected, two adult persons were employees of
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M/s. Bulaki Cold Storage. One of the al-

fectad persons who was not an employse of
Ws. Bulaki Cold Storage, died on 6.4.1992.

M/s. Bulaki Cold Storage are not cov-
ered under the provisions of the factories
Act, 1948. An F.1.R. concerning the incident
has beenflledwith the Police Station, Adarsh
Nagar, Delhi on 5.4.1992 by one of the
affected persons.

Leases Agresmentby EC.L. _

8522, SHRIHARADHAN ROY:
Minister of pleased to statp:

(a)whetherE.C.L. hasente
loase agreement with the Goverhment of
West Bengal before undertaking operation
of Open Cast Projects;

(b) Il‘so. thé number and names of such
Open Cast Projects;

(c) i not, the reasons thereof; and

(d) whether it is permissible to carry on
Open Cast Project without entering into any
lease agreement?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a)to (d). Information Is being collected and
will be laid on the Table of the House.

Pedestrianise the indla Gate arpa

8523. SHRI : Wil
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whetherthe Government
pedestrianise the area around India Gate in
Delhi; and

(b) ¥ so, the detalls thereof?

THE MINISTER OF STATE IN THE
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MINISTRY OF URBAN DEVELOPMENT
{SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) NDMC has reported that the area
around india Gate attracts large number of
tourists and visiters. This has given rise to
parking problem within that area. According,
astudy has been organised by the NDMCto
evolve atraffic management scheme forthis
area. Pedestrianisation has been introduced
on an experimental basis In this area andthe
traffic arrangements inthis regard are still to
be finalised.

Phnmjon on_.Roaé ,S,l_d‘gtﬂ;:mu ngs

Wilithe Minlster of URBANDEVELOPMENT
be pleased to state:

(a) whether important roads and circu-
lar parks on road crossings in Dethi have
been handed overtoprivate sectorfor main-
tenance and piantation of trees;

(b) if so, the number of parks and roads
presently handed over to private sector;

(c) whether such a scheme is beneficlal
to the Government; and

(d) if so, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (d). As
perthe Information given by NDMC,'5 roads
in their areas have been given to private
parties ontrial basis initially for aperiod of 1
year for the plantation of trees and their
maintenace. Cost of maintenance of 16
roundabouts is also being spansarad by
private agencles. They are allowed to put up
singboards as per the pattern approved by
the NDMC.

The MCD has reported that 3 roads, 6
traffic crossings and 1 park have been given
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to private agencies for developments and
maintenance as per approved guidefines.

Both MCD and NDMC have stated that
the arrangement would mean savings in
respect of upkeep and maintenace of horti-
culture services in the park, roads, round
abouts etc. On account of this procedure
there is reasonable financialsaving forthese

Committee on Exit Policy

8525. SHRI CHITTA BASU; Will the
PRIME MINISTER be pleased to sfate:

(a) whether the high power committee
on the exit policy has been set up by the
Govemment;

(b) if so, the terms and reference of the
Commiities;

(c) whetherthe Committee has submit-
ted its report;

(d) ¥ so, the detalls thereof; and

(e) if not, the time by which the Commit-
tee is likely to submit its report?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) No, Sir.

(b) to (e). Do nat arise.

Seizure of Rice In Dethl

8526, SHRIRAIN
TRL Will the PRIME MINISTER be

to state:
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ment of Delhl Administration in February,
1992;

(b) ¥ 50, the detalls thereof; and

(c) the details of the persons to whom
the godowns belong and the action taken
againstthemunderthe Essential Commodi-
ties Act, 19557

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIE DISTRI-
BUTION (SHIR KAMALUDDIN AHMED): (a)
and (b). Delhi Administration has reported
that 52,441.43 Qtis of Basmati rice and
51,845.85 Qtls. of non-Basmatl rice was
selzed by the Food Supplies & Consumer
Affairs Department in February, 1892,

(c) A Statement In this regard is given
below.

STATEMENT

1. M/s. Unigrain Pvt. Ltd., 2637, Naya
Bazar, Delhi

2. M/s. Sachdeva & Sons, 78, Rithala
Road, Dethi.

3. M/s. Sachdeva & Sons Rice Mills Pvt.
Ltd., 78, Rithala Road, Delhi.

4.  M/s. Pepsi Food Pvi. Lid.

5. M/s. Pariwala, 4115, Naya Bazar,
Delhl.

6.  Ms. Satish Kumar & Bros, Pvi. Ltd.,
4103-B, Naya Bazar, Dethi.

7. Raj Kumar Ashog Kumar, 4138-39,
Naya Bazar, Delhl.

Alithe aforesaid dealers were found by
Delhi Administration to be doing business
without licence as required under the Delhi
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Foodgrains and Oiiseeds Dealers Licensing
Order, 1988. However, Deihi Administra-
tion, atter warning these iraders against fail-
ure to ensure strict compliance with the
requirements of the Control Order in future,
decided not to prosecute the traders merely
tor technical offence ot functioning without a
licence.

individual cases were also examined by
ths U.T. Administration. After investigation
and scrutiny of documents/records, the
stocks of the above dealers were released
on consideriations, variously, of -~

() export contracts as supported by
valid documents since stocks of
basmatl rice held for export are
exempted under the aforesaid
Order onfulfilment of certain condi-
tions;

(i) permission given by Government
of Indlato export non-basmati rice;

(i) quantity ofstocks foundtobewithin
permissible limits in some cases;
and

(iv) in the remaining few cases the
stocks with traders functioning as
Commission Agents not retaining
any consignment tor more than 15

days,

Sewage-Siudge Piant through Gamma
Irradistion. = ™
8527._SHRI_RAMA-KRISHNA-KON-
:_Will the PRIME MINISTER be
leased to state:

(a) whether the Government have
missioned any project for treatment of
age-siudge through Camma lrradiation
in the country; and

{b) i so, the detalls of the estimated cast

APRIL 29, 1992
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andthe places where it is commissioned and
the capaclty of the plant?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT]
MARGARET ALVA): (a) Yes, Sir. Bhabha
Atomic Research Centre has recently com-
missioned a Sludge Hyglenisation Research
iradiator (SHRI) facility at Vadodarato ster-
llise the sewage sludge of the city.

(b) The total expenditure involved is
about Rs. 150 lakhs of which the cost of civil
construction and other instaliations is Rs.
100 lakhs and the cost of iradiation source
is Rs. 50 lakhs. The plant is located at
Gajerawadi, Vadodra. The plant has the
capacity to treat approximately 110 cubic
meters of sewage sludge per day.

| Low Cost Housing Projects

8528. SHRI_ DATIATRAYA BAN-
DARL); T
SHRIN.K. BALIYAN: ..
SHRIMATI BHAVANA
CHIKHLIA: -~
SHRIMATI MAHENDRA
KUMARL: —

|
Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the detalls of the low cost housing
projects undertaken by the Government
during 1990 and 1991; and

(b)thelocations and the results achieved
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRt M. ARUNACHALAM): (a) and (b).
Housing being a State Subject formulation
and implementation of houisng projects is
malnly done by State Governments outtheir
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Plan aflocations and institutional finance.
, However, HUDCOis assisting various State
Govemments and Housing agencles in tak-

ing up low cost housing projects withempha-
sls on housing for EWS and LIG.

Foreign Equity in Pharmaceuticals
Sector

8529, SHRIPARAS ja:
Wil the PRIME MINISTER be ple to
state: |

(a) whetherthe Government pvwﬁo
[ permit 51 per cent equity to foreign ph -
ceutical companies; and

(b) # so, the details thereo(?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
The Drug Policy does not prescribe any
limits on the equity permissible to foreign
pharmaceutical companies. However, asper
axisting Drug Policy, which is under review,
manufacturing activities of companies with
loreign equity above 40% are limited to 66
bulk drugs listed in Statement and formula-
tions based therson.

STATEMENT
1. Rifampicin
2. Verapamil
3. Cephalexin
. 4. Pantothenate
| 5. Bacltracin
6. Neomycin

7. Cephaloridine

8. Alkaloids of Ergot
9. Thiopentone
10.  Propoxyphenazone
;I 1 by Pyrantal Pamoate
12. Norethisterone
13. Oxethazine

14. Pentazocine

15.  Norgestral
16.  Dipyridemol
17. Tolnaftate
18.  Triprolidine
19. Naproxen

20. Nalidixic Acid
21.  Chilorpromazine
22.Chlorpheniramine
23. Betamethazone
24. Dexamethazone

25. Chloramphenicol

26. VitaminA
27. Digoxin
28. Dapsone
29.  Ailopurinol

30. VitaminB 12

31, Prednizolone

338
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Baralgan Ketone

Isulin

Primaquine
Amodiaquine

Succinyl Cholinechioride
Clofazamine
Thiabendazole
Tetramisole

Framycetin
Cyclophosphamide
Mepacrine
Triamicinolone
Phenuylephrine
Oxytecin

Vitamin P (Rutin)
Prenylamine Lacate
Thioridazine
Phenolthiazine
Peniciliing

Mianserian Hydrochioride
Aminoglutethimid

Cinnarizine

Becampicillin
Captopril
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56. Prazinuantel
57. Tobramycin
58. Timilol

59. Cafazoline Sodium
60. Atenolol
61. Nimustine
62. Prithyldone
63. Isosorbidemonoitrate
64. Anynew drugfor whichthe company
conductedclinicaltrials and obtained
Drug Controller's approval.
65. Polio Vaccine
66. Measles Vaccine
[Translation)
Effects of Jharkhand Bendh
A ———— s & A0 .
8530. SHRI . ANAND RATNA
MAURYA:
SHRI DHARMANNA MON-
DAYYA SADUL: ,
SHRIHARI KEWAL P!TASAD:
Willthe Minister of COAL be pleasedto
(a) whether the ‘Jharkhand Bandh’ agi-
fation In Bihar has affected badly on the
production and dgspatch of coal;
{b) if s0, the amouiit of loss to the coal |
mines located in and linked with Bihar as a
result thereof;

{c) the steps taken or proposed to bu
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taken by the Government to make up this
heavy loss; and

(d) the steps proposed to be taken by
the Government for regular supply of coal in

such circumstances in future?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) and (b). As per the provisional informa-
tion provided by Coal India Limited, Centrai
Coalfleids Limited, Bharat Coking Coal
Limited, and Eastern Coalfields Limited in-
ter-alia, sutfered a production loss of 2.66
lakh tonnes of raw coal due to the agitation
by Jharkhand Mukti Morcha during last week
of March *82. Production of soft ccke, hard
coke and washed coal also suffered.
- Despatches of coal and coal products were
badly affected.

(c) and (d). Coal companies propose to
make up this loss by stepping up their pro-
duction and despatches. In such circum-
stances, coal companies and raflways resort
to contingency plans for maintaining sup-
plies of coal to the consumers to the extent )

possible.

Fall In Production of Khadi and Villagé
industries in U.P.
—————

8531, DR.LAL BAHADUR RAWAL: Will
the PRIME MI p CH

(a) whetherthere is afall In the
tion by Khadi and Cottage industries fn Uttar
Pradesh during 1991-92 as compared to
production in 1990-91;

VAISAKHA 9, 1914 (SAKA)
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(b) whether any new scheme has been
chaiked out by the Government to promote
Khadi and Cottage industries in Uttar Pradesh
and particularly in Aligarh- district;

(c) if so, the detalls thereof and the
manner in which assistance is being pro-
videdto set-up more small scale industries in
rural areas and the schemes for which this
assistance Is being given; and

(d) the amount given to rural areas of
Uttar Pradesh for promotion of this industry
during the last three years and the amount
proposed to be given during the current
year?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) During 1990-91 the produc-
tion in respect of khadi and villagaindustries
was Rs. 60.30 crores and Rs. 309.97 crores
respectively. The production figures for
1991-92 have not so far besn compiled by
KVIC.

{b) and (c). The main thrust of KVIC isto

"develop the khadl and village industries in

rural areas only. In Aligarh District of Uttar
Pradesh the number of directly alded institu-
tions has been raisedte 8. These institutions
have been provided financlal assistance by
KVIC for the programmes under the existing
pattem of financial assistance.

{(d) Duringthe lastthree years KVIC had
disbursed funds to the extent indicated be-
low:~

(Rs. in lakhs)
Khadi Village Industries
Grant Loan Grant Loan
1989-00 1472.88 472.09 154.93 1491.76
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(Rs. in lakhs)
Khadi E Village industries
Grant Loan Grant Loan
1990-91 1731.88 417.92 47.92 1611.52
199192 449.62 1162.23 112.19 1221.78
(Provisional)

The KVIC have not finalised the allocations for 1992-93 to State KVI Boards.

[English]

Diversification of Fertlliser & !
Cooperatives

8532. SHRIR. SURENDER REDDY

SHRARJUN CHARAN SE

Wilithe PRIME MINISTER be plea%ed
to state:

(a) whetherthe Government proposeto
allow giant, cashrich fertiliser cooperatives
to diversity into sugar mills, oil extraction
units and other related agro industries.

(b) it so, the details thereof;
(c) whether similar proposals were made

in the past aliso; if so, the resulls thereof;
and

(d) whether the Government are con-
sidering to give financlal assistance to the
diversifying units?

THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTAMOHAN): (a) There is
no such proposal at present.

(b) Does not arise.
(c) No, Sir.

(d) Does not arise.

lhvestment in Industrial sector In
Tamil Nadu

8533. DR. (SHRIMAT!) K.S. SOUNDA-
M: Willthe PRIME MINISTER be pleased
tp state:

(a) the Investment made in Industrial
sector in Tamil Nadu during 1990-91 and
1991-92 vis-a-vis investment made in other
States; and

(b) whetherthe Governmentpropose to
increase the investment in industrial sector
in Tamii Nadu during the Eighth Five Year
Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
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KURIEN): (a) The Planning Commission
provides central assistance to the States in
the form of block loans and grants tofinance
their Annual Plans, which also includes allo-
catlon for industries.

The approved outlays pertaining to

industrial sector in Tamil Nadu as well as
other States and Union Territories are given
statements ~- | & il.

(b) The Eighth Five Year Plan (1992-97)
has not been finalised.
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Institutional Arrangement for

Sick Units

8534. SHRI GEORGE FERNANDES;
Will the PRI INISTER be ploaseg to
state: ’

(a) whetherthe Government propc:ta to
establish any institutional arrangement for
nursing sick units by involving trade unions,
Industry and non-Govemment Organisations;

(b) if s0, the detalils theraof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): {(a) to {c). The existing policy
towards revival of sick industrial units envis-
ages an Integrated approach onthe part of
all parties concerned, viz., promoters, la-
bour, state/central Govemment, banks and
financial institutions to provide reliefs/con-
cesslons and needbased working capital as
alsofreshtermioansior revival of potentially
viagle unts.

HUDCO Projects In Delhi

8535. SHRIMATI SUNDHARA
il the Minister of URBAN DEVEL-
PMENT be pleased to state:

(a)the number of HUDCO projects under
tconstruction in Delhi;

(b) whether all of these_projects have
been approved by the Board of Directors;

(c) if so, the detalls thereof; and

{(d) ¥ not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT

(SHRIM. ARUNACHALAM): (a) The follow-
ing projects entrusted by Government are

AFRIL 29, 1992
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under construction by HUDCO in Delhl:-

() Community Centre and general pool
residentialquarters at Pinjrapole near
Andrews Canj.

(i) Office wd Commurcial buildings at
Plot Nos. 14, 25 & 26 at BhikajiGama
Place.

(b)to (d). Information is being collected
and will be laid on the Table of the Sabha.

[Tmnjatmn]
.~ Indlusion of MINkIn General Pool

536. SHRI MOHAMMADR ALIASHRAF
FATMI: Will the Minister of URBAN DEVEL -

{ OPMENT be pleased to state:
N }

(a) whetherthe Government proposeto
place the employes of Mahanagar Tele-
phone Nigam Ltd. in the General pool of
Bl ectorate of Estales as these employees
are also covered under the rules of Central
Government;

(b) i so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (2)to(c). There
Is no proposal with Government to place the
employees of the Mahanagar Telephone
Nigam Limited in the general pool for allot-
ment of accommaodation. Underthe Govem-
ment policy, only such Government officers
are eligible for allotment of general pool
accommodation who are part and parcel of
the Secretariat of a Ministry or an attached/
sub-ordinate office and whose employees
are paid from the Consolidated Fund of
India. As suchthe employees of public Sector
Under-takings like MTNL are not eligible
from general pool accommodation. More-
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over, the officers having separate depart-
mental pool are not eligible for allotment
from general pool. The employees of MTNL
even before Its incerporation as a public
sector undertaking were securing accom-
modation from the P&T pool and as such
were not eligible for general pool residential
accommodation.

(Engfish]

Semi-Conductor Complex

8538. SHRI GURUDAS < Wil
the PRIME MINISTER be pleased tojstate:

(a) whether the semi-conductor facility,
semi-conductor complex is not yet started,

(b) if so, the reasons therefor;’

(c) whetherthe Govemment proposeto
altowprivate partnership inthe complex; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). Semicon-
ductorComplex Limited (SCL), apublic sector
undertaking under the administrative control
of the Department of Electronics suffered a
major fire accident on 7-8 February, 1989
due to which the device manutacturing and
process R&D facilities were destroyed.
However, an interim plan was drawn up to
maintain continulty of supplies to end users.
This consisted of manufacture of modules
andsub-systems, stock and sale of standard
devices followed by packaging of these
davices at local assembly houses using
importedchips, andthereatter, sub-contract-
ing foundry operations at M/s Austrian Mikro
Systems (AMS), Austriato fabricate tha SCL
devices and their subsequent packaging and
testing in India. Thus, there has been no

VAISAKHA 9, 1914 (SAKA)
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discontinuity inthe supply of SCL products to
the users.

(c) and (d). The additional sources of
finance for rebuilding the facilities at SCL,
Including private partnership, are under
consideratiog of the Government.

Putlay for Khad! and Village,
Sector

8536. SHRI RAMCHANDRA VEER-
APPA:Willthe PRIME MINISTER DS ploasoy
10 statg:

) whether major portion of the outlay
madg available to Khadi and Village Indus-
tries sector has been spent by the units
mostly located In cities and towns; and”

(b) if so, the allocations made in Khadi
and Village Industries sector in Urban and
Ruralareas during each ofthe raa Five
Year Plans?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) No, Sir. The main objective of
Khadi and Village Industries Commission
(KVIC) isto develop the Village industries in
the Rural Areas and thereby create more
employment opportunities for the'rural arti-
sans elther educated or uneducated and
skilled or unskilled. Consequent upon amend-
ment of KVIC Act, Village Industries has
been redefined as an Industry located in a
Rural Area, the population of whichdoes not
exceed ten thousand or such otherfigure as
the Central Government may speclly from
time to time which produces any goods or
renders any service with or without the use of
power having a capftal investment of Rs.
15,000/- perhead of employment. Eversince
the said amendment, KVIC is agreeing to
programmes in villages of the above defini-
tion. The implementing agencies of KVIC/
KVIB eventhough located in urban areas
and are having their sales centres outside
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Rural areas, are having their production units
mostly in Rural areas. Hence almost all the
amount except on the units established prior

APRHLL -3, 1992
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(b) The total disbursement of funds for
rural as well as urban areas by KVIC to the
implementing agencies during the lastthree

to 1987 financed by KVIC isfor Rural Areas  Five Years Plans are as under:-
only.
(Rs. In crores)
Grant Loan Total
Sth Plan 39.54 66.14 105.68
6th Plan 154.55 248.85 403.40
7t)' Plan 311.17 391.44 702.61
ICompulsory Standard Marking amended from time to time, and the rules

8540. SHRI SANAT KUMARMANDAL:
il the PRIME MINISTER be pleased to
(- M

(a) whetherthe Govemment propose to

troduce the system of co an-
dard marking for cenalin agri-products/of

non-processed category;

(b) If so, how far this system will be
differant from the present exercise of mark-
ing applicable to products country-wide;

(c) the details of the farmproducts likely
to be covered to start with; and

(d) the agency being charged for the
administration of the proposed standard
marking?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELO